
337 Motion of Thanks on PHALGUNA 24, 1911 (SAKA) President's Address 338 

Haridwar. Nasik and Ujjain in the country. 
This time 'Singhstha Kumbh Parva'is sched-
uled to be held in Ujjain in 1992 . Historical, 
cultural, literary and religious importance of 
Unain is well known. Special arrangements 
are required to be made to provide facilities 
to millions of pilgrims likely to visit Ujjain on 
the occasion of 'Singhstha Kumbh Parva' 
from various parts of the country and also 
from abroad. 

It will be necessary to make arrange-
ments and provide various facilities such as 
augmentation of road, rail and air traffic 
facilities providing dependable telecommu-
nication system, settmg up of a T. V. studio, 
making adequate supply of drinking water by 
cleaning the Chhipra river and making its 
water pollution-free and iSSUing a commemo-
rative postal stamp on the occasion of 
'Singhstha Kumbh Parva'. 

Therefore. I would request the Central 
Government to provide financial assistance 
to the State GovernMent and to make spe-
cial arrangements to meet the requirements 
of this important festival which IS a symbol of 
our social and cultural unity. 

[English] 

12.30 hrs. 

MOTION OF THANKS ON PRESIDENTS 
ADDRESS-CONTD. 

MR. SPEAKER: The House shall now 
take up further consideration of the follOWing 
motion moved by Shn Han Klshore Singh 
and seconded by Shri Brij Bhushan TIwari on 
the 14th March, 1990:-

II That an Address be presented to the 
President in the following terms:-
'That the Members of Lok Sabha as-
sembled in this Session are deeply 
grateful to the Pr€sident for the Address 
which he has been pleased to deliver to 
both Houses of Parliament assembled 
together on the 12th March 1990' " 

Shri Harish Rawat to continue his 
speech. 

[Translation] 

MR. SPEAKER: Mr. Harish Rawat. you 
have already taken 17 minutes while speak-
ing yesterday. 

SHRI HARISH RAWAT (Almora): 
Learned Speaker. Sir, I was submitting that 
if the Government was sincere to its commit-
ment of making the right to work a funda-
mental right. it should provide unemploy-
ment allowance to the unemployed and 
should also take steps to lift the ban on 
recruitment in Government services. The 
Government has taken a positive step in this 
directIon and has expressed their true sy~' 
pathy with the youth power by increasing the 
age limit for the youth for appearing in the 
Civil Services examination from 26 years to 
28 years. It is a commendable step. It is 
worth nothing how and in what form the 
Government has touched upon the issue of 
waIvIng the loans in the President's Ad-
dress. It speaks of the contradiction in the 
deeds and words of the Government. Sir, at 
the tIme of Lok Sabha elections and also 
before the Assembly elections, Government 
have been assuring about two things. The 
fIrst was that loans upto Rs. 10,000 would be 
waived. Later on the Finance Minister made 
It clear that It will not be a loan waiver, it will 
be a deliverance from the indebtedness. 
The same thing was also reiterated by the 
Pnme Minister but now he has said that the 
Government intends to formulate a scheme 
to give relief in loans upto Rs. 10,000 to the 
farmers. landless 1abourers, artisans and 
agnculturallabourers and a comprehensive 
scheme In this regard is going to be an-
nounced in Parliament. On the one hand 
they are talking of waiving loans or deliver-
ance from indebtedness, and on the other 
hand they are speaking of formulation of a 
scheme in this regard. This i1self shows that 
the Government wants to avoid the issue. 
By putting it off for some days or years, they 
want to formulate a policy which is not at all 
clear. On one hand, there are persons who 
have taken loans and they are expecting.that 
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their loans would be waived and on the other 
ha: J banks are not granting any further 
loans to them with the result that their entire 
production process has come to standstill. 
But the Government is lingering on the matter. 
This speaks of their sympathy towards the 
farmers. They want to please the farmers by 
shedding crocodile tears and by making 
false promises to them. During eiedions, 
they made promises to each and every 
section of the people. The Ex-sewice men 
too were given one such promise. The 
Government promised of providing 'one rank 
one pension' and many hon. Member sitting 
on this side in the House including myself 
also made a reference to it. While congratu-
lating the head of the present Government, 
we had written to him that our government 

. was hesitant in making such a promise, but 
he did make a promise In this regard. But 
what we find today is that Government IS 
examining the modalities of implementing 
the said promise. 'One rank one pension' IS 
a very simple matter which can be Imple-
mented by issuing just one offiCial order. A 
high level committee constituted during the 
tenure of the then Minister of State for De-
fence had considered the matter in detail 
and the Ministry had completed all the evalu-
ation work in this regard. The Government is 
aware of this fact, but Just to avoid the matter 
and to gain time, they say that they are 
considering ways and means for fulfilling thiS 
commitment. The person who prepared the 
draft of the PreSident's Address IS Indeed, 
very clever. They have tried to present the 
issues through jugglery of words like a fish-
erman who entices the fish into the net. For 
this, the Government deserves congratula-
tions. They have constituted a committee to 
go into the question of one rank one pension. 
The Committee comprised of some Secre-
taries and officers of the Government. On 
the one hand, there is commitment of the 
hon. Prime Minister which he made to the 
people-the commitment which found place 
in the President's first Address after forma-
tion of this Government and reiterated in the 
President's 2nd Address and on the other 
hand , another committee of Secretanes is 

formed in the name of deciding modalities. I 
know this Government has speciatization in 
forming committees and commissions. I 
thought of all these Committees and Com-
missions, I would be able to select some 
issues for which I could congratulate hon. 
Shri Vishwanath. But I am distressed to say 
that I could not find even a single issue in 
which he has tried to come out of these 
Commissions or Committees. The appoint-
ment of Commissions or Committees is 
nothing but jugglery of words. Only the time 
wi" tell for how long can they satisfy the 
people of the country through these tactics. 
One thing of which I must make a mention is 
the commitment of the Government to con-
trol the prices. Shri Madhu Dandavate is \a 
socialist and when he used to sit on this side, 
he worked as an effective instrument of 
control on our Government and young people 
like me looked towards him for inspiration. 
Mr. Speaker, Sir, we used to look towards 
him in the same way as we look to you today 
for the setting upof democratic values. In hiS 
capacity as the Finance Minister he had said 
that prices would be brought under control 
and that there would be a fall in the prices 
definitely within 15 days. But today, let Shri 
Madhu Dandavate go to the market, if not 
alone. let him take Shrimati Dandavate also 
with him or for that matter, he can also take 
hiS frrends in the BJP with him and see for 
himself. what is happening. Sir, no decrease 
has taken place in the price of even a single 
item. Sugar, which was selling at Rs.B.75 
per kg. during our tenure is not available 
today, even for Rs.1 0.00 the prices of edible 
oils In the market. (interruptions) 

MR. SPEAKER :Order, Order. 

SHRI HARISH RAWAT: The prices of 
soap have Increased. 

( Interruptions) 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): I 
am sorry to say that those who call them-
selves as representative 01 the people in the 
House are giving speeches which are detri-
mental to the feelings of the people and such 
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speeches are being made without being 
aware of ground realities. 

( Interruptions) 

I am talking about the prices. During 
your regime sugar was being sold @ RS.14 
per Kg. and today it is available between Rs. 
S to Rs. 9 throughout the country. 

SHRI HARISH RAWAT: I am thankful 
to you for taking the trouble of reacting to the 
points raised by me. However, had the han. 
Minister worked for controlling the prices, to 
which he, his party and the parties support-
ing their Government were committed, I would 
have felt that he was doing justice to his long 
association with the Congress, but since he 
has not done so, it has distressed me. 

SHRI NATHU RAM MIRDHA: During 
election time, underyourGovernment, sugar 
was selling in the villages and cities are 
Rs.14 to 16 per kg. and today it is available 
throughout the country at Rs. 8 to 9 per kg 
(Interruptions) ... 

SHRI HARISH RAWAT: Please helpthe 
hon. Minister of Food and Civil Supplies. 
Today, the issue under diSCUSSion is not the 
Congress Government. The subject of to-
day's debate is the reaction of the country to 
the President's Address. What the han. 
Members of the House have to say in this 
regard? (Interruptions) 

SHRI KALKA OAS (Karol Bagh): Is 
the failure to provide jobs to the youth an 
achievement or non-achievement? 

SHRI HARISH RAWAT: If you want to 
have a diSCUSSion on the achievements of 
our Government then please bring a motion. 
Mr. Speaker, Sir, I beg to move a motion 
orally on the economic achievements of our 
Government and I request you to give your 
approval for adiscusslononthat subject. Sir, 
I am distressed that.. (Interruptions) 

MR. SPEAKER: You may conclude the 
discussion on the President's Address. 

SHRI HARISH RAWAT: I beg your par-
don. because while referring to some issues, 
I used some harsh words. I also feel so 
because in the composition of the present 
Government, I used to see a reflection of the 
congress culture and that is why today I see 
the Congress culture emerging victorious. 

The reason why I am saying this is that 
looking at the performance of the head of the 
present Government, It has been proved 
beyond doubt that the only party capable of 
running this country is the Congress (I) even 
though one might have left the congress 
party ... ( Interruptions) 

MR. SPEAKER: Order, Order. 

SHRI HARISH RAWAT: So far as this 
Government and the head of this Govern-
ment is concerned, this is regrettable matter 
for those who had practised a non-congress 
political ideology all these years. I can 
understand the sad plight of han. Shri George 
Fernandes and hon. Shri Madan Lal Khur-
ana both of whom had always practised a 
non-congress political ideology. I can also 
understand the sorry plight of many han. 
Members Sitting on this side ... (Interrup-
tions} .... even I am also feeling a bit sad 
today.To some extent I even sympathise 
with han. Shri Vishwanath Pratap Singh 
because hiS Congress ideology and Con-
gress culture had got trampled under the 
tensions and contradictions between the 
B.J.P.'s communalism, the so-called leftism 
of the C.P.I (M), han. ShriAjit Singh's 'Kisan-
vad', hon. Shri George Fernandes's dyna-
mism and the dictates of han. Tauji. This has 
caused me a lot of grief. I cOl1gratulate the 
han. Member from KanpurShrimatiSubhash-
ini Ali for one of the points she mentioned in 
her speech. This POint related to the bringing 
about of an reformist trend by han. Shri 
Viswanath Pratap Singh along the lines of 
'Perestroika' and 'Glasnost' introduced by 
President Gorbachev and which has taken 
Eastern Europe by storm. In our country too 
we see a reformist trend which was the 
brainchild of Shri RaJeswar Rao and Shri 
E.M.S. Namboodinpad. We can see an 
example of thiS reformist trend in this House 
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where leftist forces and reactIOnary elements 
of the B J.P. are supporting thiS nghtwrng 
Government Whenever we cntlClze the 
Government on any Issue, these supportive 
forces feel comparatively more upset Han 
Vlshwanath Pratap Singh deserves to be 
congratulated for thiS reformist trend 

Sir, I have had the opportumty to work 
wrththe head of this Governmentfor a number 
of years and I have great regard for him Our 
han TauJllsoften equated with Dhrrtrashtra 
but to me rt IS han Shrl Vlshwanath Pratap 
Singh who fits that mould perfectly Torn as 
he IS between Congress culture and tradi-
tions on one said and hiS selfish motives on 
the other, he IS suffering from mental ten 
son And It IS In thiS state of tension that he 
has to take deCISIOns and make compro-
mises This IS really a sad state of affairs that 
the han Prime Minister of thiS country, the 
'Dhrrtrashtra' of Kalyug should have to aban-
don secularism, SOCialism Gandhlsm 
NehrUism and national pride to compromise 
wrth the 'Isms' propagated by hon TauJI, 
hon Shn AJlt Singh, hon Shn George Fern-
andes and the B J P I had t"ought that at 
least han Shn Vlshwanath Pratap Smgh 
would not compromise wrth democracy But 
IS the latter-day' Dhrrtrashtra' any different 
from the 'Dhntrashtra' of yore who had to 
shoulder to burden of Duryodhana s corpse 
The murder of democracy In Meham and 
subsequent moves of the Government to 
cover up entire episode makes the picture 
amply clear It shows the han Shn Vlsh-
wanath Pratap Singh IS out to strangulate the 
vOICe of democracy In thiS country I appeal 
to you, Sir, to contain thiS Situation which IS 
threatening to develop Into a CriSIS of fnght 
enlng proportIOns 

Sir, I sympathlsewrth him because Ican 
understand hiS pain and agony Therefore 
I shall not dwell on thiS Issue any longer J 

shall conclude my speech by saYing that thiS 
IS a Government that lacks direction a 
Government that IS misleading the nation 
and a Government that has compromised 
national pride I regret to note that the han 

President's Address does not gIVe any di-
rectIOn thiS IS the reason why for the first 
time a historical srtuatlOn has ansen wherein 
so m~ny hon Members of the OppoSItIOn 
have moved amendments In respect of the 
Presidential Address Even the others who 
have not moved any amendments would be 
haVing several doubts about the hon PresI-
dent's Address 

Sir, I cannot express my support for the 
han PreSident's Address even though I would 
have liked to do so I request you to please 
accept the amendments moved In the hon 
PreSident's Address by our party 

SHRI VIJAY KUMAR MALHOTRA 
(Deihl Sadar) Mr Speaker, Sir I am grate-
ful to you for giVing me an opportunity to 
express my views on the han PreSident's 
Address 

Sir, the people of thiS country have 
given a mandate against 40 years of Malad-
ministration by the Congress(l) Government 
In a hlstonc verdict the publiC has freed Itself 
from 40 years of dynastic rule Respecting 
the Public s verdict and despite differences 
on a Wide-range of poliCies, the 
B J P extended ItS support to the Janata Oal 
Government so that thiS Government which 
IS a better akernatlve than the prevIous one 
could run the country We have deCided that 
thiS Government should run for ItS full term 
of five years for which we are commltt9d to 
prOVide our support But, Sir, their are a few 
POIntS that I would like to raise The change 
which the public had bought IS not limited 
merely to removing hon RaJlv Gandhi and 
Installing han V P Singh In hiS place or 
shuffling a few ministers here and there 

Sir, the people want a change In the 
entIre SOCial set-up The erstwhile system 
that was dominated by a partICular family 
had become obsolete So thiS really IS a 
move to brrng In a Government that works 
and works honestly 

Sir. we appreciate the steps taken re-
garding the Lokpal Bill, Prasar Bhartl Bill, the 
ConstitutIonal amendments to Introduce the 
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right to work and formation of committees to 
study and recommend welfare measures for 
the farmers. This Government had started 
on the right note. But I want to emphasize 
that ;n between formation of these commit-
tees and the;r final outcome, the Govern-
ment needs to take steps to assure the 
people that the defective set-up has re-
ceived a hard blow. 

Sir, I do not know of others but person-
ally I feel that even 100 days after this 
Government came to power, people still 
believe that no work can be done without 
recommendations. The general feeling is 
that out-of-turn promotions, out-of-turn allot-
ment of houses from the D.D.A. installatton 
of telephone facility or allotment of any agency 
or dealership for Maruti cars or any other 
item is not possible without resorting to cor-
ruption. This is the general feeling among 
the people and the prevalence of such a 
feeling drives people in large numbers to 
M.Ps, seeking the recommendations. It has 
become an accepted fact among the masses 
in this country that in every sphere of life, 
things can be got done 'out-of-turn', merit 
being of no consequence. 

Mr. Speaker, Sir, I would like to say that 
as the very first step to bring in a change in 
our social set up, all the Ministers should do 
away with their discretionary powers and 
they should declare that henceforth they will 
not use the discretionary powers. The 
Congress party had been running the Gov-
ernment, for the last forty less years. with 
such discretionary powers only, as a resun 
of which large scale corruption is prevailing 
all over the country. I think that our first step 
should be to check corruption. Even today, 
it so happens that discretionary powers of 
the Ministers are used by their officers for out 
of turn allotments. Consequently people 
come to the Members of Parliament to ask 
them to write letters of recommendation for 
them to the Ministers. In fact, thousands of 
such letters are written to the Ministers for 
the out of turn allotment of Agencies, issue of 
licences etc. I think such a practice should 
be discontinued. However, H something has 
to be done on compassionate ground, rules 

and regulations can be framed for the same 
to save the people from unnecessary har-
assm ent. But tiil now it does not appear so 
from the behaviour of any Minister or from, 
the decisions taken by the Government. It 
needs a strong political will and I hope the 
Government will soon have it. 

Secondly I would like to say that most of 
the power brokers who were hitherto work-
ing with the congress party and were in-
volved in big corruption scandals during the 
Congress regime, are still seen in our social 
meetings and official meetings. I feal 
ashamed when I hear them saying that a 
particular amount of money say twenty lakhs 
or so is required for the allotment of a petrol 
pump or gas agency or for an appointment. 
Infact we had made a promise to our people 
10 give them a clean and honest Govern-
ment. But is it the same system for which we 
had made those promises? For how long 
these power brokers will continue to work 
and haunt us? Therefore, some way Out 
should be found to do away with this system. 
For the disposal of such things in respect of 
which the Government thinks that crores of 
rupees may be pocketed by the middlemen 
in the form of their commission in the deal, 
it can arrange auction because with that 
change, Ithink the money which would have 
been otherwise paid to the middlemen will 
remain with the Government. I think it is 
necessary to take this matter seriously. 

Thirdly, I would like to say that for the 
las1 forty years, these multi-nationals and big 
industrial houses have been dominating the 
Congress which has been working at their 
instance whereas we, the people in the BJP, 
Janata Dal, CPI and CPI(M) have been 
raising our voice against them because 
these multi-national companies have contin-
ued to tighten their hold over our country's 
economy. But what steps we have taken 
against them? I think that we should have 
taken some steps much earlier to liberate 
our economy from the clutches of these 
multinational companies. It should have been 
given top priority in respect of all such 
companies-be it the multinational compa-
nies of ttaly, Germany, USA or any other 
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country. But today the things have taken 
such a serious turn that multinational com-
panies have been dominating the market of 
all the consumer items. It is said that Gov-
ernment is following the policies of Chaud hary 
Charan Singh. But as per the policy of 
Chaudary Charan Singh. manufacturing of 
all thosethin~s that could be produced in the 
villages by the cottage industries, was to be 
banned tor the small scale industries and big 
industries were not to be permitted to manu-
facture those items which would be manu-
factured by the small scale industries and 
multinational companies were also not be 
allowed to enter the field of production of 
those items which could be produced by the 
big Industries. Today multinationals have 
entered even the rural sector. They are 
producing right from the petty consumer 
items like tooth brush, paste etc. upto the 
medicines and all other items of production. 
During this period of last four months there 
has not been the slightest effort on the part 
of this Government to get rid of these multi-
nationals. They should be asked to restrict 
their activities to technology or export items 
only and production of all the consumer 
items should be barrd to them. If it is not 
done, the present number of unemployed 
i:e. ten crores will rise and touch the mark of 
twenty crores and under such circumstances 
our proposals of right to work and other such 
proposals of the Government will become 
meaningless. Therefore, Government should 
look into it because it does not find its place 
in the President's Address. I want that the 
Government should make its position clear 
in this regard. Besides, many other things 
have been mentioned here 

MR. SPEAKER: Mr. Malhotra, you can 
continue your speech after Lunch. 

[Eng/ish] 
The House stands adjourned to meet 

at 2 p.m. 

13.00 hrs. 

The Lok Sabha then adjourned for Lunch 
till fourteen of the clock. 

2.04 hr •• 

The Lok Sabha re-assembled after Lunch 
at four minutes past fourteen of the clock. 

[SHRI JASWANT SINGH in the Chail1 

MR. CHAIRMAN: We will continue with 
the discussion. Shri Vijay Kumar Malhotra to 
continue his speech. 

[ Trans/ation] 

SHRI VlJAY KUMAR MAUiOTRA : Mr. 
Chairman, Sir, I was saying about the Multi-
national companies and big business houses 
who had their hold on the Indian economy 
under the Congress regime. Some steps 
should have been by the Government in this 
regard much eartrer but nothing concrete 
has been done in this regard so far. 

Mr. Chairman: Sir, I would like to make 
one more point the in the name of quality 
control and lSI Mark, these big companies 
have almost thrown the small scale indus-
tries and cottage industrje~ out of trade, as a 
result of which lakhs of people are likely to 
become Jobless. The aims and objectives of 
our employment schemes can be achieved 
not merely by giving Government jobs to the 
people but by generating employment op-
portunities in the small scale industries and 
cottage industries. In case. we continue with 
the existing policies and do not bring in a 
change in these policies immediately. the 
multinational companies and big industrial 
houses will continue to dominate the econ-
omy of our country. 

Mr. Chairman, I regret to say one thing 
thatthe Han. President has not said anything 
about the statehood for Delhi in his Address 
whereas it finds a mention in the election 
manifestoes of the Janata Dal, Bhartiya 
Janata Party, CPI, CPI(M) and congress 
party that statehood and 'state Assembly 
would be granted to Delhi. ~P I would like to 
say that such parties as db not believe in 
fulfilling the promises made by them in their 
manifestoes. lose their credibility in public 
like the congress itself which was voted out 
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of power as it had not fulfilled Hs promises. 
All other parties too who follow in their foot-
steps, will meetthe same fate. Thecongress 
party had been prom Ising statehood for Delhi 
for the last 42 years but had not fulfilled H. 
Now it is the Janata Dal that has also made 
such a promise in its manifesto. Earlier, 
when our present Prime Minister and the 
Industry Minister were in the opposition and 
were holding the post of Janata Dal Presi-
dent and General Secretary respectively. 
'they had declared it in public that in case they 
came to power, Delhi would be granted 
statehood. Now that promise should be ful-
filled. It appears that certain elements in the 
bureaucracy who used to misguide the 
Congress(l) earlier are preventmg the pres-
ent Government from paymg any heed tothe 
people of Delhi. With the result that even 42 
years after independence, Delhi has not 
been granted statehood. The people of Deihl 
:]re considered to be incapable of running 
their own government. People who have 
little interest in Delhi's well-being are posted 
here and they use this posting to their own 
advantage for 5 to 7 years before going 
elsewhere. Nobody is responsible for Delhi 
as a result of which there is a deadlock in the 
city's development proces. DUring the last 
18 years not a single college or hospital 
has been opened in Delhi. In 1958, plans 
were made to construct a Metro Railway for 
Delhi, but nothing was done further. In 
calcutta, the Metro Railway was planned 
only after 1970 and now the project is com-
plete. I was sad to hear one of the Cabinet 
Ministers of the new Government saying 
over Doordarshan that a metro railway will 
not be constructed in Delhi. No Minister can 
disregard 40 years of efforts put in by us in 
this direction. There are abundant resources 
available in Delhi for construction of a metro 
railway without which Delhi cannot make 
progress. Such decisions can be taken only 
by the people who are not acquainted with 
Delhi's problems. Grant of statehood to 
Delhi cannot be deferred any longer. The 
public should not feel that the Government 
pays attention to a region only if violence 
occurs over there as it is happening In the 
case of Jammu and Kashmir and Punjab. 11 
so happens that the people of Delhi are 

using peaceful methods to voice their de 
mands. The Government should not take 
undue advantage of this situation and grant 
statehood to. Delhi at the earliest so that the 
people of Delhi do not have to revolt to get 
what they want. 

Mr. Chairman, Sir, I shall raise two 
more points before concluding my speech. 
Firstly, J want to know what is being done for 
the rehabilitation of the nearly 1.25 lakh 
people who were uprooted from Kashmir 
and have migrated to other places? This 
question has been ignored altogether. Nearly. 
1 .25 lakh people have left Kashmir because 
they could not attend to their jobs there, they 
could not even go out of their houses. They 
could not bring their clothes and could not go 
to their banks to withdraw money and valu-
ables due to which they are facing many 
problems today. Arrangements for their 
rehabilitation should be made immediately 
in DelhiandJammu. The Government should 
provide them jobs, a place to live in and loan 
facilities. 

I feel that any delay in this matter will 
create problems in Delhi or Jammu. If these 
refugees feel that they are being discrimi-
nated against then it could lead to an explo-
sive situation. So there is need for some 
urgent action in this direction. 

I want to emphasize that the 
pro-Pakistan elements in Kashmir should 
clearly understand that those who want to go 
to Pakistan can do so but they will not be 
permitted to take any part of Kashmir with 
them. Kashmir is a part and parcel of India 
and th is sho u Id be u neq u ivocally made clear 
to everybody. 

Sir, so far as the communal situation in 
this country is concerned, communal forces 
are again gaining strength in this county. We 
are seeing a resurgence of the situation 
prevalent in 1939-40. If terrorism, communal 
forces, forces believing in two orthree nation 
theory, and regional forces gain the upper 
hand, our country shall undoubtedly disinte-
grate. 



351 Motion of Thanks on MARCH 15, 1990 President's Adchss 352 

[Sh. Vijay Kumar Malhotra] 

Sir, I would (ike to touch upon the Ram 
Janmabhoomi issue. The hen. President's 
Address states that eUorts are being made to 
solve the problem in a cordial atmosphere. 
The 90 erere population of this country wor-
sh., Lord Rama as their deity and there is no 
temple at Lord Rama's birth place. It would 
be natural, in fact necessary to build a temple 
at that place. There are lakhs of mosques in 
India and there is no bar on constructing 
more mosques. But there is only one birth-
place of Lord Rama. They should not have 
any objection to a temple built at the site. But 
such issues are given a communal twist. 
When the Somnath temple was constructed, 
none of the communal elements in the ooun-
~ raised any objections. The Somnath 
tempi. was constructed after the country 
attained independence. Now after 450 years 
and the passing away of so many people if 
we cannot construct a temple at the Ram 
Janmabhoomi. then the devout population 
of this county may lose their patience. I 
would like to_categorically state th at a te m pie 
will be constructed al the Ram Janmab~ 
hoomi and no power on earth can SlOP us 
from doing so. What remains to be seen is 
whether this task will be carried out with 
peace and good will or bloodshed. Hopefully 
goodwill will gain the upper hand. One month 
has passed. Now the Han. Prime Minister 
has three months at hiS disposal. He should 
again try his best to help in the construction 
of the temple of Lord. Rama with communal 
harmony. 

Sir, with these words, I conclud~ my 
speech. 

[Englishl 

MR. CHAIRMAN: Shri Somnath Chat-
terjee. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, we have had this second Ad~ 
dress from the President in view of the 
Constitutional requirements within hundred 
days of the formation of this Government. 
Although the legacy has been we some and 

the task is daunting, we apprec~ate1he ef-
forts so far made by the Prime Minister and 
his colleagues in solving some of the major 
problems concerning us. 

Sir, since we last met in ths Lok Sabha. 
a significant political development has taken 
place when the Rajiv Congress has been 
duly and appropriately routed in the last 
State Assembly elections and it has become 
now almost regional party of the South. We 
must congratulate the people of the different 
States for inflicting another resounding and 
well-deserved political mayhem on this party 
which is now down and out. Sir, the people of 
India have get rid of a corrupt, arrogant and 
anti~people Govern ment in the last Lok Sabha 
election and the ennobling- task of the pres~ 
ent Government is to resurrect the admini-
stration and the people of this country from 
the shackles of perfidy and perversion. We 
know that the earlier Government's policy 
was to make hey while the sun shone and in 
this orderof priority, common people occupy 
the last Chair. But the present Government 
has to direct its policies and has to spend its 
energies not only to restore moral values in 
the governance of the country but also to see 
that the real beneficiaries of the programmes 
and policies are the common and the de-
prived people of this country and that a rule 
for a family or a rule for a person, for an 
individual or his cohorts is ended for ever. 

Sir, what we consider to be a significant 
development since the assumption of office 
by this Government' is the introduction of a 
spirit of cooperation and understanding in 
place of an attitude of confrontation which 
we had seen and which was vitiating the very 
body politic of our country. In solving matters 
of national importance we appreciate the 
Prrme Minister's efforts to arrive at a national 
consensus, specially when we are now in the 
midst of very serious problems, gravest 
problems, that we have witnessed, namely 
the problem of Kashmir, apart from the prob-
lem of Punjab and other problems like Ram-' 
Janam-Bhoomi-Babri Masjid controversy. I 
think the efforts that the Prime Minister has 
made and is making to deal with this problem 
on the basis of a n.ational consensus is most 
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commendable and I can only hope that the 
recognised opposition party will continue to 
give its cooperation although it stands deci-
mated itself. 

Sir, only the other day , we had the whole 
day discussion about Kashmir and it is fit and 
proper that the President also dealt with this 
issue first in his Address. Although the dis-
cussion was there, but let us also emphasise 
even during this debate the importance of 
solving this problem at a very early date and 
not only administratively but taking political 
measures and I wish well the new Minister 
who has been asked to coordinate the Ka-
shmir Affairs and the Advisory Committee 
that hasbeen appointed to assist him. In this 
context, we have to remember the clear 
attempt that has been made to international-
ise the issue, the role of Pakistan in this 
matter, the recent statement of the Prime 
Minister of Pakistan who has pledged open 
support to the militants and secessionists in 
Kashmir and the Government has to take all 
possibl~ steps with the support of all sec-
tions of the people in this country to solve this 
problem and it does not brook a moment's 
delay. 

In Punjab although some important steps 
have been taken by the Government to 
normalise the situation there, an all Party 
meeting was held here as well as at Ludhi-
ana, the Fifty-ninth Constitution Amendment 
Act which was an irritant has been repealed, 
now the trial of those who have been in-
volved in Delhi riots has started and steps 
have been taken for that, prisoners have 
been released, but we must confess the 
situation is not normal, there are still killings 
going on of innocent people in Punjab and 
we must relentlessly pursue our efforts to 
bring about a solution in this, both adminis-
trative and political, as in the case of Ka-
shmir, and I also commend the efforts made 
by the Governor of Punjab when he held an 
An-Party Meeting for quite a few hours, and 
let us hope that the situation will become 
normal and peace will be restored in that part 
of the country also. 

So far as Ram_ Janambhoomi-Babri 

Masjid controversy ilconcemad, our party's 
position is very clear. We are not against 
construction of any temple or mosque, but 
this is a matter which should be resolved by 
mutual discussions, negotiations, and solu-
tions shculd be arrived at peacefully and in 
this I believe the National Integration Council 
can playa very major role and we are happy 
that this National Integration Council which 
was kept in total hibernation by the last 
government and in spite of the previous 
Prime Minister's repeated commitments to 
convene a meeting, it was not done and the 
new government has reconstituted it and I 
am happy to know that the honourable Presi-
dent ha<3 said that the Meeting of the Na-
tionallntegration Council will soon be called. 
Sir, I hope that some concrete steps will be 
taken and that an agreed solution will be 
found out for which this controversy which 
has its political fall-out in different parts of our 
country has arisen. The sooner the compro-
mise is found out and the problem is tackled, 
the better for the country. 

Another aspect on which we ought to 
remind ourselves, and we should not forget, 
is the corruption that had almost eng,uHed 
the whole country during the previous 
regime--Bofors and HOW Submarine scan-
dal. Now there are more additions. Apart 
from that there is the ONGC scandal. We 
now get reports of the new power station's 
scandal, Alsthom contract, and the A-320 
Airbus transactions. These are matters which 
should be tackled and I am happy that stEtPS 
have already been taken in that regard. Sir, 
we are not for with hunting. But there are 
serious matters like corruption which have 
been eating the vitals of our country, which 
were destroying the very economic stability 
of this country in asense, as a result of which 
the mulHnationals had been permitted to' 
come in and they were enjoying the best of 
all the worlds so far as their interests in our 
country are concerned. It is necessary the 
persons who have been responsible for that 
should be identified and all steps should be 
taken to punish the guihy and the offenders. 
Sir, we are happy that in the matter of Bofors 
action has been taken and the change from 
the previous government's attitude to the 
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new government's attitude is very clear. The 
F I.R. has been lodged, the accounts have 
been frozen and let us hope that soon the 
facade will be npped open and the gUilty 
persons will be discovered and their names 
should be known to the people 

Sir, the other Important thmg we be-
heve. on which we must advert, IS the matter 
of electoral reforms We are happy that a 
Committee has been appointed to look Into 
the matter It IS an all party Committee In 
which the offiCial OPPOSition IS also taKing 
part and let us hope that thiS committee on 
electoral reforms Will be able to give thelf 
report soon We are happy that the Govern-
ment IS committed to Introduce a legislation 
In thiS regard In thiS very session We cannot 
I9nore the serious consequences of the 
dangerous attempt that has been made to 
Introduce violence In the polls and to vitiate 
the election process We have expressed 
our deepest concern and anguish also as to 
what had happened In Meham In the recent 
Assembly elections We are happy that the 
ruling party. the Janata Dal has Itself asked 
for a repoll. although the Election Commis-
sIOn had countermanded the election But 
thiS shows howthe malady has gone deep In 
our body polity Unless we are able to re-
move thiS malady from our electoral system, 
the people's faith In the system Will be de-
stroyed and considerably shaken which can 
only mean the end of the democracy In thiS 
country. Therefore. thiS IS a matter In which 
very serious and early action should be 
taken. I request all the political parties, apart 
from the Government. to advert to the seri-
ousness of the problem and see that at least 
the electoral process IS not subverted In the 
manner as It has been sought to be done In 

.:iome cases. I am very happy and I must 
congratulate the Government for their ac-
tion, namely to prOVide an Interim rehef to the 
victims of the Bhopal gas tragedy Although 
repeatedly such requests have been made 
to the earlier Government, they have not 
only provided an interim rehef. but on the 
other hand have brought about a so-called 
settlement In the Supreme Court which had 

been contrary to the interests of the thou-
sands of people who have been affected by 
thiS tragedy. LegitimateJy and quite appro-
priately, they had opposed this settlement 
that had been made through the Supreme 
Court. We are happy that the Government 
had already prOVided Rs. 360 crores to give 
Intenm rehef to the Inhabitants of the 36 
wards and also It had promised to give Its 
support to the groups of organisations which 
have filed petitions to nUllify that settlement 

Sir. I need not go Into the details about 
the efforts of the Government to loosen the 
stranglehold and misuse of the mass media 
10 thiS country I hope the Prasar Bharatl Bill 
Will have a meaningful debate In the House 
and a most acceptable system would be 
developed out of thiS debate. We also appre-
ciate the Government's deCISion to intro-
duce and pass the lok Pal Bill 

Sir, another very Important subject on 
which the Government has given ItS atten-
tlon-andwedemandthatthls must be made 
effective as soon as pOSSible -IS the consti-
tution of an Inter-State Council which had 
been prOVided In the Constitution for years 
since Its enactment. but had never been 
Implemented although a recommendation 
was made by the Sarkana Commission. But, 
no action had been taken by the earher 
Government I request the Government to 
see that thiS Inter-State CounCIl IS formed as 
soon as pOSSible so that It can start its 
functioning at the earliest because thiS IS the 
best way to aVOid Irritants between the Centre 
and the States In our quaSI-federal struc-
ture There are various areas of operation 
and areas of responsibility so far as the 
different Governments are concerned. The 
attempt of the prevIous regime to centralise 
power at the cost of the States had only 
resulted In distortion, Imbalance and uneven 
growth of the different parts of thiS country. 
Therefore. we want that thiS aspect should 
be very senously looked IOtO. 

Sir. one or two aspects I Will touch and 
my other colleagues Will speak on this. Al-
though I found some reference has been 
made to the IOdustrlal situation in this coun-
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try, no mention has been made ot the sick-
ness of industry which is still prevailing today 
in this country. About 2 lakhs of factories 
have become sick and most of them had 
been closed down during the previous re-
gime and no action had been taken except 
passing a law which was hardly implemented 
and as a result not only the units had become 
sick or closed down, but thousands and 
thousands of people, workers who had job 
have now again become jobless and there is 
no future for them. I do demand that this 
Government must evolve a proper policy to 
revive the sick industry. I am sorry, no mention 
has been made about that In the President's 
Address. I can only hope !hat the Budget 
which will be presented on next Monday will 
contain some appropriate and adequate 
provisions for doing away sickness In the 
industry and for revival. 

Unemployment is still the scourge of 
this country and youth of this country. We 
welcome it and we are happy that in the 
President's Address also, the fundamental 
right for work is still being recognised and 
there is a commitment to introduce this fun-
damental right, by an amendment of the 
Constitution. But is has to be a meaningful 
one. I know, it is not easy to do that. But there 
must be some exercise made, some 
well-refined and conceptualised baSIS must 
be found out, for the purpose of making it an 
effective fundamental right, not a paper right 
only, so that the unemployment problem can 
be solved on a war-footing and on a 
well-defined baSIS. 

The economy of this country is still under 
gravest strain primarily due to the misdeeds 
of the previous Government. We appreciate 
that it cannot be changed overnight, with the 
ad"erse balance of payment Situation, With 
the mounting foreign debt, with the inflation-
ary trend that has been there in thiS country 
all along over the years. These have put 
serious strain on the economy of the country 
and as a result, people have to share the 
burden. I am very sorry, our good friend. Mi. 
George Fernandes has even tholJght of 
increasing the railway fare which will affect 
the common people 01 this country. I hope, 

he will reconsider before the Railway Budget 
is finally passed. But it shows the gravest 
strain under which we are operating. But we 
have to evolve a method by which common 
and poor people in the country are spared. 
Nobody is objecting to the increase of fare at 
the highest slabs-first class or 
air-conditioned class. Butthe ordinary people 
have to be spared. In view of the present 
conditions, we know magical remedies can-
not be available. But we have to find out what 
is the proper emphasis and where the em-
phasis is to be given. We have the people in 
the rural areas, the unemployed, the chil-
dren who are having special problems in the 
country. They have to be looked into and the 
people must be made to feel that this is a 
government which is trying its best to come 
to the succour and help of the ordinary 
people of this country and not for the multi-
nationals as they used to do in the earlier 
regime. 

The public sector must continue to 
occupy the commanding heights of our 
economy. There is a reference to the public 
sector In the President's Address and I hope 
that the Government Will take appropnate 
measures to see that the public. sector is not 
threatened from different sources as there 
had been attempts preViously to do so. 

I do not wish to take much longer time of 
the House except that we welcome the 
commitment, reiteration of the Government 
to the principles of Non-alignment so far as 
our foreign policy is concerned and their 
concern to continue to improve the relations 
with China and our neighbours. We hope 

. thatthls policy would be continued. Although 
now the r elations between India and Paki-
stan a'ft under severe strain bee' a.. of the 
events that ha"e been taking place, .. hope 
that th8 people of Pakistan and tne people 01 
IndlC! wiil continue to haVE: trienaship so that 
the f'Jrces in that country can be I sol at ad and 
our Government must maL(.:- !"( ;;;.b"o!;.rtety 
clear !h::ot tt;ere can be no conpror"" lSI> ~ ia~ 

as the nationa! unity and natlonallnteg··:y is 
concerned and there will be no weakening 
on the part of ~ur country In matters like that. 
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So far as other issues are concerned, 
we shall discuss them during' the Budget but 
I thank the President for his speech and I 
hope that many of the issues which .have 
been highlighted in the Address should be 
implemented as soon as possible and some 
of the area in which the policy has not been 
made clear in those areas the policy should 
be finalised and the real object will be to 
come to the help and rescue of the common 
people of this country. 

MR. CHAIRMAN: Before we proceed 
further, I have to make an announcement 
tnat hon. Shri George Fernandes will make 
a statement regarding the accident involving 
NO.1920 UP Dehradun Bombay Central 
Express Train on 14th March, 1990. He will 
make this statement at 3.30 PM. 

I have to make yet another announce-
ment which is that with the conclusion of Shri 
Somnath Chatterjee's intervention, each of 
the major parties in the House have now 
completed one round and all their speaker 
have had a chance to speak. The hon.Prime 
Minister is to reply to this debate tomorrow at 
2 PM. I have a List of speakers here which It 
is impossibleto fulfiLl am also obliged to give 
a chance to the smaller groupings in the 
Parliament that have not had a chance at all 
to make their view point felt. In thossgroup-
ings, there are ten speakers. The Congress 
party, for example. has given me a List of 25 
speakers. With your permiSSion and with 
your consent, the parties will necessarily 
have to cut down their List because the first 
round is now over. I feel obliged to give 
opportunity to the smaller groupings and the 
List and the order of speakers for the bal-
ance of the sitting today will be as follows. 

Shri Bhajan Lal 

Shri Sa,**, Bhartiya 

Shri C. Srinivasan. ADMK 

Shri Rajveer Singh 

Shri Nani Bhattacharya. RSP 

Shri Ram Krishan Yadav 

Shri G. M. Banatwalla 

Shri Nandu Thapa 

Shri InderJit 

Shri Vamanrao Mahadik 

Shri P.C. Thomas 

Shri Rameshwar Prasad 

SHRI SOMNA TH CHA ITERJEE: I have 
left time for Shrimati Subhashini Ali. 

MR. CHAIRMAN: You have certainly 
left time. But I am in difficulty. I appreciate 
you have left time for her. Her name is listed 
for intervention. They have not got their 
chance even in the first round and I am 
obliged to get them their first round. 

Shri Inder Jit 

Shri Vamanrao Mahadik 

Shri Rameshwar Prasad 

Fortnese speakers who are unattached 
and of smaller grouping, I am afraid the time 
allotted will be just five minutes each. I hope 
I have the House with me. 

SHRI SOMNATH CHATIERJEE:Oon't 
delete her name. 

MR. CHAIRMAN: This is what I have 
suggested. Her name is not deleted. 

SHRI SOMNATH CHA TIERJEE: Ordi-
narily, we exceed our allotted time, but I kept 
sometime specifically JO that she can speak. 

SHRI S. KRISHNA KUMAR(Quilon): 
Instead of taking them in one bunch, why 
don't you dispose the grouping? 

MR. CHAIRMAN: : will tell i'oU why. I 
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understand other parties have also been 
there. Every one is placed in sim ilar difficulty. 
H the smaller groupings are not taken up now 
they will not, if tomorrow you will have a 
chance, you have your round two. 

[Translation] 

SHRI BHAJAN LAL(Faridabad}: Mr. 
Chairman, Sir, you may extend the time of 
the House but evryone must get a chance to 
speak. What is the problem in this? 

[English] 

MR. CHAIRMAN: We are due to sit till 7 
0' Clock. 

[Translation] 

SHRI SOMNATH CHAITERJEE: Let 
us proceed with the business. 

MR. CHAIRMAN: Till what time would 
you like to continue? 

SHRI BHAJAN LAL: You can extend 
the time upto 8.00 p.m. for the time being. 

MR. CHAIRMAN: I suggest you extend 
the time upto 8.00 p.m. But let the small 
groupings finish With their speeches today. 

SHRI BHAJAN LAL: Mr. Chairman, Sir, 
kindly go according to the list. 

MH. CHAIRMAN: I am going according 
to the list only. 

(Interruptions) 

[English] 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): With your permission, Mr. Chairman, 
Sir, I would like to say that normally even 
sma~roupings were treated as parties 
and wer"_iven an opportunity to speak. We 
can give t~ an opportunity. Let it be given 
by rotation. Why are you putting them fin 

blocl<? 

MR. CHAIRMAN: No.ltis en bloc in the 
sense that each of the parties has had one 
intervention. It is their intervention which is 
coming now. I am obliged to look after them. 
You are saying that I am doing a wrong thing. 

SHRI P. R. KUMARAMANGALAM: No, 
Sir. We are not against it. Please give them 
opportunity by rotation. 

MR. CHAIRMAN: All right. This is how 
we will follow. We will sit till 8.0' Clock. Mr. 
Handoo, your name has not been given. H 
you wish to give your name, please send it. 
There is not use protesting. Please sit down. 

SHRI PIYARE LAL HANDOO 
(Anantnag): Sir, I have not protested. But my 
name has been given by the leader of my 
group. 

MR. CHAIRMAN: No. It has not reached. 
Please send it. There is no use protesting. I 
now call upon hon. Shri Bhajan La! to speak. 

(Interruptions) 

MR. CHAIR MAN: P lease don '1 interrupt 
hon. Shri Bhajan Lal. Mr. Bhajan Lal, please 
carry on. 

[ Trans/ation] 

SHRI BHAJAN LAL (Faridabad): Mr. 
Chairman, Sir, on the President's Ad-
dress ......... 

MR. CHAIRMAN: Please excuse me, I 
am interrupting you for a minute, before you 
start your speech I would like to tell you one 
thing. You have spoken for one and a half 
hour out of the total time allotted to your 
party. Now the time available to your party is 
very short while the number of those who 
want to speak on this matter is large. How 
long would you take ....... 

SHRI BHAJAN LAL: Mr. Chairman, Sir, 
you should do justice while allotting time. 
Our's is the longest party. 

MR. CHAIRMAN: Yes, sir, that is why 
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your party is getting more time than others. 

SHRI BHAJAN LAL: We are entitled to 
it. 

MR. CHAIRMAN: So if you speak brtefly 
then other speaKers beionging to your party 
would also get an opportunity to speak. 

(InterruptIOns) 

SHRIMATI JAMUNA (RaJamundry~. Sir, 
my name ..... . 

MR. CHAIRMAN' TI1(> name~ , Ub''1I1· 

ted by your party enl13ts tt"le nam€ ct Shr, 
Bhajan Lal Rtthptoo I am caiilOg the nor'bie 
Members as pel the list gIven to me 

SHRI BHAJ.l\N lAL' MI, Chalrm<ln Sir. 
diSCUSSIOn on, Prasloer~~ s Address has Dr:en 
gOing on for the las1 two days a~a we were 
really astoilshed when If\. ? founa a Slr Kin,) 
difference between tne Address deliver&d 
by the. President aile the Address sent to 
him by the Government. It IS surprising 
because ...... (InterruptioflS) 

Kindly listen. You will also getthe chance 
to reply than you can plead your case. The 
previous Government tackled the situations, 
undertook the development and enhanced 
the dignrty and the prestige of the country In 
such a fine manner that one cannot hnd such 
example In the history..... (Interrup-
tions) .......... . 

Kindly listen to me for a minute, do not 
interrupt. I haven't stated anythl'"lg wrong. I 
am narrating only the facts ........... (Interrup-
tions) ........... .. 

MR. CHAIRMAN: He is right. Let him 
speak. 

SHRI BHAJAN LAL: Mr. Chairman, Sir, 
when they interrupt the charn of thoughts is 
disturbed. Thus my submiSSion IS that you 
should listen to me and let me speak. If you 
behave in this manner then we WI" also not 
let anyone of you to speak. You should raise 
objection only. if I say anything wrong. 

Mr. Chairman, Sir, you are well aware 
that there is large production of foodgrains in 
the country today, compare the food situ-
ation in the country when India got freedom 
and the situation prevailing at present. When 
IndIa got Independence, we could not man-
age to produce enough iood grains to feed 
the population of about 32 crores while at 
present the population has increased to 80 
crores At that time only 5 crores tonnes of 
toodgraans were produced while today we 
produce 18 crore tonnes. How has all this 
befln possible? ThiS is all due to the effective 
poliCies adopted by the Congress. It would 
be Improper to say that the Congress 
achieved nothing and that they are respon-
sible for the present situation as rt the Con-
gless haa harmed the country. Congress 
has madE' the history of this country and 
enhanced Its prestige. It is well known the 
whole world (lnterruptlons) ........ 

M·. Chairman, Sir. take the case of 
IOdustpai policy or the policy of sCience and 
technology Ofth8 prevIous Government. Our 
Goverl1ment had proposed to transfer the 
power Illto the hands of cornmon people 
through Panchayatl Raj Bill. The day when 
that Bill fell through In RaJya Sabha would be 
conSidered as a black day In the history. 
They were told the Importance of the Bill. 
Today the MInister of Agriculture stated that 
perhaps the present Government will not 
Implement Jawahar Rozgar YOJna. This 
scneme is meant for prOViding employment 
to common man. The purpose of the Pan-
chayatl Raj Bill was to transfer the power into 
the hands of common people so that they 
couid realise that they have got powers 
which Will enable them to launch develop-
ment work an viliages. They did not allow the 
Bill to be passed. Only the future will reveal 
what commendable work we had done. 

Mr. Chairman. Sir. he referred to the 
completion of 100 days of the Government. 
When a Government assess their function-
Ing In terms of days. It means that the Gov-
ernment IS capable to function for a few days 
and not for a few years. You are well aware 
of the problem of Jammu and Kashmir. We 
agree that this is not a new problem, it is an 
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acute and very grave problem and has been 
there since the country got freedom. But 
when did it become grave? It was only when 
your Government came to power. Shri Mufti 
Mohammad Sayeed is not present in the 
House today. Everybody has sympathy for 
his daughter. His daughter, Khurana Sahib's 
daughter, my daughter, all are alike. All the 
Members have sympathy for his daughter. 
But whether it is justified to release the hard 
core terrorists who support Pakistan and 
hoist Pakistani flag, just for the sake of the 
life of his daughter. Whether those who are 
killed everyday, are not the dear daughter of 
their parents. Whether it was proper to re-
lease five terrorists for the life of one daugh-
ter? Since then their nefarious activities have 
increased. Flag of Pakistan was hoisted. 
You must have read in the newspapers and 
heard through Radio and T.V. what sort of 
atmosphere has been created in Jammu 
and Kashmir. If the Government yield to the 
demands of the terrorists, their confidence 
would naturally boOS1 up. The prevIous 
Government never allowed to create such 
situation. They controlled the terrorists with 
full strength. It was only Shri Rajiv Gandhi's 
Government which took this step. At the time 
when Rubaiya incident took place, had our 
Government been in power, we would have 
preferred to issue 12 hour's notice to the 
terrorists and given ultimatum that if within 
this period ............ (Interruptions) .. ...... Kindly 
listen. 

MR. CHAIRMAN: All of you please be 
seated. Kindly do not interrupt. When you 
get your turn to speak, you would be free to 
plead your case. 

SHRI BHAJAN LAl: Mr. Chairman, Sir, 
I submit before the House that whenever the 
Government yielded to the demands of ter-
rorists, they gained confidence. this is the 
only reasons that the situation in Jamm u and 
Kashmir has deteriorated. If we were in 
power, we would have given a 12 hours' 
notice and warned that in case the girl is not 
returned within that period, all the five terror-
ists would be shot dead in front of the people. 
In that case the girl would have been re-
leased within 3 hours. Under these circum-

stances the Government is appreciating its 
100 days' performance. What is the prevail-
ing situation in Punjab? I would like to know 
from you how many people have been killed 
in Punjab and Jammu and Kashmir. All the 
hon. Members heard about the incident which 
took place in Abohar. During the last seven 
years terrorists could not dare to enterthere. 
But recently they have gunned down about 
40 people and injured hundreds. The concii-
tions have been deteriorated to this extent 
there. All this has happened only due to the 
ineffective policies and the inefficient Gov-
ernment. 

In this country persons like Jhansi Ki 
Rani, Indira Gandhi etc ...... (lnterruptions) 
Shrimati Indira Gandhi sacrificed her life for 
the unity of the nation, She was shot dead 
but she did not yield to the terrorists. My 
subm ission is that Government must be bold 
inorder to function effectively. Today the 
countnes like Nepal and Pakistan are threat-
ening India. Our Minister of External Affairs 
deliberately cancelled hiS tour to Iran. and 
Iran went to the extent of stating that he need 
not go there. Today the honour of the country 
is at stake. It is very essential to think as to 
what efforts should be made to take our 
country ahead and effective programme 
should be evolved and proper policy should 
be framed for this. The present Government 
talks too much about principles and morality 
and emphasise that ther~ should be value 
based morality, but there is a big difference 
between their words and deeds. 

We adopted a democratic form of Gov-
ernment in our country. One cannot find 
such an excellent example in any country of 
the world. But the situation has taken a 
totally different turn since the Government of 
Tau ji has come into power in Haryana You 
should visit that area and see the condition. 
(/nterruptions) ........... That is a neighbouring 
state and not very far from Delhi. 

I would like to congratulate the BJP 
leaders, Shri Somnath Chatterjee and your-
self for rightly saying that Democracy has 
been murdered in Haryana. Please go and 
see it for yourself in Meham, it's not far 
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away ...•. (lnterruptions) Please be kind 
enough to listen to me. I know you, too. 

Mr. Chairman, Sir, they have been re-
peatedly mentioning about Faridabad. I will 
tell you what happened there. Shri Devi Lal 
had thrown a challenge to me to contest 
against him from Faridabad, if I was a Leader 
in the real sense of the term. I had accepted 
that challenge not verballyorthrough a state-
ment in the press. but by formally writing a 
letter, challenging him to contest against me. 
if he had the courage. from wherever he liked 
to contest. But Chaudhary Devi Lal ran away 
from the battlefield. I am laying before you a 
copy of the letter which I had written to 
him .... (lnterruptions) .... This is the letter. It is 
a registered letter. The Press and the people 
of the country know that J had written a 
letter ....... (Interruptions) ...... You ask your 
Tau first. Please ask him whether I had 
written a letter to hiru.Jthe swears by the Gita 
that I had not telephoned him or had not 
written a letterto him, I am prepared to resign 
from the membership of this 
House ..... £(lnterruptions).... Mr. Chairman, 
Sir, my challenge stands till the adjournment 
of the House ..... (Interruptions) ..... . Please 
help me ...... (Interruptions} ...... tt Shri Devi 
Lal swears by the Gita, if he tells the House 
that Bhajan Lal did not challenge 
him ..... (lnterruptions) ... This is a registered 
letter which has come back to me. I repeat it, 
if Devi Lal says that I had not challenged him 
over the telephone and I had not written a 
letter to him. Mr. Chairman. Sir, if he 
says ........ (lnterruptions} .... . 

MR. CHAIRMAN: Pleasetakeyour seat. 

(Eng/ish] 

Please sit down. 

[Translation] 

SHRI BHAJAN LAL: If he ways that I 
have not talked to him over the telephone, 
then I myself would resign Qr if it is otherwise, 

Shri Devl Lal should resign •••••••• (Interrup-
tions) .... 

SHRI DAU DAYAL JOSHI (Kota): It is 
not a parliamentary speech. Such a lan-
guage is used by the vegetable vendors. It 
lacks the decorum of a Parliamentary speech. 
It is most unfortunate that such a speech is 
being delivered in Parliament. What sort of a 
speech is this? I had heard that Shri Bhajan 
Lal is a man of great personality and that he 
is a man of character and also that he is not 
an ordinary person but it seems that he lacks 
that lustre ....... (lnterruptions) ....... 

SHRI BHAJAN LAL: You kindly listen to 
me. Mr. Chairman, Sir, he is feeling uncom-
fortable on hearing the truth. In Faridabad ....... 
(Interruptions) ..... 

SHRI R.N. RAKESH (Chail): Mr. Chair-
man, Sir, if, in this way, our leaders are not 
allowed to speak then we would also not 
allow their leaders to speak .... (Interrup-
tions) .... ' 

SHRI BHAJAN LAL: Mr. Chairman, Sir, 
he does not know all these things. Some new 
Members are here. These poor fellows do 
not know about it. Kindly ask them to take 
seats. They are not aware of these things. 

[English] 

MR. CHAIRMAN: Please sit down. Don't 
go on interrupting like that. This is not a 
wrestling arena. This is a debating House, 
and not a wrestling arena. 

[Translation) 

15.00 hrs. 

Shri Bhajan Lal, please take your seat 

.. .......... (Interruptions) ........ . 

MR. CHAIRMAN: I would request the 
han. Members not to interrupt Shri Bhajan 
Lal. If you find anything objectionable, you 
will be given full opportunity to express it. 
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....••••.....•• (Interruptions) ......... . 

MR. CHA-IRMAN: But, you please do 
not interrupt and let him speak. He has got 
the right to speak. 

(Interruptions) 

SHRI BHAJAN LAL: Mr. Chairman, Sir, 
I would like to conclude just after making a 
point about Faridabad, that's all. If there is an 
example of secularism in the country, then, 
well, it would not be fair on my part to prais~ 
myself, but at a time, when politicians are 
given tickets on the basis of Caste, I after 
throwing a challenge to Shri Devi Lal, con-
tested elections from a constituency where 
there is not a single voter belonging to my 
community and I won the election With a 
margin of 1.5 lakh votes. This is no mean 
achievement. For the entire country, this is 
an example to emulate. With the grace of 
God, the blessings of Guru Nammeshwar 
Bhagwan and with your good wishes, I won 
all the eight elections that I have contested 
so far, and you are talking about Shn Devi 
Lal, whom I have defeated 
thrice ........ (lnterruptions) ........ . 

Mr. Chairman, Sir, it is really gratifying 
that he has raised the questions of democ-
racy and morality. Even the hon. President 
had said in his Address that the absence of 
morality could lead to the destruction of 
democracy in the country. Then, what Will 
happen to this country? We owe our inde-
pendence to the sacrifices made by the 
valiant sons of our country who laid down 
even their lives to achieve it. Universal Adult 
Franchise was introduced in the country. Yet 
it is most unfortunate that booth-capturing 
was engineered by Shri Om Prakash 
Chautala's son, Shri Abhay Singh and other 
people in league WIth the Police and a 20,000 
strong police force was deployed to present 
a picture of normalcy. It is not what I am 
saying but what, the Election Commission is 
saying. It has said in its independent report 
that such an injustice, such an outrage is 
unprecedented ...... (Interruptions) ...... . 

MR. CHAIRMAN: You please take your 
seat. 

.. ...... (Interruptions) .. ...... . 

MR. CHAIRMAN: I would like to tell the 
hon. Members that the term 'lie' is unparlia-
mentary. If Shri Bhajan Lal says anything 
and you are not in agreement with it ..... 
(Interruptions) ... ... . 

MR. CHAIRMAN: Please, let me finish 
what I am saying. Even if you do not agree 
with what hon. Bhajan Lal is saying and even 
if it is not true, you cannot use the word 'lie'. 

....... (Interruptions) .. ...... . 

MR. CHAIRMAN: You can say anything 
you like but you cannot use the term 'lie' as 
it is unparliamentary. Now, I would request 
Shri Bhajan Lal to complete his speech in 
one or two minutes. 

SHRI BHAJAN LAL: I would not be able 
to do that in that time limit as there is a lot of 
interruptions and interventiol"s. Please, 
excuse me, there is a lot of interruptions and 
interve ntions ....... (Interruptions) ....... 

MR. CHAIRMAN: The time given to you 
excludes the time that has been takel1 by 
interruptions and interventions. 

SHRI BHAJAN LAL: I will try to com-
pleie it quickly'. 

MR. CHAIRMAN: It will curtail the time 
allocated to your party. 

SHRI BHAJAN LAL: It is difficult to clear 
even one's throat within that time. 

MR. CHAIRMAN: It is not the proper 
place for that. 

SHRI BHAJAN LAL: I would not like to 
say any such thing, neither I have said such 
a thing. Mr. Chairman, Sir, it is the Election 
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Commission which says that democracy was 
slaughtered in Meham. It is not me who says 
this. h is Shri Ajit Singh, who is a part of their 
Cabinet who took an on the spot stock of the 
situation, who says like this. Shrimati Gayatri 
Devi a1so went there. She said that democ-
racy has been murdered in Meham and that 
the Chief Minister should resign. The same 
thing is being said by senior leaders of B.J. P' f 

Shri Atal Behari Vajpayee and Shri Lal 
Krishna Advani. The leaders of the State unit 
of the BJP are also saying the same thing. 
Shri Somnath Chatterjee, a leaderot the CPJ 
(M) and the leaders of C.P.I. have also 
expressed the same view that the Gover n-
ment should resign. Everybody says that the 
Chief Minister should resign. But they say 
that the question of resigning does not arise. 
(Interruptions) It was said by Dr. Mangal 
Sein and a host of other leaders. (Interrup-
tions) It had appeared in some newspapers 

KHaryana ke Mahabharat ke Tisri Kadi 
Samapt Nahi Ho Rahi Hai" 

(the third episode of the Haryana Ma-
habharat is not coming to an end). 

MR. CHAIRMAN: Please do not read 
out that: 

SHRI BHAJAN LAL:There was a report 
about Shri Devi Lal ji ..... 

MR. CHAIRMAN: I do not allow you to 
read it out. 

(Interruptions) 

SHRI BHAJAN LAL: Please listen. (In-
terruptions) 

SHAI AAJMANGAL PANDE (Deoria): 
There are certain norms for running the 
House. According to these norms one can-
not say something which reflects even indi-
rectly on a person or a party. There are clear 
directions in this regard. The point he is 

.... Expunged as ordered by the Chair 

making is clearly indicatiYe of the fact that he 
is directly reflecting on somebody. (Interrup-
tions) 

MR. CHAIRMAN: Please take your seat. 

SHRt BHAJAN LAL: Many lost their 
lives in Haryana and many were injured. 
After a lapse of 14-15 days, Shri Ajit Singh 
went there for one day. A single word of 
sympathy was not uttered by Shri Dev; Lal 
about the tragic incidents that took place in 
the area. Not a single word of sympathy was 
reported in the Press. ( Interruptions) I also 
went there from door to door and expressed 
my sympathies with the people. (/nte"up· 
tions) He should submit his resignation and 
jump into the election fray once again. (Inter-
ruptions) Now you have won the elections 
by ............. . 

MR. CHAIRMAN: When you use the 
words that he has won elections by ........... . 
These are not parliamentary. These are 
unparliamentary words which will not form 
part of the record. 

(Inteffllptions) 

SHRI BHAJAN LAL: They tried tal thirty 
years but did not succeed, now luck has 
favoured them. They should use proper 
language when they speak in the House. 

MR. CHAIRMAN: Nowpleaseconclude. 
(Interruptions) 

SHRI KALKA DAS (Karol Bagh): h is 
like the pot calling the kettle black. 

SHRI BHAJAN LAL: Whom are you 
talking to please. You are a new Member. 

SHRI KALKA DAS: You have never 
followed any rules. 

SHRI BHAJAN LAL: People like you do 
not know what the rules are. I have seen you 
for the first time in the'House. (Interruptions) 



373 Motion of Thanks on PHALGUNA 24, 1911 (SAKA) President's Address 374 

SHRI GOPAL PACHERWAL(Tonk): Mr. 
Chairman, Sir, I am on a point of order. We 
are new members. We had a feeling that we 
will be benefited by the speech of Shri Bhajan 
Lal, who is one of the senior members of the 
House and had been a Union Minister and 
Chief Minister of a State also. But he is 
playing the role of Shakuni. (Interruptions) 

SHRI BHAJAN LAL: O.K. you will also 
get the rewards for this. 

MR. CHAIRMAN: Bhajan Lal ji, now you 
may please take your seat. 

SHRI BHAJAN LAL: Iwillconcludewlthln 
2-3 minutes. I have to make some important 
submissions. 

MR. CHAIRMAN: Please do not deliver 
sermons, deliver the speech. 

SHRI BHAJAN LAL: Mr. Chairman. Sir. 
please constitute a Parliamentary Commit-
tee to go into the Meham incident. You will 
come to know of the seriousness of the 
situation when that Committee goes there 
and submits its report to you. 

(Interruptions) 

This august House will come to know as 
to what is the pligh~ of democracy In Har-
yana. There is no law worth the name In the 
State. The poor people cannot raise their 
voice there. Bogus votes are cast. What 
more injustice could be done there than this? 
Today the question IS of saving the democ-
racy. If we do not raise this point if1 the House 
and you do not protect us, how can democ-
racy be saved. 

MR. CHAIRMAN: Now you conclude 
your speech and save democracy. 

( Interruptions) 

SHRI BHAJAN LAL: It cannot be saved 
by me alone. Your co-operation is also nec-
essary. (inte"uptions) Mr. Chairman. Sir, 

the Government is like a house of cards. 

SHRI KALKA DAS: The house is a 
cemented one. 

SHRI BHAJAN LAL: You will come to 
know about the cement. Some of them are 
moving to the South while others are moving 
to West. There is a tussel of ideologies and 
still they talk of Government. You know how 
the Government is running. PeopJe have lost 
confidence in this Government. Everybody 
knows how they got votes by telling lies. 
They promised the farmers that their loans 
Will be waived. Similarly, the Railway Budget 
is on eye opener and reflects the coming 
events. Their true self is revealed through 
the Railway Budget. Instead of giving relief 
to people they have imposed taxes worth Rs. 
1000 crore. They have burdened the poor 
people and still sympathise with them. 

I will conclude after making a few sub-
miSSions about my constituency. Mr. Chair-
man, Sir, Mewat is the most backward area 
in Haryana. There IS no railway line nor any 
industry in the area. I, therefore request the 
Government to pay attention to it. 

The Mewat canal is pending Central 
Government's sanction. Prompt action 
should be taken in thiS regard taking into 
account the backwardness of the area There 
is acute poverty in the area. People don't 
even have shoes to wear. I, therefore, re-
quest you to approve this canal project so 
that the lot of the people could be improved 
and the parched land of the area could be 
irrigated. 

There were many things on which I 
wanted to speak. but you say that the time is 
short. Moreover, my friends on the other side 
are also feeling uncomfortable. But what can 
I do? I have only presented the facts. (Inter-
ruptions) They are making reference to Shri 
Devi Lal off and on. 

They can convey my challenge to their 
leader that I am ready to contest elections 
against him from wherever he likes. 



375 Motion of Thanks on MARCH 15, 1990 President's Address 376 
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SHRI SANTOSH BHARTIYA (Far-
rukaabad) Mr Chairman, Sir, I am a new 
Member of this House and I belong to the 
literary world I am not aware of the varIOus 
tricks played In politiCS nor I am used to 
Indulge In Jugglery of words I beg your 
pardon for my Ignorance of conventions and 
rules of thiS House It IS, therefore, your 
responsibility to check me If I go astray and 
I hope that you Will gUide me I beg pardon 
from all of you ana the han Chairman that I 
may not be able to maintain the level of 
debate to that of Shrl Bhajan lal I want to be 
excused for that 

Sir, when we speak here the entire 
natIOn watches us They come to know how 
much we are concerned With their problem c; 
and sufferings When things other than the 
problems and suffenngs of people are diS· 
cussed In the House, I do not heSitate to say 
that the people gradually start lOSing conil 
dence In thiS apex democratic institution 

[Eng/tsh] 

MR CHAIRMAN I have to take the 
consent of the House on a pOint now On 
account of the meetmg of the General Pur 
poses Committee, the han Speaker and the 
Members In the p~nel of Chairmen havp to 
be present there The Committee s meeting 
started about fifteen minutes back I would 
request Shn Shlvraj V Patll to Sit In the Chair 
of the hon Speaker while thiS Committee s 
meetmg goes on Do I have the consent of 
the House to do so? 

SOME HON MEMBERS Yes 

MR CHAIRMAN I now call upon Shn 
Santosh Bhartlya to speak 

15.16 hrs. 

(SHRI SHIVRAJ V PATll In the ChaIr) 

They feel that their elected representa 
tlves do not highlight their difficulties In the 
same tone as they speak at the time at 

elections Therefore, their confidence must 
be restored and they should be assured that 
their representatIves do not lead lUXUriOUs 
hfe but express some concrete suggestIOns 
tor the prosperity and development of the 
country The restoration of thiS confidence IS 
a must and It IS the responsibility of the 
present Government who represents the 
maJorrty In thiS supreme body The most 
Important task before thiS Government IS to 
restore the confidence of the people In the 
democratic Institution 

We have been elected to thiS august 
House and If at any time some mistakes 
were committed, we should admit them Sir, 
I am sorry to say that beSides admlntstratlon 
thiS august House has also committed some 
mistakes In last forty years Had It not been 
so the problems of Punjab, Kashmir and 
Ram Janambhooml-Babn Maspd would not 
have been there When I say thiS, I hope that 
at least Ninth lok Sabha Will correct those I 
mistakes and lell the people of Punjab that 
they are also Citizens of thiS country like us 
Till recently an atmosphere was created In 
the country that every Sikh liVing In Punjab 
was conSidered a traitor Everywhere they 
were humiliated Sir, I may be allowed to say 
that when all doors for an amicable solution 
are closed only then people resort to guns 
and bullets and It has proved true In case of 
Punjab After the agricultural development, 
there was no further scope to absorb more 
people In It so they repedtedly raised their 
demand for baSIC needs Some people tried 
to explOit their aspirations When all the 
doors to ventilate their grievances were 
closed they resorted to guns Amidst the 
booming sounds of the guns the problem of 
development has been relegated to the 
background All the people of Punjab are not 
Khalistams Whlle takmg oath Shnmatl Ra-
Jender Kaur said In the House thatthey never 
demanded Khaltstan but the Government 
had attributed rt to them We should rectify 
our mistakes Sir, beSides Punjab, I would 
like to say a few words about the Kashmir 
problem also I am a new Member of the 
House and do not want to Insult anyone, but 
would hke to say one thing, that, If we confine 
our diSCUSSion to Article 370 and Governor 
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of the State, it would amount to ignoring the 
very root of the problem. Everyone in Ka-
shmir is neither a Pakistani nor a Pakistani 
supporter. It is also not a communal prob-
lem. There is another aspect of the Kashmir 
problem besides what the hon. Members 
have said. I would make submission about 
the other aspect of the problem before the 
House. I think this aspect should have been 
submitted before the House, by the Mem-
bers who claim to be the representatives of 
Kashmir. The biggest Engineering College 
in Asia is situated in Srinagar. Even the 
toppers do not get admission in Engineering 
College and Medical College, unless they 
pay Rs. five lakh as donation. Muslims con-
stitute 90 to 95 per cent of the population in 
Kashmir valley. Will the present Govern-
ment or its predecessor tell us as to how 
many local students were given admission in 
these two colleges in the last 5 to 10 years? 
Why seats were not given to them? Why 
were seats offered to outsiders? Do they not 
have talent? How many local students have 
passed out of these engineering and medi-
cal colleges. Kashmir is not an industrial 
area but a tourist place. Even then no facility 
has been provided there for the tourists. 

SHRI JANAK RAJ GUPTA (Jammu): 
The hon. Member is talking about the Engi-
neering College but about which college he 
is talking. How many outsiders have been 
given admission there and who arranged 
admission in their cases. 

SHRI SANTOSH BHARTIYA: It is the 
convention of this House that a maiden 
speech of any Member is not interrupted. 

MR. CHAIRMAN: Mr. Gupta, it is his 
maiden speech, so please do not interrupt. 

SHRI SANTOSH BHARTIYA: I know 
how many college are there and how many 
outsiders have been given seats there. I 
would like to know how many local students 
got admission in these colleges. When the 
local educated people approach the Indus-
trial Finance Corporation, they do not get 
funds and instead of two months they take 
two years to process the case. Why it is so? 

These are their grievances. Will the Govern-
ment state as to how much funds were 
allocated to Kashmir for development in the 
last 5-15 years and how those funds were 
utilised. The local people are of the view that 
they are unaware of any such money spent 
there on the development. T we colleges 
were opened there during the time of Late Pt. 
Jawaharlal Nehru and late Sheikh Abdul-
lah. How many more colleges have been 
opened there since then? How many edu-
cated youth have been given employment? 
How many local people have been given 
loans from Nationalised Banks except from 
Jammu and Kashmir Bank. We should be 
informed as to what sort of facility have been 
provided there. Did the previous Govern· 
ment stop subsidy to outsiders for setting up 
industries there? 

Sir, I would like to ask as to why the 
people displaced from the Dallake area and 
who are still on the reads have not been 
rehabilitated. An han. Member pointed out 
that in Kashmir valley, sufferings have been 
caused by the Governor. I would say that 
nobody is above law in this country, particu-
larly when our Prime Minister has said that 
even he can be subjected to investigation. H 
any such thing has happened there, that 
should be investigated. Besides, the real 
problem of the Kashmir is the problem of 
development. I think so long as the people 
who were in power in Kashmir and bungled 
the money in connivance with their kith and 
kin, do not give account of that money, the 
problem of Kashmir would not be solved. H 
cannot be solved merely by abrogating Ar-
ticle 370 or criticising Governor of the State 
or by calling them Pakistanis. 

Sir, one thing I have to say about com-
munal situation. When the Govemmenttried 
to unmask the faces of communal forces 
some allegations were made from the other 
side. I have been studying about the commu-
nal riots for the last 5 to 10 years and found 
that most of them took place in the Congress 
ruled States. Sir, it is alleged that BJP and 
Rashriya Swayam Sevak Sangh are behind 
these riots. I tried to ascertain it from the 
newspapers but I could not find even a single 
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parson who was convicted or implicated in 
such rials having links with the BJP or ASS. 
On the contrary, the people who were impli-
cated in Meerut, BhagaIpur, Ahmedabad 
and Kola riots were having links with the 
party which was sitting on this side on treas-
ury benches, three months back. Sir, I may 
be allowed to say that the biggest aommunal 
force in our country, if any, is the people who 
were occupying treasury benches here three 
months back. Now I come to Ram 
Janam~mi-Babri Masjid issue. This 
conflict is connected with the psyche of the 
people. They are the enemies of this country 
who try to drag this issue to the streets or 
incite the sentiments of the people so that 
there is bloodshed. But who is inCiting poor 
Hindus and Muslims against each other? 
The happenings of the last 5-6 years clearly 
indicate that they do not want to find out any 
solution to the Ram Janambhooml-Babn 
Masjid dispute. They just want to keep it 
alIVe. In the last five years. no serIOus nega-
tions took place with the people assocIated 
with Ram Janambhoomi and Babri Masjld. If 
at any time some understanding emerged. it 
was leaked to the press and efforts were 
made to make that thing an jssue. Nowthere 
is possibility of some amicable solutIon to the 
problem and it is good that they are not in 
power otherwise they would instigated the 
people. 

I decided to speak on the Address 
because I consider it as an indication of 
change. It IS true that though the Address 
does not show the exact shape of the change 
but it certainly indicates that the present 
Government has the will to change the Situ-
ation. They have the will and courage to 
admit their mistakes too. They have the 
courage to take risk of going ahead on a new 
path. That is why I support the Motion of 
Thanks on the Presidenrs Address and I 
believe that the Prime Minister and hiS col-
leagues will certainly strike at the very root of 
this chaotic system, a system that nurtures 
corruption, exploitation and oppression. 
Keeping in mind our experiences over the 
last 40 years, this Government should take 

some quick decisions in this respect. Con-
sidering what the masses have achieved in 
these 40 years, it would be very difficult for 
the nation to wait arrt longer. Therefore, 
steps should be taken immediately to re-
store the public's faith in democracy. First of 
all, the existing education system should be 
changed. It has been mentioned in the Presi-
dent's Address that the present education 
system would be reviewed. I agree that as 
things stand now, only a review is possible. 
Yet, I shall use this opportunity to make 
some suggestions on this subject. I feel that 
there is an urgent need to revamp the pres-
ent education system. Any delay in this matter 
will only increase the public's distrust in 
democracy. One suggestion that I would like 
to make if that the LA.S. and LP .S. examina-
tions held every year should not be held for 
the next three years. Other-wise, we will 
never succeed in changing our education 
system or take any step in that direction. I 
think we have enough I.A.S. and LP.S. offi-
cers in the country to take us through the 
next three years. These examinations can 
be reintroduced after three years, if the need 
arises. Similarly, I would suggest that schools 
and colleges in this country should be closed 
for a perIOd of one year. For the country's 
development has been bogged down by 
Inequalities, cnme, disease, starvation and 
various forms of exploitation. The people 
who passed out from the schools and col-
leges in the post independence era simply 
added to the aforesaid ills. So there is a need 
to close down colleges for a year. Although 
some people may protest because the exist-
ing system is in their interest. the majority of 
people will thank you and support you for 
having taken this step towards educational 
reform. This is what I firmly believe. 

Secondly, ! shall say something about 
the economic situation. Although certain 
guidelines have been mentioned in this regard 
in the President's Address and it has also 
been pointed out by Shri Malhotra and Shri 
Somnath, I want to emphasize that concrete 
steps should be taken immediately in this 
direction. "the feelings of an ordinary Member 
like me can be conveyed to the Government, 
I would request them to reconsider their 
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policy towards multinationals. 'Production of 
items of daily use like tooth-brush, shoes, 
soaps and oil is almost exclusively con-
trolled by multinationals. The Parliament 
should frame a law that would confine the 
manufacture of such items to the small-scale 
sectororthe rural industry sector. This should 
be done without delay. Otherwise we will flat 
be able to generate employment opportuni-
ties for which we have made commitment. If 
we fail to generate employment opportuni-
ties, for the weaker sections, the ruling party 
or the Opposition will never be able to gather 
enough courage to fight the evils in our 
society. We will have to pay special attention 
to the people belonging to the rural sector 
and those belonging to our respective con-
stituencies. A small suggestion that I want to 
make is that manufacture of these items be 
taken away from multinationals and handed 
over to the unemployed people or coopera-
tive societies formed by them and not to 
capitalists. Alongwiththis, the Government's 
sale outlets like the Super Bazars and the 
Kendriya Bhandars should be directed to 
buy these commodities from the small-scale 
sector orthe aforesaid SOCieties only so that 
a source of livelihood is made available to 
the weaker sectIons of our society. The 
previous Government encouraged adver-
tisements featuring popular film stars resul1-
Ing in exploitation of the feelings of the people. 

Sir, now I shall briefly deal WIth the 
prevailing law and order situation. The deCI-
sions taken by the previous Government 
regarding 1aw and order allowed full freedom 
to criminal~ that licel1ces for firearms would 
remain valid at the district level. For a crimi-
nal a licence has IInle significance. Only a 
law-abiding citizen acquires a licence forthe 
possession :>f a firearm for seH-defence. 

MR. CHAIRMAN: Mr. Santosh Bhar-
tiya, as this is your malden speech in the 
House, I do not want to interrupt you by 
ringing the bell. But the time allotted to you is 
over, so please finish your speech quickly. 

SHRI SANTOSH BHARTIYA: Sir, now 
much time has been allotted to me. Prior to 
me han. Shri Bhajan Lal spoke for 55 min-

utes. I was looking at the clock and I think I 
have spoken for about 10 minutes only. H the 
time allotted to me is just 10 minutes then I 
shall sit down. So please let me know the 
time allotted to me. 

MR. CHAIRMAN: Yourtime is over. Still 
you may complete the sentence which was 
being uttered by you. 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): Sir, please let him 
have two more minutes. 

MR. CHAIRMAN: All right. You may 
finish what you were saying. 

SHRI-SANTOSH BHARTIYA: Sir, I 
regret to say that in the second round the 
han. Member who spoke before me got more 
time than I have been given. 

MR. CHAIRMAN: It is not a question of 
the time allotted to you but the time allotted 
to your party. So pleased conclude your 
speech and sit down. 

SHRI SANTOSH BHARTIYA: Sir, I 
would like to suggest that the presem Gov-
ernment should change the policies of the 
prevIous Government. The policy related to 
firearms, in particular. has adversely affected 
the law-abiding citizens. This policy should 
be framed de-novo at the national, state and 
district levels. 

MR. CHAIRMAN: N;J more new sub-
jects please. You will have to wind up your 
speech now. 

SHRI SANTOSH BHARTIY A: In con-
clusion. I would like to say that the absence 
of the word 'socialism' was strongly felt by 
Shri Gadgil. Shri Harish and hon. Shri Bhajan 
Lal also felt that several important points 
were missing. But when I look at what has 
been happening over the past 5-10 years 
and the performance of the previous Gov-
ernment, the disregard shown to socialism 
becomes amply clear. I hope the present 
Government will take some positive action 
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on its own. They should work for the ful-
fillment of the promises made in the Ad-
dress. They have been given a mandate to 
eliminate the existing system. Corrupt ele-
ments will definitely donounce the Govern-
ment forthis as the present system is favour-
able to them but their criticism should be 
ignored. 

Sir, I would like to tell han. Members of 
the ruling party that if they do not make it a 
point to change the present system they 
would not be honouring the mandate given 
to them by the public. This may lead to 
dissensions within the party. I urge the 
Government to ignore the criticrsm of the 
supporters of the existing system. The 
Government should resolutely work for the 
points included in the President's. Address. 

Sir, I support the Motion of Thanks on 
the President's Address. 

[English] 

MR. CHAIRMAN: The Railway Minister 
will now make a statement. 

15.38 hrs. 

[English] 

STATEMENT RE. ACCIDENT INVOLV-
ING NO. 9020 UP DEHRADUN-BOMBAY 

CENTRAL EXPRESS TRAIN ON 
14.3.1990 

THE MIN ISTER OF RAIL WAYS (SHRI 
GEORGE FERNANDES): Sir. I deeply regret 
to apprise the House of an unfortunate acci-
denttotrain No. 9020UP Dehradun-Bombay 
Central Express at about 15.25 hrs. on 
14.3.1990onthe Ratlam-Dahod B.G. double 
line electrified section of the Ratlam Division 
of Western Railway. While this train with 16 
coaches was on the run between Ratlam 
Junction and Morwani stations, the 6 rear-
most coaches derailed. of which 4 coaches. 
marshalled 12th to 15th from train engine, 
capsized at Km. 646/23. As a result of this 

derailment, 6 passengers lost their wes and 
22 passengers sustained injuries, out of 
which 4 were grievous. 

Immediately on receipt of information 
about the accident, Medical Relief Vans and 
Road Ambulances with Divisional officers 
and Doctors were rushed to the site from 
Ratlam. Divisional Railway ManagerlRat-
lam along with his officers immediately left 
for the site of the accident. Local civil and 
police officials also reached the accident 
spot. The injured were admitted to the civil 
and railway hospitals at Ratlam. 

The General Manager, Western Rail-
way and senior officers who were on inspec-
tion at Ankleshwar about 350 kms. from the 
site of accident also rushed to oversee relief 
arrangement at site. 

Member Engineering, Railway Board 
also proceeded to the accident site. 

The Commissioner of Railway Safety, 
Western Circle, who was with General 
Manager, Western Railway on inspection 
also proceeded to the site of accident. He will 
hold a statutory inquiry into the accident. 

Ex-gratia relief to the next of kin of the 
dead and to the injured is being arranged. 

I and all railwaymen and women extend 
our deepest condolences to the kith and kin 
of those who lost their lives and sincere 
sympathies to the injured in this un10rtunate 
accident. 

I am sure the House joins us in extend· 
ing heartfelt condolences to the bereaved 
families. 

[ Translation] 

SHRI DAU DAYAL JOSHI (Kota): Kindly 
give an assurance to the House that old 
railway lines and bridges would be replaced. 

MR. CHAIRMAN: This point can not be 
raised now. All such points may be raised 
during the discussion on the Railway Budget. 
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At this moment no questions will be allowed 
in this House after the statement. 

( Interruptions) 

SHRI KALKA DAS (Karol Bagh): What 
type of relief will be given by the Governm ent 
to the families of those affected? 

MR. CHAIRMAN: Relief is given in 
accordance with the provisions mad e for this 
purpose. 

( Interruptions) 

[English] 

SHRI C. SRINIVASAN (Dindigul): Mr. 
Chairman, Sir, I am grateful to you for provid-
ing mean opportunity to speak on the Motion 
of Thanks on the President's Address and on 
behalf of the AIADMK under the dynamic 
leadership of Puratchi Thalaivi Selvi Jayalal-
itha, I place before this august House the 
views of our Party Sir, this House must view 
with concern the shabby treatment meted 
out to the democratic process in the recent 
elections. The main force behind our unity 
and integrity is the periodic elections through 
which we reiterate our faith in ruling our-
selves. This country has however recently 
witnessed the gory events of elections being 
conducted in several States amidst large-
scale violence and electoral malpractices. 
We have debated on several occasions the 
electoral reforms. Apart from the unsavoury 
incidents in Bihar and Haryana, several 
condemnable events had taken place in the 
elections to Palani Lok Sabha Constituency 
in Tamil Nadu. More than 300 booths were 
captured and the ruling party elements forced 
a section of the people to vote in favour of a 
political party. Despite these, the DMK could 
not win the seat. Immediately, on the day of 
counting they hiked the rice price by one 
rupee after being frustrated by the impend-
ing defeat in the bye-election. The DMK got 
severe drubbing not only in the Lok Sabha 
elections in Tamil Nadu, but also in the bye-
election. This is a clear verdict for a change 
in Tamil Nadu. Butthe change is yetto come. 
The Government that has been outvoted by 

expression of the people's opinion refuses to 
bow to the will of the people. In spite of this. 
this Government in Delhi is firmly supporting 
the anti-people Government to continue in 
Tamil Nadu_ If at all they are sincere in their 
faith in democratic traditions, in their faith in 
the people of India, they must ask this DMK 
Government to step down and seek a fresh 
mandate. 

AN HaN. MEMBER: Sir, he can place 
it on the Table of the House. 

MR. CHAIRMAN: It is his maiden 
speech. 

SHRI C. SRINIVASAN: People may 
vote for every five years, but people must 
also support the Government they have 
elected for five years. If they express their 
disapproval in any form, then the will of the 
people must be respected. Let this Govern-
ment not take shelter under the letter of the 
law but observe the spirit behind the 
constitutional provisions. 

Sir, I must with all agony apprise this 
august House about the conspiratorial de-
signs of the Tamil Nadu Government to 
phYSIcally eliminate the Leader of the Oppo-
sition and the mass leader Pauratchi Tha-
laiviJayalalitha. They made an overt attempt 
on her life on the floor of the Assembly last 
year. Having failed and having lost the Lok 
Sabha elections with gaining no seat in fa-
vour of them, they are determined to liqui-
date her. 

[ Translation1 

PROF. RAMGANESH KAPSE (Thane): 
Mr. Chairman, Sir, my point of order is whether 
a Member can read his own speech in the 
House. 

MR. CHAIRMAN: If it is the maiden 
speech, he can do so. 

(Interruptions) 
(EngJishl 

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): It is his maiden speech, 
Sir. They should not object. 
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SHRI C. SRINIVASAN: We have our 
worst apprehensions about that and the 
evidence is there. Our leader was prevented 
from campaigning in the Pondicherry elec-
tions. A wanton attempt was made fast month 
by a planned accident on her car. The wishes 
of the people of Tamil Nadu and the strength 
of Indian democracy saved her from the 
disaster. There should be a Judicial inquiry 
into the whole episode. The case filed on that 
inciclentwasdisposedofwithin 10days. This 
is simply judicial history. The public must 
know the designs of the DMK Government. 
They are out to phYSically destroy her ThiS 
whole House, I hope, would JOIn In condemn-
Ing the incident. 

Sir, let me now come to certain prob-
lems on the economic front. Agnculture is 
the backbone of th,s country. Farmers in th,s 
country are faced WIth senous problems. On 
the one hand, they are faCing resource 
handicaps and on the other hand, they are 
facing serious debt burden. This Govern-
ment which promised the people to waIve 
agricultural loans IS developing cold feet. 
Months have passed, but they are yet to 
evolve a scheme for redeeming the farmers. 
PendingfinalisatlOn of any such scheme, an 
interim relief must be provided tothefarmers 
from the debt burden. 

Water resource management IS In a 
poor state. Water resources should eIther be 
nationalised or a didactIC system must be 
evofved to check river water wastage Into 
sea and to prOVide eqUitable distributIOn of 
river water as per regional demands. tt IS in 
thiS backdrop the Government must take up 
the Ganga-Cauvery hnk system. EnViron-
mental clearance to the Telugu~anga 
Project must be given Immediately so that at 
least by 1992 the project can bring some 
water to the Madras cIty Sir. i learn thiS 
Government IS not senously pursuing the 
technology miSSIOn of provuj,ng dnnklng 
watertoallv,lIage: 13unchad by the prevIous 
Govemment. Do lot give '_10 gClod _ ... ,able 
schemes for polItical reasors ;' ,5 ultimately 
the people who would be aHected There-
tore.lhisGovernment must accold top pnor-
ity for provd1ng jrmklng water to all the 

villages. This Government is not sincfn 
about strengthening the local body institu-
tions. When you were in the Opposition. you 
defeated the legislative measures of em-
powering the local body institutions 10 serve 
the people in a better manner. Why do you 
not develop an alternative model of strength-
ening the local body institutions? 

Sir, industrial development is not bal-
anced all over the country. Industrial devel-
opment in T ami! Nadu is the slowest. Even 
the Rs. 400 erore Steel Plant initially to be set 
up In Salem has been shifted to Rourkela 
because the Tamil Nadu Government wifl-
rngly conceded that the Plant may be set up 
in Rourkela. The Government which has lost 
the mandate of their people has no right to 
take such decision. The people want back 
the Plant In Salem. Please take action to 
bnng back this Plant. 

Sir, months have passed since this 
Government promised the people that 'Right 
to Work' will be made as a fundamental right. 
Two Constitutional Amendments have been 
made, but none for this purpose. This Gov-
ernment should not reconsider this and there 
can be no two opinion on this question. It 
should be made a fundamental right forth-
With and follow-up employment guarantee 
schemes should be launched without any 
further delay as the youth in the country are 
frustrated today. 

SIr. women continue to be oppressed 
and suppressed in the country. My leader, 
late Dr. M.G.R., launched several pro-
grammes tor the welfare of women in Tamil 

. Nadu. You must guarantee to the Indian 
women seats In Parliament and Assemblies 
and seats should be reserved tor women as 
per tht:!lf percentage In the total populatIOn. 

Sir, the Sri Lanka problem IS stili haunt-
Ing us. The IPKF IS being withdrawn without 
a reclproca! commitment for ensuring peace 
In Tamil areas. Refugees' influx is on the 
Increase. ships carrying the refugees are not 
only landing on the shores of Tamil Nadu, 
but on the shores of Orissd also and soon 
thIS problem would spread to other States 
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also. The .. of Tamilians is in perpetual 
danger in Sri Lanka. RecenIIy. a ship carry-
ing Tamil rafugeeswas not~to land in 
Tamil Nadu by the Chief Minister who says 
that he has the Tamil blood in him. He further 
says that he would have welcomed the refu-
gees if they are not opposed to the Tigers. 
This shows the factional mind of the Chief 
Minister. The Central Government must issue 
necassary directions to the Chief Minister of 
Tamil Nadu to accept the refugees as they 
are relaied to people in Tamil Nadu by lan-
guage and race. The Central Government 
must reconsider the whole issue and halt the 
withdrawal of IPKF until Tamils start livIng 
without tear and in peace. A mutually agreed 
friendship treaty must be concluded in which 
specific guarantee for devolving powers for 
the North Eastern Provincial Council, is in-
cluded. Care must also be taken to ensure a 
warranty clause forbidding of settIng up of 
military bases by foreign powers on the soil 
of Sri Lanka Adequate security measures 
must also be taken to counter the threat 
posed to us by the establishment of a Naval 
base in Katchathivu ceded to Sri lanka on 
the wrong advice of the DMK Government. 

With these words. I conclude my speech. 

SHRI S. KRISHNA KUMAR (Quilon): 
Sir, for the second time in three months, the 
House is discussing the Presidential Ad-
dress which reflects the essential character 
of this minority Government-vague and 
directioniess, repetiti 16. damp squib, a diar-
rhoea of verbiage when attempting to deni-
grate the SOlid achievements of the previous 
Government-and constipated when it 
comes to new ideas or charting out a cogent 
path for carrying this nalion forward. Sir, 
whether this Government has ruled for three 
IThlnths or it is going to rule for 3 yea~':\ :! 
cannot escape the fundamental truth, it 
cannot grow out of the inevitable constr aint 
that it is a freak child d 1~1dian democracr. ? 
minorily government directly representmg 
only 17% of the popular votes. kept alive 
artificially by the fascist nght and the oppor-
tunistic left which are diametrically opposad 
in. their ideologies and their views on all VItal 

socio-economic issues and domestic and 
foreign policies. 

Sir, let me start with the pious declara-
tion in the President's Addr~ in para 6 that 
the Government is' taking measures to 
strengthen secularism. This is Devil quoting 
the Scriptures. Who does not know that this 
Government has come to power by promot-
ing the communal divide in North India, and 
by exploiting that communal divide. The &F 
exploited religious fundamentalism thrOugh 
Ram Janma Bhoomi issue white the Janata 
Dal exploited the minority sentiments through 
disinformation and political skuD-duggery. 
The truth of the conspiracy was carefuly 
hidden from both sides. Shri V.P. Singh 
would not speak from a platform where the 
BJP was represented or BJP f1Stb was fiy!rtg. 
He would ask for the flag to be removed. 
Even in the election manifesto. the CPI (M) 
had categorically denounced t"e BJP as a 
reactionary communal force. Thus, the three 
segments of this Government solicited thE 
votes of different sections and COJTlm')ti:1ies 
on differeni and mutually conflicting prem-
ises_ These very same Parties have now 
come to form the Government, claiming the 
people's mandate. A Government based on 
such deceit GIld untruth cannot last long. 
This Government wih crumble when the truth 
represented by the irreconciliable differences 
between the present ruling Parties and the 
false premises presented before the people 
come home to roost. 

The damocratlC polity of 'ndi~ was boilt 
on tt:e solid foundations of sociatistr: and 
secula: :S!'fl, on the tdeals of Mahat:r:a Ganem 
anC; Jawaharla' Nehru. It was thE' steadfast 
adherer,ce of these values which ~ClS en-
abled thiS democracy to remain as a largest 
single Oei"'<0Cracy in the wc.rle, while most of 
the ot'1';:- nat~ns born to fr~8~()m hom colo-
.' al 0:,1' ·')&il(l!"t have talk -I bv the Wei,. s~ 
? 'ld :~ •. ,: o\-",r by ~ascis, :'); mirita:y dlC~ak 
r t .!(;. r. ;s (:isaf from the f',Ieht:, of the ac..l 
Unee months thai the forces of left adventu-
rism, ng'n reaC:lOn and rebgious fundamen-
talism whlC;j a~e the guiding and supporting 
forces ot thiS Government pose a positive 
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threat to the unity and integrity of our coun-
try. 

Shri Somnath Chatter,188 a few minutes 
ago was 91oat'"9 over what he called the 
decimation of the Indian NatIOnal Congress. 
Instead we see the increasing predICament 
of the Indian left and the hara-kiri whICh they 
are committing on themselves. At least, after 
the Assembly elections, the realisatIOn should 
be dawning on them that by collaborating 
with the BJP, they are destrOYing whatever 
base they have buIlt In the last SIX decades 
In India The Communtst Parties are used to 
committing historIC mistakes and then mak-
Ing post mortem analYSIS on them and making 
course-oorrecttons witness the great leap 
forward or the Cultural RevolutIOn In Mao's 
Chma or Stalin's repressive era and the 
years of stagnation under Brezhnev In the 
U.S.S R. Creating conditions for the ascen-
dance of the BJP IS perhaps the second 
historical mistake the leftists are making In 
India, the first being the betrayal of India s 
freedom struggle, especially the QUit India 
Movement The Stalinist Gerentrocracy 
whICh controls the Left In India IS now on the 
wrong Side of history even to the global 
CommuOlst movement 

16.00 hrs. 

Their SUICIdal poltcy of promottng faSCist, 
reactIOnary and fundamentalist parties Within 
the country and their international Isolation 
will surely lead to their margmahsahon and 
hquldatlOO In the country, at least Intheforms 
In which they now exit To sympathise WIth 
them Will be patronising. so let us Wish them 
good luck. 

As was emphasised by all my col-
leagues. the Achilles heel of thiS Govern-
mentisitapolicyon Kashmir Thewatershed 
In this unb1unate development IS the Dr 
Rubya episode. which shom of Its humant-
tarian veneer. was an tgnomlnous and ab-
Ject surr.-.der of the Government of India to 
hardcore tenonsm On that fateful day. ef-
fectIVe political power or at least, the percep-

t,on of it, passed from the Government to 
terrorISts and the secessionists in 1he Ka-
shmir Valley. For the first time, lakhs of 
orchnary citIZens rejoICed In the streets pay-
,ng homage to the terrorists. On January 20 
and 21, the new Megalamaniac of a Gover-
nor by hiS ham handed sea.rches alienated 
the entire local populatIOn in the Valley. He 
followed rt up by the high-handed dissolution 
of the last buffer between the Central Gov-
ernment and the Kashmir people, the elected 
legislature It IS not known whether Shri Jag 
Mohan consulted the Prime Minister before 
the dIssolution of the legislature. If he did 
consult, then It IS a sad reflectIOn on the 
Pnme Minister for them he was party to the 
pohtlcally IOfantlle deciSion If the Governor 
had the temerity not to consult the Pnme 
MI ntster then It IS a sad reflectIOn the control 
the PM has IS the Governance of thIS ooun-
try The continuation of the depredation of 
the Governor 10 InfllCtmg on the people of 
Kashmir Virtually permanent curlew, hun-
dreds of Innocent Citizens being killed, IS 
gOing to lead us to a one way street Today 
Mother India IS crying because ItS child the 
beautiful Kasnmlr Valley, IS being estranged, 
alienated perhaps Irretnevably that. It the 
situation comes to pass, God fOrbid, the 
Valley IS 10 be severed from us, the people of 
India are not gOing to forgIve, history IS not 
go Ing to forgIVe Shn Vlshwanath Pratap Singh 
and hiS minority Government 

In no crucial Issue , whether J&K. Punjab 
or Sn Lanka, can the national ante rest be 
safeguarded by vague platitudes or hollow 
acts of gImmickry It IS the perceptIOn of 
weakness which characterises thIS Govern-
ment whICh has demoralised the security 
forces whether In J&K or the Punjab or the 
lPKF In Sri lanka The Punjab situatIOn IS 
detenorattng day by day Much was made of 
the abrogation of the 59th Amendment on 
Punjab because It compromISed the Citi-
zen's nght of 11f-8. But thiS Government IS 
extingUIshing the TIght to life of ordinary 
crtlzens of Kashmir. 

Sir, I Will take only a1ew more mInutes 
and make a few observatIOns. We w,lI be 
debating In detail on the Prasar Bharatl Bill. 
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We are not opposed to the creation of a 
Corporation or giving functional autonomy to 
the electronic media because it is part of our 
own Congress-I manifesto. But, there is no 
doubt. that this Government in the same 
manner as they have appoint6d politically 
the State Governors in this country, is going 
to pack up the Board of Governors of the new 
Corporation with fellow-travellers and sup-
plicants. The difficulty is one cann011egislate 
for honesty of politicians, independence of 
professionals or efficacy of management. 
The Government, I believe, should have 
adequate political control over the media to 
use the media as an effective instrument of 
nation building. If they are going to limit the 
control by Parliament to discussion of the 
annual report and Budget of Prasar Bharati 
and if they are going to deny the inalienable 
right of Members of Parliament to ask ques-
tions abOut the organisations; then it will be 
a retrograde step at the present stage of the 
country's development. 

Sir, the incontrovertible facts show that 
the Indian economy left by Shri Rajiv Gandhi 
was in a healthy and vibrant state. The 
Economist of London says that India has 
prospered mightily during Shri Rajiv Gandhi's 
five years in power. I do not want to discuss 
this in detail because of paucity 01 time. 
Further, the actual investment in real terms 
during the Seventh Five Year Plan was 1 09 
per cent. There was a record foodgrains 
output of 170 millions. There was a fantastIc 
export growth. There was a whopping ind us-
trial growth of above 8 percent. It is true that 
Balance of Payments and deficit financing 
were stretched to the limit in order to retain a 
high growth rate. Butthe result was that India 
became a global economic force. India 
achieved competitive strength in the world 
market Today, after this Government has 
taken over, it is following an anti-growth 
policy. Business and industry are confused. 
Industry has already started decelerating. 
Instead of the high-growth wealth-producing 
economy, this Government is going to con-
vert our economy to a low-growth. command 
and control oriented poverty-distributing 
economy. I will take only a few more min-
utes. Yesterday, my colleague listed at length 

the investment under Shri Rajiv Gandhi's 
Government for rural davelopment pro-
grammes. Much is being made of the Janata 
Oal Government's pronouncements that 50 
per cent of the investment in the Eighth Plan 
will be earmarked for rural areas. The actual 
fact is.that under the Seventh Plan underthe 
Rajiv Gandhi's administration, 55 per cent of 
the Rs. 180,000 crs. which was the invest-
ment in the Seventh Plan, was actually spent 
in the rural areas. I have got the statistics of 
the Planning Commission here. 

The President's Address only repeats 
what was said three months ago about the 
genuine devolution of powers for the Pan-
chayati Raj institutions. This Government 
has aborted the historic achievements of the 
previous Government in respect of Pan-
chayati Raj and Nagarpalika Bills which came 
almost to fruition. They were brought after 
the greatest possible consultation process 
but now it is clear this Government has no 
Interest in transferring power to our people. 

The one more point which I wish to 
make is regarding Family- Planning. As a 
public worker I had been a strong proponent 
of the National Family Planning Programme 
I believe it is a crucially important programme 
for our socia-economic development, for the 
removal of poverty, for carrying forward this 
nation to its rightful destiny. What has the 
President's Address mentioned about Fam-
ily Planning? It ment~ons that effective con-
trol of population is also essential. h further 
says that we have to achieve a national 
consensus In respect of population control. 
Sir, the Bhartiya Janata Party it has ex-
pressed itself against any effective National 
Family Planning Programme because of its 
archaic and obscurantist stand that some 
communities do n01 follow Family Planning 
and so the Hindus should not follow it. Be-
cause of that, if you are going to insist on a 
national consensus, it means that it is going 
to be good-bye to the National Family Plan-
ning Programme. 

Sir, in sum, the President's Address is a 
repetition of the pious platitudes and vague 
generalisations of three months ago. What-
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ever be the balancing acts, whatever be the 
political acrobatiCS, this Government may 
perform in order to cling on to power, one 
thing is clear. T",IS Governme'lt will not be 
taken seriously by the andran pt=Opie. W'UID 
the waves r.=acede and when self-evidence 
truths finally prevails It will ~ dear that on'~ 
the Indian Natioilal Congress can mal"'"li8.sn 
the integmy of tM count!y and W?3d "I'le 
nation forward, The eo.."')9r~<; c;,naJJ lviDe'r 
the affectKl" of the ~, ret:'tof~ l~~ ri.r:J· 
nityofthe nation aoo its i"UC SGcul<.o1r, ~!-l(._"c;I. 
ist path towarQS Its flQmf\J1 tU!ure. 

[T ranslationj 

SHRI RAJDEV SiNGH (Sangru,), Mr. 
Chairman, Sir. I am grateful to 'IOU fe: giVIng 
me an opportuncty tel spe~k In the Pa; Ila-

ment-in hisAdd~ess. me Hor •. Presid(nt has 
categorically mentioned thai 8gfl(.uiture 
would be encouraged. But at the sarna time, 
mention has been made abcut fixatIOn of the 
support price of paddy Ol1ty. The harvesting 
season of baney and wheat is about to start 
and in a few days' tIme, these commodities 
would start arriving in the market. The most 
important point in this regard IS that support 
price of wheat should be frxed, The prices of 
agricultural inputs have Increased manifold 
during the last few years. In view of this 
increase, the support price of wheat fixed 
earlier is no more remunerative. All of your 
are aware that the farmer has been toiling in 
extremely difficuh conditions. Despite hard 
work, he is unabte to get the reasonable 
price for his produce to enable him to make 
his both ends meet. This naturally affects 
production. 1 he country will make progress 
only when the farmor is satisfied and gets 
remunerative price for his produce, 

My suggestion IS that in view of the 
increase in the price of agncuhural inputs 
during the last few years, the Government 
should fix the support price of wheat at Rs. 
325 per quintal. The Governm~nt should 
keep in mind the condition of those sections 
of the society who live in extreme poverty. 
My suggestion in this regard is that the 

Govemment should grant subsidy tor sale of 
their wheat. If the price of wheat is fixed at 
less than Rs. 325 per quintal, it will not be 
remunerative and the farmer will not be 
satisfied. The properity of the country de-
pertds on the farmer. Therefore I would 
suggE:fst that the Government should take 
effective I"leasures In this regard and an-
OOUl"\Ce As. 325 per quintal as the suppon 
pnce c.f wheat at the earliest. When the 
toodgrains is brought to the market, Govern-
!J~n1 agencies including Fe. do not rome 
fOt sare tu purchase it for days together. Due 
to 'his, the farmer has to face a lot of difficulty 
and is forced to take rounds of the market. 
lheletore, it is essential that the Govern-
ment shouid take effective steps for pur-
chase of the prOduce of the farmers as and 
when he orif'lgs It to tne market. The payment 
should also be made promptly, so that thQ 
farmer gets the price of wheat and other 
crops without any difticulty. 

Last year, the Government had an-
nounced Rs. 10 as bonus on the sale of 
padd~, but it is a matter of regret that this 
bonus has not been paid in some parts of 
Punjab so far. It IS regretablethat a long time 
has passed since this announcement was 
made by the Government, but so far neither 
bonus has been paid nor any measure has 
been taken in this respect. The Government 
must take steps for the prompt payment of 
this bonus to the farmers. 

Secondly, apartfromthefarmers,jawans 
playa significant role in the country. They 
have to protect the country under difficult 
Circumstances. Bl.t the rate of the pension of 
the jawan who retired 10-15 years ago is not 
even 1/3rd of what a jawan gets today on 
retirement Earlier, the army jawans had to 
work under heavy odds. Then why should 
those who worked in difficult circumstances 
to protect the country, should get lower rate 
of penSion? What IS the logic behir:d it? I 
have not been able to find any logic tor a long 
time. J would like to suggest that the time has 
now come when the principle of 'one rank 
one pension' should be adopted. How can a 
retired army jawan make his both ends meet 
under these circumstances. h is surprising 
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that some of the Jawans get only As. 200 as 
pension. Nobody can sustain with such a 
nominal amount in the prevailing circum-
stances. No step has been taken to remove 
this anomaly so far. Therefore, action should 
be taken at the earliest in order to remove 
this genuine grievance of Ex-servicemen. 

Banks were nationalised so that the 
common man could avail of better facilities. 
But it is a matter of regret that corruption is 
rampant in the nationalised banks. A person 
has to pay a substantial amount as bribe to 
the Bank officials in order to get a smalloan 
sanctioned. In case, the people want to get 
loan for purchasing agricultural items, they 
have to pay a major part of the loan as bribe. 
In the process, the farmers suffer the most. 
In order to improve the functioning of Banks, 
it is essential to appoint supervisory squads 
in the banks which should identify the genu-
ine difficulties of the farmers by making on 
the spot visits. There is an immediate need 
to take effective steps in this regard. 

Massacre of Sikhs took place in the 
country in 1984. Thousands of women be-
came widows and about 3700 persons were 
killed in Delhi alone. It was not a riot. Riot 
takes place when two sides are involved in 
the fight. In that case two sides were not 
involved. Sikhs were massacred under a 
well planned conspiracy. The Government 
assured time and again that steps would be 
taken for the rehabilitation of the affected 
families. But it is a matter of regret that no 
steps have been taken in this regard. The 
affected people have been on hunger strike 
in Delhi since February 12. Earlier it was 
relay fast, now they are on fast-unto-death. 
Their demands are genuine. The Govern-
ment should accept those demands to win 
the hearts of the Sikhs. The first among 
those demands is:-

[Eng/ish] 

Declaration of November, 1984 riots as 
eruption of violence against Sikh community 
and tackling a" the victim cases as a SOCial 
burden on the society and the country as a 
whole and not merely as an administrative 

problem to be left over in the hands of the 
bureaucrats alone. 

[ Translation] 

This is an important demand .tlich 
should be accepted immediatety.ltwiUenabIe 
the Govemment to win the confidence of the 
Sikh community. Their second demand is:-

[English] 

(i) full compensation as per the Compen-
sation Ad for all the murdered to their 
next of kins. 

(ii) rehabilitation of victims at several 
places for all those who have been 
uprooteddueto Iootinglburningoftheit 
houses and commercial establish-
ments viz. shops, factories, work 
centres etc., 

[ T rans/ation] 

Then there is a demand of pension for 
those who became widows in those riots. 
These widows should be given a monthly 
pension of Rs. 1500/-each so that they could 
make their both end meet. Educational facili-
ties should be provided to their children. This 
is a problem which requires humanitarian 
approach. The Government can him the 
confidence of sikh community by providing 
them adequate compensation. The morethe 
delay in providing compensation, the more 
this community will suffer. Therefore, talks 
should be held with those who are on hunger 
strike without any f.urther delay and thus take 
steps for the fuHilrilent of their demands. As 
regards the payment of compensation, they 
are asked to produce death certificate. It is 
very surpiising. How can a death certificate 
be obtained? No list of those 3700 persons, 
who were ki'~ in those riots has been 
published. Therefore thIS condition of pr0-
ducing death certificate snould be waived 
and the cases of compensation should be 
settleo without insisting on the same. 

MR. CHAIRMAN: The time allotted in 
your case is over. You have already taken a 
lot of time. 
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SHRIRAJDEVSINGH: RailwayBudget 
has already been presented in the House 
and there is no proposal of introducing any 
new passenger train in Punjab in the Budget. 
Earlier it was stated that no new train could 
be started in Punjab due to constraints of 
resources. In this regard I would like to ask 
as to whether this constraint of resources is 
applicable to Punjab only and not in case of 
other States? 

It has been a long standing demand that 
a passenger train from Bhatinda to Delhi via 
Rampur Phool, Barnala and Sanaam should 
be started. This demand has been raised 
time and again and justifications have also 
been given in this regard. Thus it is neces-
sary that this demand should be accepted 
and Punjab should be given its due share. 
Sardar Atinder Pal Singh who has been 
elected from Patiala constituency should be 
released at the earliest. It will help in winning 
the hearts of Sikh Community. With these 
words I conclude my speech on President's 
Address. 

KUMARI MAYAWATI (Bijnor): Mr. 
Chairman, Sir, I have read the Presidenrs 
Address very carefully and after regarding it, 
I was reminded oUhe previous Government. 
Congress Government only made promises 
before millions of down-trodden people of 
the country and formulated different types of 
programmes to shuttheir mouths, whenever 
they raised issues regarding their rights. I 
would like to submit that if the Janata Dal 
Government also tollows the same path, it 
will have to face the same consequences as 
the Congress Government faced. In the 
President's Address, I didn't find anything, 
which is favourable to the poor of this country 
and which has been said on behalf of the 
Government. Delhi is the capital of India, 
where the poor from all over the country 
have migrated in a large scale in search of 
livelihood, but the Government never paid 
any attention tf;> them. Government has not 
made any arrangement so far for providing 
housing facilities to them. The Government 
makes special arrangements for those who 
migrate from PlInjab due to terrorism, but no 
arrangement has been made by the Govern-

ment yet for those poor, who have migrated 
to Delhi from other States. Their number is 
larger than the refugees of Punjab. They are 
from the down-trodden class of the society. 
They were never provided any facilities in 
Delhi. 

I would like to draw the attention of the 
Government on another important issue also. 
Although it is said by the Government that 
there is democracy in the country, but a good 
number of han. Members have referred to 
the incidents occured in Meham and we read 
about them in newspapers also. I would like 
to draw the attention of the press reporters 
sitting in the press gallery of the House 
towards the incidents occured in Bijnor dis-
trict of Uttar Pradesh ...... (Interruptions) ..... . 
Please listen to me first. When we have 
listened to you patiently, you should also 
listen to us. I would like to submit to the hon. 
Chairman ...... (Interruptions) ..... . 

MR. CHAIRMAN: He is on a point of 
order. Please sit down, let him say first. After 
that, you can continue. 

SHAI PRAKASH KOKO BRAHMBHATI 
(Baroda): Mr. Chairman, Sir, my point of 
order is that no Member can address the 
Press here. 

MR. CHAIRMAN: You are right. But as 
a new Member, she may not be aware of it. 
I would like to inform you that the press can 
not be addressed in the House. Please keep 
it in mind. 

KUMARI MAYAWATI: I welcome the 
advice of hon. Chairman. But I would like to 
draw the attention of the hon.· Members 
sitting here and the Government towards the 
irregularities committed in the case of elec-
tion tor Chandpur Assembly seat. On the 
27th of the last month, when election was 
being held for the Chandpur Assembly seat, 
I was present there. Before the election, the 
people belonging to weaker sections were 
threatened that they would not be allowed to 
cast their votes, about which I informed the 
Chief Election Commissioner and informed 
him again on the 27th. Inspite of all this, they 
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could not exercise their franchise. Out of the 
200 polling booths of Chandpur Assembly 
seat, 62 were captured. Out of them, 32 were 
such, where 91% to 100% voting was in 
favour of Janta Dal candidate. Is this the 
democracy? How it will work it the down-
trodden people are deprived of their right to 
vote. h has been stated by the President in 
his Address that the use of money and 
muscle power in the elections will be checked. 
When the down-trodden people of this coun-
try cannot cast their vote, how can they elect 
their representatives to the Lok Sabha or to 
the State Assemblies. I have drawn your 
attention particularly on these issues. May 
be, my words are too harsh. Neither I am 
supporting the Congress Government nor 
the Janta oal Government. I will only support 
that Government, which will work for the 
poor and the down-trodden. I am not the 
person to support any party under pressure. 
The poor and down-trodden constitute 85 
per cent of our population. There is a need to 
pay attention towards them. The Govern-
ment should not shirk their responsibility 
only by formulating programme as was done 
by Congress and by simply constituting 
committees as has been done by this Gov-
ernment. Instead, this Government should 
ensure the work of the committees in com· 
pleted in two-three months and see the out-
come thereof. It has been stated by the 
Government that 50 per cent of the Central 
Budget will be allocated for the rural devel-
opment. 11 is a weicome step. Majority of our 
down-trodden and exploited society lives in 
the villages. But when the information is 
gathered, it reveals that the funds provided 
by the Centre has not reached to them, as 
the money has been pocketed by the inter-
mediary officials and they get it only on 
papers. So, in tact, they do not receive any 
benefit. 

Mr. Chairman, Sir,l would like to submrt 
through you that the Government should pay 
attention to what I say and act accordingly 
otherwise it will have to face the same con-
sequences, which the Congress Party faced 
at the hands of Bahujan Samaj Party. This 
Government will also tall, it it does not tuHil its 
promises made in the election manifesto. 

Land is allotted to the poor and the down-
trodden people on papers only, but in reality. 
they do not get it. Not only the hon. member 
of BJP and Janta oal, but the Congress 
Members should also realise this fact. May 
be, my words are harsh, but you should 
remember that once these poor, oppressed 
and backward people are organised, we will 
not let any atrocity to be committed on them. 
We are fighting with the Government in this 
country to tollow the path of Baba Saheb 
Ambedkar and to let the poor and down-
trodden also follow that path. 

Mr. Chairman, Sir, regarding the ques-
tion of backward classes, I would like to 
remind that when the Janta Government 
came to power in 1977, it had promised that 
the recommendations made inthe reports of 
Kaka Kalelkar Committee and Mandai 
Commission would be implemented, but the 
Janta Party threw those reports in the dust-
bin. If the Janta Dal Government adopts the 
same anitude and only committees are 
constituted for the implementation of the 
Mandai Commission reports and no action is 
taken, the backward people will not spare 
the Janta Dal Government also. 

[English] 

SHRI INDER JIT (DarJeeling): Mr. 
Chairman, Sir, may I be permitted a brief 
digression before I go on to the main subject! 

May, I Mr. Chairman, take this opportu-
nrty to congratulate you on your unanimous 
choice as the Deputy Speaker. This was 
announced by Mr. Upendra in a Press Con-
ference a linle while ago. So, May I be 
permitted to congratulate you in advance. It 
is now a matter of formality only. 

SEVERAL HON. MEMBERS: We also 
congratulate you. Sir. 

SHRI INDER JIT: Mr. Chairman, cor-
ruption as we all know has been playing 
havoc with our political, public and national 
life. Therefore, I have personally welcomed 
the President's assurance of early steps to 
daan up our public life, particularly at the 
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political and at the highest level. I welcome 
the announcement in regard to the Lok Pal 
Bill. Nevertheless, I must also express my 
great disappointment at one major lapse. 
We cannot clean our public life merely through 
half measures. These haH measures have 
been the bane of our public life for the last 
three decades. I would therefore have been 
happy if the President's Address had also 
referred to the solemn commitment made by 
the National Front Government on assuming 
office. In accordance with this all Ministers 
were required to declare their assets in 
Parliament. I greatly regret to say that al-
though one hundred days have passed by 
these assets have not yet been declared. I 
would strongly urge that this is very-very 
necessary if we are to move in the nght 
direction. 

As we all know. Nehruji and ShastriJi 
were very clear what they wanted done. We 
had first the a Santhanam Committee Re-
port. Much more followed the_reafter. Yet 
nothing has really been done in all serious-
ness. Therefore, I do wish that Mr. V.P. 
Singh, who heads the National Front Gov-
ernment, should come forward-not only he 
himself, but also all his Ministers-to make 
declarations of their assets and lay these on 
the Table of the House. I know Mr. V.P. 
Singh has been very clear on this subject 
personally. Last year, I recall having a diS-
cussion with him in the Lobby. Thereafter he 
came forward with a public declaration of his 
assets. I had then remonstrated that this by 
itself was not enough. The declaration of 
assets needed to be laid on the Table of the 
House. The reason? Any false declaration 
would automatically invite contempt and 
privilege of the House. 

Thereiore, this IS something which must 
be done, because the present Government 
made a solemn commitment in the matter. 
Not only a solemn commitment on assuring 
office. I remember that the Janata Dal also 
declared at its foundation Conference at 
Bangalore that it would come forward with a 

law requiring every MP and MLA to file an 
annual declaration of his assets. 

I will elaborate this point a little later. But 
I would like to say one thing immediately. At 
one stage, during Pandit Nehru's time, a 
practice evolved under which Ministers at 
the Centre were be required to file declara-
tions of their assets and to submit copies of 
these declarations to the Prime Minister. 
Likewise in the States, the Ministers were 
required to submit their declarations to the 
Chief Ministers. But, this did not serve the 
best interests of the country. H I may say so, 
at best it served the interests of the leaders 
who could then use the declarations to 
manipulate matters in one way or the other. 

Yesterday, I was very happy to see that 
Dr. Chenna Reddy in Andhra Pradesh and 
all his Ministers have made public annou~
ment of their assets: But I would like to say 
that this, by itself, is not enough. These 
declaratior>s of assets should be laid on the 
Table of the House. That would give the 
declarations credibility and a special sanc-
tion. 

As I said earlier, it is not enough tnat the 
Ministers declare their assets. If we are 
real!y serious about cleaning up the Augean 
stables and giving our country a clean public 
life and a clean political life, then we have to 
take one other step. We have to get all MPs 
at the Centre, as weH as all the MLAs and 
MLCs In the states to come forward with 
such declarations. I am not making a very 
revolutionary suggestions. This practice is 
something which is followed in many coun-
tries. 

In Australia, for instance, the present 
Prime Minister Mr. Robert Hawke got all his 
MPs and Ministers in 19B3 to table decJara-
tions of their assets. Likewise in the Baha-
mas and Malta t had occasion to talk to the 
President of the Bahamas Parliament Mr. 
Ooleby, as also the speaker of Malta, Mr. 
Micoreff in the Bahamas, they passed in 
1976 a legislation requiring all the members 
of Parliament or those aspiring to be mem-
bers of Parliament to make a declaration of 



405 Motion of Tha!Jks on PHALGUNA 24, 1911 (SAKA) Presidenrs Address 406 

their assets and interests. And not only 
Parliamentarians, their spouses and depend-
ent children also. In the Malta likewise. and 
in many other countries, they get all their 
UPs to declare their incomes and assets. 

Therefore, I do feel that two things must 
be done if we are serious about fighting 
corruption. Firstly, as I said earlier, all Minis-
ters must be required to make declaration of 
their assets. And secondly the Prime Minis-
ter. and his Government must come forward 
quickly with legislation requiring all mem-
bers of Parliament to make a declaration of 
their assets. 

In this context, I would like to add that 
some of the leading democracies also pro-
vide for such declarations. I am sure my 
friends here are aware that in the Unites 
States, for instance, the President and the 
Vice President, and all the top executive 
personnel are required to make their finan-
cial disclosures to the Congress. 

SHRI NIRMAL KANTI CHATIERJEE 
(Dum Dum): They have reached a high 
degree of sophistication. 

SHRI INDER JIT: In one case. Mr. 
Reagan's National Security Adviser Mr. 
Richard Allon was forced to resign in 1982 
because he failed to disclose that he had 
received three expensive watches and an 
honorarium of $ 1,000 from a Japanese 
Magzine. (Interruptions) Perhaps for some 
friends here we may have to wait-for Mr. 
Gorbachev to give a lead Nevertheless, I 
think it is important to know that in leading 
democracies all overthe world, this IS some-
thing which is being done, something which 
ought to be done here too. 

One other point :'would like to make at 
this stage is thts. The Santhanam Commit-
tee required not only declaration of assets 
by the Ministers, but also by their families. 
This might seem to be a radical maasure: 
3ut I think this is something which must be 
done, if we are serious about cleaning upour 
public life. 

Mr. Chairman. there is much else to say 
: But I realize that we have time limitation. So, 
I shall not deal with other-matters except to 
state in conclusion that there is much that 
requires to be done-in regard to the Lokpal 
Bill. Likewise, there is much that needs to be 
done in regard to the grave issues facing this 
country. Kashmir is one and Punjab another. 
Some of us had a chance to speak on 
Kashmir. But this chance was very very brief. 
Nevertheless, I am very grateful to you. Sir. 
for giving me a chance today I do hope that 
the Government would seriously come for-
ward and do what I have earnestly advo-
cated. Otherwise, there would be a credibil-
ity gap in regard to its solemen commitment 
Already, people outside are beginning to feel 
that a fraud has been perpetrated on them. 
a hundred days have gone by. And as yet, 
the Ministers have not declared their assets. 

Finally, thank you, Mr. Chairman, for 
giving me a chance to air my views on a very 
limited, but a vital matter. It is a subject of 
great national importance indeed if we are 
truely serious about haring a clean public 
and national life. 

SHRI PIYARE LAL HANDOO 
(Anantnag): Mr. Chairman, I thank you for 
having called upon me, though late in the 
day, to make some observations on the 
Motion presently being discused in the House. 
Normally speaking, perhaps 100 days' time 
would not be long enough tor U$ to pass a 
judgement on the working of the Govern-
ment, particularly in some of the sectors of 
the State activities; those would be our for-
eign policy, difficult price position and stran-
gulation of debt grip. My friends from the 
Janata Oal, today early in the day. character-
ised it, the spread of multi-nationals' hold 
over the economy. Perhaps in respect of 
that, the present time would not be correct to 
pass any judgment on the working of the 
Government o1the Janaa Oa!. Butthere are 
sectors in which 100 days' time is sufficiently 
long and we can see the direction in which 
the Janata Da! Government is taking the 
country. The Janata Dal Government itself in 
their first Address characterised those sec-
tors as mot critical sectors of the nation's life. 
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ISh PlYare lal Handoo] 

I may remln(:l them what I said abou1 
Punjab In the first Presidential Address We 
can also recollect what was said about PunJab 
In thiS House Then we had more than four 
Akah Dal (Mann Group) Members present, 
and today we saw only one of them present 
What has happened In Punjab since the last 
Session, since the diSCUSSion on the PresI-
dent's Address? I think It IS known to every-
body I need not repeat It But what I said 
then can be repeated even now The kind of 
terror that Punjab IS seeing today IS the kind 
of terror that was seen three months before 
perhaps In graver form We are stili far away 
In Punjab as we were then from holding the 
prospect of election before the people of 
Punjab The second sector which was char 
actensed most senous was Kashmir and 
pemaps two days before the diSCUSSion on 
the Kashmir-I need not say anything but I 
have my own personal reasons to make a 
reference to what was said by the Home 
MInister In my absence In the House-he 
said something, and that was about the 
representative character of the member of 
the Kashmir National Conference In thiS 
House I agree With thelT' that thl~ time 
dunng the November elections to the Parlla 
ment we were unanimous In saying that 
people In large numbers did not come to 
vote We do not take any credit for haVing 
ensured the boycott of the people If any 
body can take credit for haVing ensured the 
boycott of the people from the electoral 
process, perhaps Shn Muttl Mohammad 
Sayeed IS to be gIven that credl1 The mere 
fact, as I said last time, that he did not travel 
through a tunnel to contest In hiS home 
dIstrict was a suffiCIent proof of whICh forces 
did he try to support then and left Congress 
and the NatIOnal Conference alone to can 
test age-Inst, what I said then, shadow In the 
electoral process But If he IS keel'" to solve 
Kashmir problem, I he.eby gNe him a pro 
posal today I resign tomorrow mornmg from 
the Parliament But Shn Mufti Mohammad 
Sayeed will have to do one thmg, he Will have 
!o say on the Floor of thiS House that as 
Home MInister of India he Will contest elec-

tlon against me from Anantnag constitu-
ency It will help us In two ways. "will choose 
the right type of representatIVe for the 
Anantnag District It Will also ensure a begin-
ntng of political actIVity In my district Shrl 
Mufti Mohammad Sayeed would do only two 
things He Will make a declaration on the 
Floor of th,s House that Within two hours of 
my resignation from the Parliament he Will 
request the ElectIOn CommiSSIOn to fIX a 
date for the electIOn to Anantnag parliamen-
tary ConstItuency I WIll be acand td ate agaInst 
Shrt MuftI Mohammad Sayeed He will con-
test against me as the Home MInister of the 
country Let us both JOin th,s struggle to help 
as many people as we can and get them Into 
the electoral process 

It IS very fine to say what happened 
there But what IS needed IS what we do 
today I was beggIng hIm the other day, I beg 
him even today-Kindly recognise the sea 
change that has taken place In Kashmir 
between the 13th of December and 20th of 
January These two dates Will not be oblrter-
ated from the minds of the people at any 
pOint of time If you do not recognise the 
Importance of these two dates and stili do not 
take steps and undo things which are beIng 
done perhaps you Will land In a poSitIOn 
where we Will not be able to retrieve anything 
In the State. much less the Ideology that 
helped Kashmir to blend rtself With the Unton 
of India and whIch helped India to be called 
the motherland of Kashmir I WIll say nothing 
more than thiS today about KashmIr 

There are some Important matters whIch 
have been omItted In th,s President's Ad-
dress I shall seek reference to one of the 
matters which appea:-ed to be dear to the 
Janata Dal leaders when they were In oppo-
SitIon, that was decentralisatIon of politICal 
power In the country I seek the Prime Min-
Ister S intervention even now to know from 
him as to what had happened to the Sarkana 
CommISSion and to the recommendations 
contaIned therem There was an amend-
ment moved by me last time to the PresI-
dent s Address seeking ImplementatIOn of 
the recommendatIOns of the Sarkana Com-
miSSIOn But th,s President's Address IS to-
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tally ailentaboutthe decentralisation of power, 
which has to be the bedrock of the federal 
system in the country. " we ignore that, we 
will be taking a risk of having more seces-
sionist movements all over the country. last time I made an appeal to kindly try to find the 
meaning of the visit to Kashmir by one of the 
Members of Parliament who has not yet 
taken oath. Why did he visit Srinagar and 
why did he address a public meeting in 
Hazaratbal mosque? I also requested kindly 
find the meaning of the press statement 
issued by the leader of the so-(:alled libera-
tion movement in Assam. H you do not read 
the meaning and attempt to weld together 
the so-called liberation movement in Assam. 
the so-called independence movement in 
Punjab and the so-called secessionist move-
ment in Kashmir, you will be missing some-
thing from the modem Indian life. I once 
again appeal to the Home Minister to come 
to the House and take the House into confi-
dence in resped of the studies they have 
conducted about the possible interconnec-
tion between these movements and indicate 
as to the steps they propose to take from the 
Sarkaria Commission for restructuring the 
national lite. 

We are connecting agricultural labour 
with wages and do not connect them with the 
land. The most important thing is that we 
have to connect agricultural labour with the 
land. Are we so poor in land as not to be in a 
position to distribute land among the agricul-
tural labourers? We are enlisting the laws 
passes eighteen or twenty before and put-
ting them in the Ninth Schedule of the Con-
stitution. That will not solve the problem. 
What is needed is an attempt to restructure 
and rephase the total social relativity of our 
rural life and to ensure sufficient land for 
every working hand and to see that we 
decentralise the political power right from 
Delhi up to the Panchayat level. 

With these submissions, I thank you for 
the opportunity given to me to speak on the 
Presidenfs Address. 

[ TranslatH?nJ 
SHRI KALP NATH RAt (Ghosi): Mr. 

Chairman, Sir, the President's Address is 
the policy-statement of the Government. It 
reflects the Government's policies regarding 
prices, the national unity and measures to be 
taken to eliminate economic and social 
oppression. 

Mr. Chairman, Sir, there is a change of 
government in a democracy. Sometimes, 
one party comes to power and sometimes, 
the other. In America, sometimes the Gov-
ernment is of the Republican Party and 
sometimes it is of the Democratic Party. In 
England, sometimes the Government is of 
the labour Party and sometimes it is of the 
Conservative Party. We would not say any 
such thing about change of the Govern-
ments which is detrimental to democratic 
values of the oountry. 

Mr. Chairman, Sir, I would like to submit 
that this Government does not know which 
policy to adopt. There is no coherence in 
functioning of the Government It is ridden 
with internal conflicts and lacks internal unity 
and harmony. h is now three months, when 
the National Front Government came into 
power. ~1 it has not been able to form its full 
Government yet. A single Minister is holding 
several portfolios. What a Government like 
this will do for the country, which could not 
form its full Government in three months. 

I would the like to ask hon. Members of 
Parliament of the ruling party who are there 
to rule our 80 crores of people, how will they 
implement their policies, principles and tuKill 
promises made in the Election Manifesto. 
The election manifesto is like an affidavit in 
the people's court. How will you fuKil it? How 
will you assure the masses? 

1~.57 hrs. 

[DR. THAMBI DURAl in the Chaitj 

The Members of the present ruling 
party say that no development has taken 
place dunng the last 40 years. It is the only 
topic of discussion inside and outside the 
House. At the time of independence in 1947, 
India was a poverty-stricked country. but 
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today, it is a powerful country . It has emerged 
as an industrial power in the world. Was 
India a country with such a large agricultural 
sector? ..... (/ntetruptions) ...... I am present-
ing the facts before you. H you will continue 
to interrupt like this, not a single Minister of 
yours will be able to speak 
here ...... (Interruptions) ... .. . 

Mr. Chairman, Sir, no developing coun-
try which believes in democracy has made 
as much progress as India has made during 
the last 40 years. I would like to inform the 
hon. Members of the ruling party that today, 
India is seff-reliant in the matter offoodgrains. 

At the time of Independence we used to 
import foodgralns from abroad. At that time 
the total population of the country was 35 
crore. Today, oUfcountry produces 17 crore 
tonnes of foodgrains. We have set a new 
record in foodgrains production in the coun-
try. 

Today our country is an atomic power. It 
is the sixth country in the world to have 
achieved it. We have missile power also. 
India has launched a remote sensing satel-
lite. Today India is a military power In the 
world. It is we who have developed these 
capabilities. 

We have promised to our people a 
democracy based on socialism. It is the only 
country in the world where democracy and 
socialism and freedom of speech and free-
dom to earn livelihood go together. But this 
is not the position in other parts of world. 
Where there is socialism, there IS no democ-
racy. Similarly, where there IS democracy 
there is no socialism. Under the able leader-
ship of Pandit Jawaharlal Nehru and Ma-
hatma Gandhi we adopted such a political 
system in which democracy could go hand in 
hand with socialism. We accorded priority to 
freedom of speech alongwith the nght to 
livelihood. We drifted away from the capital-
ist and communist blocs. The countries of 
the third world want that the freedom of 
speech and right to livelihood should go 

tOgether. This has been our achieve~nt 
oyer the years. 

They ask as to what has the Congress 
done. In this connection I would like to re-
mind them as to who brought freedom to the 
country. It was the Congress. It was the 
Congress which abolished Zamindari sys-
tem and the privy purse enjoyed by the 
former rulers. Congress nationalised the 
banks and established democracy based on 
equality. It provided land and money to crores 
of poor people to construct houses. Con-
gress was infact a ray of hope for the poor 
people. Even today ours is the largest party 
in the country. 210 Members of Lok Sabha 
have won on the Congress party ticket but 
the Government was formed of a minority 
party. The party in power has no policies, no 
principles and no programmes. What poli-
cies and principles they are talking of. Mr. 
Chairman, Sir, I would like to say that this 
Government will fall within a year or two-and 
future will then look towards Shri Rajiv Gandhi 
and his achievements. 

[Eng/ish] 

( Interruptions) 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Chairman, Sir,l would like to make 
it very clear to the other side that the hon. 
Minister must know what his party Members 
are doing ... (Jnterruptions) 

MR. CHAIRMAN: I will take care of it. 
Please sit down. 

[ Translation] 

SHRI KALP NATH RAI: Mr. Chairman. 
Sir, in this connection I would like to quote a 
1ew sentences of Shnmati \ndira Gandhi 
who was a great world leader:-

[English] 

"Today, who are our enemies? It may 
be that we have external enemies and 
will have them in future, too. Then, like 
many other countries, we have poverty 
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and economic backwardness as our 
common enemy. But what was it that 
weak.ened India in the first place be-
cause of which we lost our Independ-
ence? The same thing exists today, 
which can, and Is, weakening the 
country. It is divisiveness in the name 
of religion and language, as also pro-
vincialism and casteism. I ask you, my 
brothers, my sisters and dear children, 
which country has been able to prog-
ress without unity and hard work? We 
want our defence forces to be strong. 
Why? Not to launch an attack on oth-
ers, but to defend our own borders, to 
keep our country safe. We want that 
our industries should flourish, our agri-
cultural production should grow, em-
ployment opportunities should in-
crease, as also the prod uction of those 
goods which can help raise our living 
standards and provide comfort and 
happiness. 

There are three big dangers. One IS 

the amassing of the worst kinds of 
weapons which can destroy the hu-
man species, entire cities and lands. 
Second, the gap between the rich and 
the poor nations continues to widen. 
The gap between the rich and the poor 
exists in our country and in bther poor 
countries also. This is a fact we do not 
seek to conceal. At least we are trying 
to establish a socialistic pattern of 
society and socialism itself means that 
this diflerence between the rich and 
the poor should diminish, that equality 
should prevail in society and that the 
fruits of Independence should reach 
each individual and every family. The 
third danger is that because ,bf greed 
we continue to exploit the natural re-
sources of the earth like mining coal 
and extracting oil without giving a 
thought to what effect such acts will 
have on the coming generations." 

[ Translation] 

Mr. Chairman, Sir, Shrimati Indira 
Gandhi had said that either the world has to 

destroy weapons or the weapons will de-
stroy the world. The entire world is undergo-
ing tremendous change. If we do not mould 
ourselves accordingly we will not be able to 
save the unity and integrity of the country. 
What is the position of India in the conlext of 
the world and that of Asia? What mistakes 
have we committed so far. I am not saying 
that the Congress has achieved a" the tar-
gets which were set during the freedom 
struggle. I am also not saying that the Con-
gress has fulfilled all the aspirations of the 
people. I do not also want to say that the 
leaders of opposition have succeeded in 
achieving their goals. But one thing I must 
say that it is due to Congress that we have 
made achievements in different fields and 
the country has made progress. 

Mr. Chairman, Sir, while on the one 
hand the members of the Janata Dal say 
that-

[English] 

public sector will occupy commanding 
height in economy: 

[ Translation] 

Whereas on the other hand Shri Advani says 
that-

[English] 

private sectorwill occupy the command-
ing height in the economy. 

[ Translation] 

I would like to ask whether both the 
things can go together? Our friends belong-
ing to leftist and communist party might be 
agitated with us on certain points, but they 
are our friends. They are the people who are 
going to co-operate with us in our fight for 
socialism. 

There have been some mistakes on our 
part for which we are being punished. But I 
know that one day or the other we will be 
united and the people will dig the grave of 
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communalism and casteism. Mr. Chairman, 
Sir, in 1977, their 360 Members won the 
elections. The election were held again after 
a period of 2 112 years and 340 out of them 
were defeated and same of them lost even 
their security deposits. They have never 
visited Delhi even once thereafter. They do 
not have a standing. How long would they 
remain in power? H they have courage, let 
them from the Government of their own. If 
they are able to do so I dare say that their 
Government will collapse within a year. 

Mr. Chairman, Sir, they talk of having a 
leader. The opposition party in India never 
got a leader. For some time it was led by Shri 
Morarji Desai, who was a Congressman and 
for sometime Chaudhary Charan Singh was 
their leader. Today, Shri V.P. Singh a Con-
gress deserter became their leader. Who IS 
he? On 12 July 1987 he sald-

[English] 

"Rajlv Gandhi IS my leader, the Con-
gress IS my party". 

[ Translation] 

The Congress discarded him and they 
accepted him as their leader. He tnes to be 
a leader. They welcome him, whom we had 
thrown out of our house. I would like to say a 
few words about the rise of their leader. In 
one of the meetings of All India Congress 
Committee the present Prime MInister had 
made a fervent appeal to Shnmatl Indira 
Gandhi to give RaJlv Gandhi for party work 
so that they could fight the Kauravas of the 
Opposition. Today he has become the leader 
of those Kauravas. Let him deny thiS. After 
the assissination of Shnmati Indira Gandhi, 
a meeting took place in 24, Akbar Road. New 
Delhi. In that meeting the present leader of 
the country had compared Rajlv Gandhi With 
Lord Shiva. He had said that Just as Lord 
Shiva had carried the dead body of Satl on 
one of his shoulders and the entire sub-
continentontheother, Similarly. RaJlvGandhl. 
is carrying the dead body of Indira Gandhi on 

one of his shoulders, and the responsbilities 
of mother India on the other. Mr. Chairman, 
Sir, on 23 November, 1981 at Kanpur. while 
addressing a mass rally of Siakh people the 
same leader had said that Rajiv Gandhi was 
a luminary star who outshines even the 
radiance of the sun and the moon. He had 
also said to the audience that the Nehru 
dynasty is like a gold mine which sometimes 
produced diamonds like Jawaharlal and 
sometimes leaders like Rajiv Gandhi. He 
added further that just as the OOdy gets 
energised with the infusion of blood in the 
veins. similarly. the Congress party has got 
strength and stability with the arrival of Rajiv 
Gandhi. He had said that Rajiv Gandhi is our 
Commander and we are his soldiers. Was 
such a sycophant ever born in Indian poli-
tics ...... 

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Sir. I am on a point of order. We are 
diSCUSSing the President's Address and 
therefore we should confine ourselves to the 
Issues and the problems which have been 
mentioned therein. Aspersion should not be 
cast on the personal conduct or personality 
of the hon. Prime Minister. Therefore, you 
should direct the han. Member not to cast 
personal aspersions and speak on relevant 
Issues. 

[EnglIsh] 

MR. CHAIRMAN: If at all unparliamen-
tary or anything else is spoken. then only we 
can remove it. I cannot allow your point of 
order. Only I can request the Members that 
when they are speaking they can restrict 
their speech accordlf'lg to whatever subject 
we are diSCUSSing. Well, I cannot restrain the 
Member. Therefore. it is left to the Memberto 
decide what to speak. 

( Interruptions) 

MR. CHAIRMAN: Let it be relevant to 
the particular subject. That is alii can say. 

[ Translation] 

SHRI KALP NATH RAI: Mr. Chairman, 
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Sir, I was trying to paint the true self of the 
leader of National Front Government. Two 
years ago he was a Congressman. I ex-
pelled him and the entire party gave its 
approval to this move. Because ** .... ,. 

They were ** against the Rajiv Govern-
ment. Through this House, I would like to 
recountthe issues relating to Fairfax Agency . 
~hri Rajiv Gandhi was the Prime Minister 
and he was the Minister of Finance. Without 
taking the Prime Minister and the Parliament 
into confidence ..... . 

SHRI NATHU SINGH (Oausa): Sir, I am 
on a point of order. We do not have any 
objection to the spe~h of Shri Kalp Nath 
Rai. He is free to speak against the Prime 
Minister or any other Minister but he said that 
at that time the Prime Minister was ...... Has 
he any proof? "he has, he should submit it 
in the House. The Han. Prime.Minister is not 
present in the House and I think, making 
such an allegation against him in his ab-
sence is against the dignity of the House. It 
is a very serious allegation. Hthe hen. Member 
has any proof, he should submit it to the 
House. A~cording to him, a person 
who ......... is the Prime Minister today. Ei-
ther he should submit a proof in support of 
the allegation or it should be expunged from 
the proceedings of the House, otherwise it will be against the dignity of the 
House ...... (Interruptions) ... .. . 

[English) 

MR. CHAIRMAN: Please listen to me. 
I will go through the record and see. 

[ Translation] 

SHRI NA THU SINGH: It means that the 
Prime Minister ......... It should be expunged 
from the record ...... (Interruptions} ..... . 

[English] 
MR. CHAIRMAN: I request all of you to 

take your seats. I will go through the record 

**Expunged as ordered by the Chair. 

and set it right if there is anything objection-
able. 

[ Translation] 

SHRI NATHU SINGH: Either it should 
be expunged or withdrawn. 

[English] 

MR. CHAIRMAN: I will go through the 
record and if there is any objectionable 
remark, it cannot be part of the record . 

...... (Interruptions) ... .. . 

SHRI HAMENDRA SINGH BANERA 
(Bhilwara): My humble submission is he has 
made a specific allegation. 

MR. CHAIRMAN: I have already given 
the ruling. 

SHRI HAMENORA SINGH BAN ERA: 
The only submission is I refute the charge 
with all our might. It is far away from the truth. 
Let it remain on the record. 

MR. CHAIRMAN: I have already in-
formed the House that I will go through the 
record and if there is; any objectionable 
remark, it cannot be apart of the record. 

[ Translation] 

SHRI KALP NATH RAI: Mr. Chairman, 
Sir, Shri Natrajan, the sitting judge of the 
Supreme Court has said in his reportthatthe 
Fairfax Agency was hired at the instance of 
Mr. Hershman I will submit that report to the 
House tomorrow. Efforts have always been 
made to destablise the country with the help 
of C.I.A. Justice Natrajan and Justice 
Thakkar, the sitting judges of the Supreme 
Court, have clearly said in their report that 
the Fairfax agency was hired without COf'l-
suiting the Prime Minister, Cabinet or the 
President. .... , (Interruptions) ... .. . 
[English] 

MR. CHAIRMAN: Already you have 
taken a lot of time. Please sit down. 
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[Translation] 

SHRI KALP NATH RAI: It was an anti-
people and anti-national step... (/nterrup-
Dons) ... 

[Eng/ish] 

MR. CHAIRMAN: Try to conclude your 
speech. 

(Translation] 

SHRI KALP NATH RAI: Not only this, 
the Chairman of the Fairfax Agency, Mr. 
Harshman was the former director of the 
C.I.A ... (Interruptions) ... 

[Eng/ish] 

MR. CHAIRMAN: Please conclude. Shri 
S.C. Verma ... ( Interruptions) ... 

[ Translation) 

SHRI KALP NATH RAI: By hiring this 
Agency, they had taken an anti-people and 
anti-national step. Indian laws have no jUrIs-
diction over the aforesaid Agency and we 
have no control over it ... (/nterruptions) ... 

[Eng/ish] 

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): Now, he is speak-
ing again. 

1 Translation] 

SHRI KALP NATH RAI: Sir, you have 
given me two minutes more so please let me 
speak. I have not yet concluded. It was an 
anti-national and anti-people step by Shri 
Vishwanath Pratap Singh and his men. A 
conspiracy was being hatched to destabilise 
the political stability of the 
country ... (Interruptions) ... 

[English] 

SHRI MANUBHAI KOTADIA: He must 

be asked to sit down. You have called the 
next speaker. 

[ Translation] 

SHRI KALP NATH RAI: The Janata Oal 
has made several commitments in its elec-
tion manifesto and one of them was waiving 
of loans of farmers upto Rs. 10,000 ... (Inter-
ruptions} ... 

[English] 

MR. CHAIRMAN: I will ask him. Please 
take your seat. Mr. Kalp Nath you have 
already taken a lot of time. I am giving two 
minutes to wind up. 

[ Translation] 

SHRI KALP NATH RAI: Mr. Chairman, 
Sir, theJanata Dal Government have neither 
taken any step towards waiving of farmers' 
loan since it came to power nor anything has 
been mentioned about it in the President's 
Address ... 

(I nterruptions) ... 

[English] 

MR. CHAIRMAN: You Address the Chair. 
Now please conclude. 

[.Trans/ation] 

SHRI KALP NATH RAI: In spite of this, 
the Government considers itsetf as the sup-
porter of thefarmers ... (lnterruptions) There-
fore, this Address does not contain any 
positive point. The factual position has been 
ignored in it ... (Interruptions) ... 

[English) 

MR. CHAIRMAN: Take your seat. There 
is a lim it for you. 

[Translation) 

SHRI KALP NATH RAt: The present 
Government may last for one year or two 
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years but thereafter acres of people of this 
country will dislodge it and will remember the 
achievements of Shri Rajiv Gandhi and his 
Government once again ... (lntemJptbns) ... 

Mr. Chairman, Sir, this country can never 
forget one of the greatest world leader Shri-
mati Indira Gandhi and her achievements. 
The Prasident has not said anything con-
crete in his Address about the inclusion of 
right to work in the Constitution. Therefore 
this is a helpless Government........ (Inter· 
fUpWns) ......... . 

[English] 

MR. CHAIRMAN: You have taken 30 
minutes. Wind up ... (Interruptions) ... 

[ Translation] 

SHRI KAlP NATH RAI: Mr. Chairman. 
Sir, this Janata DaJ Government. .. (Interrup-
tions) ... 

You are not allowIng me to speak, I will 
also not allow you to speak. 

[English] 

MR. CHAIRMAN: I request all of you to 
cooperate to conduct the House. H you are 
not CXlOperating, I cannot do anything. Mr 
Verma, carry on. 

[ Translation] 

SHRI RAJVEER SINGH (Aonla): SIr, I 
am on a point of order. H such a senior 
Member like Shri Kalp Nath Rai behaves in 
this manner in the Lok Sabha, where we 
represent. lakhs and crores of people, what 
will the jonlOr Members learn from him. I 
would say that such behaviour aoes noi 
behove him. 

MR. CHAIRMAN: There IS no point of 
order. Mr. Verma, carryon. 

[T ranslation1 

SHRt S.C. VARMA (Bhopal): Mr. Chair-
man, Sir, I am one of those members who 
have been elected to the lok Sabha for the 
first time and my first submission is before 
you. I would like to draw the attention of the 
~ugust House towards two or three issues. 
The most important of them is that of the 
Bhopal gas tragedy victims. I am myseH a 
resident of Bhopal and I am aware of their 
agony, as I have been a witness to that 
frightening tragedy that took place in the 
chiUy night of December 2, 1984. I would like 
to mention here that the people of Bhopal 
have elected me to the Lok Sabha, so that I 
can draw the attention of the august House 
to their agony and distress. 

Mr. Chairman, Sir, when the tragedy 
took place In Bhopal on December 2-3, 1984, 
lakhs of people ran helter-skelter as if tJ'ley 
have come under a heavy attack. At that 
time, an exploislOn took piace in the Unicp 
Carbide Company and a gas enveloped the 
entire atmosphere, but, alas within a span of 
few hours many died, those who could see 
became blind, others became handicapped 
and were left to struggle between life and 
death. The figures that have been published 
shows more than 3600 people dead and 
after that when we compiled the data two 
thousand more people had died. Although 
such a horrible trag.edy shook the whole 
world, not only India, yet it is most sorrowful 
that the Government failed to provide neces-
sary relie! to those peopie. , charge the 
previo~s Government for treating the issue 
so lightly. They never gave due consid&ra-
tion to the ~ic p_roblems. They never asked 
themseh{es wnat reltet they had provided in 
the 4-5 years that had passed by. We were 
always given assurances that some of our 
problems would be solved, but nothing 
happened. With utmost grief, I would like to 
state that tr.e decisions of the present Gov-
emme!"t too are not based on realnies. Dis-
tributio"l of money is a welcome step, 120 
crores are to be distributed for one year and 
it has also been stated through the Presi-
dent's Address that 360 crores would be 
distributed. Howeller. I would II~e to state 
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before the august House that distribution of 
money would not solve the basic problems of 
the gas-affliated people. This is just an in-
terim relief that was to be provided soon 
after the tragedy. The tragedy took place in 
1984 and today, in the year 1990, they are 
saying that they are distributing money and 
providing relief. As an administrator, who 
has served in high positions for about 30-35 
years, I wonder how money could be distrib-
uted equally. Did the sarne number of deaths 
take place in all the families? Did the same 
number of people becaple handicapped in 
all the families? What sort of justice is that 
the same amount is distributed to all the 
families and what sort of justice is it, when 
they say that they have done whatever was 
to be done and that they would be consider-
;,19 it in future? It is very necessary to under-
stand what is to be considered in futute, 
because this is not an issue that can be 
disposed of that easily. What is surprising is 
that when 80-90 people die in a plane crash 
or when 200-300 people die in a train acci-
dent; there is a commotion not only in India, 
but throughout the world. Surely, then the 
problems in Bhopal, where 3600 people 
have died, where people are dying everyday 
even now and where about 1.50 to 1.75 lakh 
people are still suffering from the after ef-
feets, deserves a serious consideration. 

What I want to say is that, it is good that 
money has been distributed, but the issue of 
rehabilitation should also be considered along 
with it. 11 is nothing short of justice when a 
mere amount at As. 10,000 each is paid to 
those families whose members have diad 
compared to the lakhs of rupees given as 
compensation to the families of the victims of 
plane crashes and rail accidents. Yesterday, 
the Railway Minister even announced an 
increase in the compensation amount in the 
event of a rail accident to two lakh rupees, 
but the families of Bhopal gas victims were 
given just Rs. 10,000 each because they are 
poor people, because they cannot fight. What 
sort of justice is this? The previous Govern-
ment did not pay enough attention and 
committed irregularities. I would like to sub-

mit before you the legal position of the issue. 
" is beyond the jurisdiction of the Indian 
Courts, whether it be the District court, the 
High court or even the Supreme court to 
decide about these cases asthis was granted 
to them by an American Court because it 
was there that the legal proceedings were 
initiated firs( 

When the case was taken up in the 
U.S.A., the U.S. courts felt that the poor gas 
victims would not be able to come over to the 
U.S.A. So they thought of giving the jurisdic-
tion of the case to Indian courts. I have with 
me the decision of the U.S. court. 11 says 
That-

[English] 

(i) Consent to the jurisdiction of the 
courts of India and continue to 
waive defences based on the stat-
ute of lim~ations: 

(ii) Agree to satisfy any judgment ren-
dered by an Indian court against it 
and upheld on appeal, provided the 
judgment and affirmance comport 
with minimal requirements of due 
process. 

[ Trans/ation] 

The Government should clearly under-
stand that only a basic jurisdiction has been 
granted to Indian courts. Initially, the case 
was registered in the Bhopal District Court, 
which said that an interim relief of As. 3.5 
crores be paid to the gas victims since a lot 
of time had ~laps8d. Union Carbide ap-
pealed against this decision in the High 
Court. This amount was reduced to As. 2.5 
crores by the High Court for reasons un-
known. Subsequently the Central Govern-
ment and the State Government filed an 
appeal in the Supreme Court. The Supreme 
Court said that a proposal had been received 
from Union Carbide for a settlement with the 
Central Government. The Central Govern-
ment agreed to this as the disposal of the 
case would take a lot of time. Then the 
parties agreed to an amount of 470 million 
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dollars in settlement. This gave rise to many 
doubts because the then Government had 
given in writing that they wanted a compen-
sation of As. 3300 crores. But later on, they 
agreed to accept just As. 715 cr.ores which is 
rupee equivalent of 470 million dollars. This 
would naturally create doubts in the minds 
of people. What could be the reasons that 
made the Government agree to an amount 
of just 470 million dollars in settlement? 
Anyway, I shall not go into the haws and 
whys of this matter. Being an administrator, 
I neither look 10r a political angle nor doubt 
anybody's intentions until it has been proved. 
I would like to say that as mentioned in the 
President's Address, an interim relief has 
been paid but we shall take this matter to 
court again. As an administrator, I am famil-
iar with certain laws and I would like to 
caution the Central Government that if it files 
a petition in the Supreme Court, the Union 
Carbide will again have the right to back-out 
without honouring their side of the agree-
ment. Sir, I would ask the Government to 
beware of it. The Government should hold a 
dialogue with Union Carbide and pressurise 
them to agree that it would be better if they 
pay a higher amount as compensatIOn. If 
Union Carbide moves out of the settlement, 
the case will reopen and then its fate would 
be hard to determine. The decisions regard-
ing interim relief were taken by the District 
court, the High Court andthe Supreme Court. 
The issues as such have not been framed as 
yet. The process in the civil court has not yet 
been set in motion. If that process starts it will 
take at least 20-30 years to arrive at a 
settlement. Sir, these are some of the points 
that I would like the Government to take note 
of. We are not ~nterested in distributing a 
beggarly sum of As. 200 to each victim and 
then ask them to remain content with that. 
What is more important is that we rehabili-
tate the affected families. The pomt IS what 
we propose to do in the case of 3600 people 
who have already died and In case of 
another 2000 casualties about whom infor-
mation has been received and on behalf of 
whom claims have been filed. We have to 
think of ways to augment their income on a 
permanent basis. Secondly, what is surpris-
ing is that when the affected people were 

asked to file their claims, 5 to 5.51akh people 
filed their claims. So this is really a problem 
of gigantic proportions. When these people 
were subjected to a respiratory test, over 2 
lakh people were found to be suffering from 
an acute 'health disorder. I have seen with 
my own eyes that even the progeny of those 
affected in the gas leak are suffering from 
physical disorders. Just 3-4 days back, I 
saw a new-born child who did not have 
eyesight. People even go to the extent of 
saying that this was much like the after-
effects of chemical warfare by which the 
present as well as the future generations are 
adversely affected. The Bhopal Gas Trag-
edy was as serious as the dropping of the 
atom-bomb on Hiroshima and Nagasaki in 
Japan or the use of poisonous gas in the 
Iran-Iraq war. All these points have to be 
taken into consideration, otherwise, the 
people of Bhopal will hold a grudge not only 
against the Government but the entire nation 
for their miseries. Nobody had asked for a 
factory to be set up over there. It was the 
Central Government that granted approval. 
The plant was set up and the leakage of gas 
from it killed thousands and maimed many 
others for life. Many families were wiped out 
and incalculable destruction was caused. 
These were the points I wanted to mention. 

Another matter relates to the grant of 
one rank-one pension as mentioned in the 
President's Address. This was in the oontext 
of service personnel. But what is not under-
standable is why this cannot be applied to 
civilian officers. There are 2-3 decisions of 
the S~preme Court on this subject. The 
judges of the Supreme Court themselves 
took the initiative and in their case the Su-
preme Court decided that those who had 
retired prior to 1.1.1986 would get the same 
amount of pension as those retiring after that 
date. The formula of one rank-one pension 
should be applicable to other services also. 
Pension is given to those who attain the age 
of superannuation. It would be desirable to 
let the old people live their lives peacefully 
without feeling the pressures of inflation. 
Does price-rise pinch those who retire be-
fore 1.1.1986 and those who retire later 
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difteAmtly? This is the second point that I 
wanted to raise. 

I am grateful to you fnr giving me an 
opportunity to speak. I express my guppot! 
for the Motion of Thanks. 

[English] 

SHRI P.R. KUMARAMAtkiAlAM 
(Salem): Mr. Chalfman. Sir, : rist:'!COWCl!"'..t1 
the Motior. of Thanl-_s mOo'ed by Sl'tri Ha, i 
Kishore Singn wrth rf:.i;:lrd 10 the. Addf~~-. 
made by the ProS!dtH1t to both HOLlSes cf 

Parliament. 

During thediscusslOn Inthe House about 
the last Address to the JOin! sittIng of Parlfc3-
ment r>y the President. I h3ve made it ca1e-
goncaUy clear-no! jast as thp Mcmoer c t 

Parliament beJongmg to tht! Congress party. 
but also as a young Member-that youth of 
this nation are not happy with mere words or 
platitudes or just COrTimrtments. We want 
real action and real proof on the ground. At 
that time, the alibis that was presented was 
that-we just come to know, we just got 
it-give us a chance in the Government for a 
few days and we will show you a record of 
p:-ogress Hundred days were glorified and 
hundred days or progress was established. 
But one thing is Clear. The Government has 
been very efficient in appoif'ltrng commit-
tees, councils and collective decIsion mak-
ing bodies. But whether any real decisions 
have come out or whether there has been 
any real improvement on the ground. that (S 

not there. 

Mr. Chairman, Sir, t as a chikj recollect 
one joke or wmmittees, especially Govern-
ment Committees. It has often been said that 
Committees to Government are very akin to 
a stomach ailment known as diarrhoea. In 
both cases, there are always sittings. In both 
cases there are reports and tin both cases 
the matter is dropped. The situation is like 
that. So, I only wish that in this particular 
instance this does not happen. 

SHRt SOMNATH CHAITERJEE 
(Bolpur): Please expunge this. 

SHRI P.R. KUMARAMANGALAM: 
Why? This is very very parliamentary. I did 
net usa wrong words. "you don' understand 
the joke. I ca nnot help it. 

Mr Chairman, Sir, I understand the 
ana!~ema or a feeling of animus that 
my-:nore- loyal than the kin~senior Mem-
ber of th:s House Shri Somnil1h Chatterjee 
!eels, ~u'ie he knows that I am hitting 
very ciose to what he feels. 

SHRISOMNATHCHATTERJEE:lsaid 
on1)' fOI )'our benefit because it should not 
rer.tClm in your name like this. 

SHAt P.R. t<'UMARAMANGALAM: Why 
do you fe~1 that all the Committees will 
tunctloo likE- this? 

Mr. Chairman, Sir, the point which is 
very important is that in the very second 
paragraph of the Address. His Excellency 
the President, while Addressing both the 
Houses of Parliament, has gone on to make, 
what I consider a factual error. He has said 
fi.at, 

'by and large, reaffirmed the verdict 
of the people in the last Lok Sabha 
elections in favour of change'. 

In fact, the present Government-though 
it is a minority Government-have enjoyed a 
certain percentage of votes and a certain 
amount of support in the States where the 
Assembly electIOns took place. But, today, 
the Assembly elections have proved that the 
Lok Sabha elections vis-a-vis the Assembly 
electlons,-the Government have lost ground 
rather the National Front Government has 
lost ground and it is the RJP which has 
gathered ground. (Interruptions) J do not say 
that the Congress gathered ground. No. We 
accept the people's verdict. We never go 
against the people's verdict. I am just men-
tioning that a factual error is there and it is a 
point to be noted. What is important is that, 
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today in the last tour months, the communal 
forces have become stronger not only in 
Parliament or not only in the Assemblies, but 
communalistic tendenctes have really taken 
root and matters are going out of hand. 

Kashmir is a serious problem. It is not 
just a problem. It is not just an issue. It is a 
crisis today. It has been admitted in this 
House that civilian administration has rome 
to a nullit¥. It is adm«ted in this House th'at 
there is nO law and order. h is admitted inthis 
House by the Government that they are not 
able to manage this situation. An of us have 
got together and decided that this is a na-
tional crisis, not a debating point. But what 
one feels very unhappy about is that the 
President's Address is almost casual about 
it. Very inert statements have been made 
and that depth of the problem was not under-
stood even at the time when the President's 
Address was given to both the HouSes of 
Pariiament.1t is most unfortunate. 

But what has really affected all of us is 
that Kashmir is not just one of the States of 
our Union. KasHmir is also a symbol of 
secularism of India.1f kashmir breaks away, 
it would have far-flung reaction not just in 
terms of one State segregatmg or just a 
matter of secessionism. , 

It is relevant to this ~int that if one takes 
up the statement that the Governor made to 
the all-party delegation that met him, the 
objective of the Government as well as that 
Governor seems to be to render whatever 
little political force that eXisted in Jammu and 
Kashmir, which was nationalistic in charac-
ter, to nUllity. The objective was to say that 
the National Conference and the Congress 
were a write-off and that there is no other 
political force except the JKLF in Kashmir. Is 
this exactly what a nationalistic Government 
should do? That Governor was sent all the 
way from Delhi to Kashmir-a Governor 
against whom the then Chief Minister said 
categorically, if he was appointed as Gover-
nor, he would resign. Knowing very well that 
the Chief Minister woulctiesign, that the 
elected Government would not remain, the 
Government was sent in order that the res-

ignation could be obtained. in order that the 
National Conference and the Congress could 
be made a non-entity. 

And uhimately for what purpose? Is that 
JKlF. which is giving the slogan of separa-
tism. going to succumb and work within he 
Constitution? They know very well that 
would not help. 

The situation in Kashmir is not one to be 
just discussed. We need action. I would like 
to plead on this occasion, let everyone of us, 
who is interested in it, be given the opportu-
nity. I have my little influence among the 
Central Government employees in Kashmir. 
Let us be given tITe opportunity to go to 
Kashmirto move among the people. I would. 
I have asked the hon. Home Minister for 
curfew passes. Even if he does not give 
these, we would go as the trade unionists 
know how to do it. We will go, if necessary. 
at the cost of violation because Kashmir to 
us is not just a mere problem. It is the whole 
nation's very fundamental symbol of secu-
larism being destroyed. 

I would like to say one last word about 
Kashmir. " is not as simple as it looks. There 
is a ver,/ serious sinister plan behind this. It 
IS obvious that an attempt is being made in a 
planned, manner to alienate the people, the 
administration, the bureaucracy of Kashmir 
from India as a whole in order to justify a 
communal campaign that is on all over India. 
The very next step would be to say that these 
people belong to another religion-the Mus-
lims. a minority-they show no loyalty, and. 
therefore, they must be taught a different 
lesson. It is these communal elements who 
are behind the scene. That's why one sees 
them supporting even the State terrorism 
being let loose by the Governor, Mr. Jagmo-
han. What is unfortunate is to see that this 
Government, which claims to be secular, 
whic.h in its words speaks of secularism with 
the highest respect, actually stands on a 
communal crutch which is becoming stronger 
and stronger and one can see collusive 
action. They cannot pull wool oyer the eyes 
of Indians so easily. The people will realise 
what is the falsity behind every statement 
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they make. Of course, they are very apt in 
making statements. Words come up galore 
with lovely terminology to add. 

H I may say, one more example would 
be relevant One sees the manner in which 
the President has categorically stated in his 
Address that: 

"My Government willfightthosetrends 
which have, in recent years, sapped 
our democratic institutions of their 
vitality and strength. Government is 
taking steps to ensure that our elec-
tion system is rid of the debilitating 
effect of money and muscle power.'· 

They say this on one side and on the 
other side, in Haryana one sees their own 
Chief Minister. I(nterruptions) 

SEVERAlHON. MEMBERS: In Amethi. 
(Interruptions) 

SHRI P.R. KUMARAMANGALAM: We 
are not saying anything. You have to realise 
something. This is your address an not ours. 
One must realise what one is doing. I wonder 
whether your value system is when one 
commits a crime, the other one can also 
commit. Is it that? ... (Interruptions) ... You have 
said louder than normal words that you 
stand up for all that is right and you are 
against muscle and money power. Why don't 
you get your Chief Minister in Haryana re-
sign? Then, I will accept what you say. Mr. 
Chairman Sir, the issue is double-valued. 
They have exposed themselves. They are 
unable to enforce discipline in their party. 
That;s notthe only issue. One can go into the 
Address and find as to what is said about 
food production. They claim the credit for it. 
They have said that the procurement of nee 
has touched a new high at 9.32 million ton-
nes in the last year. I presume that this was 
not done within four months. It seems that 
they have procured 9.32 million tonnes in 
four months, i.e., eversince they came to 
power. They do not give credit where it is 
due. It is obvious that they are still in their 

public relations phase. They may believe in 
saying that even the good monsoon was due 
to them. You forget that the monsoon took 
place when our Government was in power. 

SHRI SOMNATH CHATTERJEE: That 
monsoon was due to you. 

SHRI P.R. KUMARAMANGALAM: Mr. 
Somnath Chatterjee, let me make it clear 
that at this present moment, I do not claim 
anything that had happened because of us. 
One can see the atmosphere of the House, 
i.e., hon. Members saying that everything 
that is bad is ours and everything that is good 
is theirs. 

SHRI SOMNATH CHATTERJEE: By 
and large yes. 

SHRI P.R. KUMARAMANGlAM: I am 
grateful that at least by saying 'by and large' 
you are com ing closer to us. They are inca-
pable of even admitting their views which 
they claim that they can admit. 

I would like to go into another matter 
which is very close to my heart. In my own 
State, Tamil Nadu, there is total breakdown 
of law and order in the constitutional machin-
ery. Every Member of Parliament had been 
assaulted, insulted and dragged into jail and 
had been treated to the worst form of dignity. 
I myself have personally gone through it. I do 
not say 'off the record' for the sake of using 
words. We have been physically taken up 
and thrown into the gutters. H had happened 
to us. We have complaints. Is that how you 
treat the citizens? 

[ T rans/ation] 

SHRI PRAKASH KOKO BRAHMBHATT 
(Baroda): How were we treated during the 
emergency? 

SHRI P.R. KUMARAMANGALAM: You 
are justifying it. You should say whether it is 
proper to do so. 

[Eng/ish] 
Mr. Chairman, I am not contesting 
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what happanedorwhatdid not happen during 
emergency. But obviously, it is clear that 
they think that without announcing or pro-
claiming emergency under the Constitution, 
they can carry it out in T ami! Nadu. They do 
not have the support of the people. This has 
been established. In both the elections, the 
Lok Sabha elections as well as the by-elec-
tions, every form of booth capturing and 
other techniques like using money and 
muscle power were adopted. It was used in 
the Palani elections of Lok Sabha. Still, they 
could not win because the margin was so 
large. What is imJX>rtant today is that there 
are more than 30,000 JX>litical detenues in 
the jails of Tamil Nadu just because one day 
they said that they will do Rail Roko if the 
name of a particular station will not be 
changed to the name of a famous leader of 
India, Mr. Kamaraj. They just made a sym-
bolic protest in each Railway.... (Interrup-
tions) ... Many people have gone and come 
back and we know that many will come back. 
18.00 hrs. 

The problem here is that they are unwill-
ing to even understand the situation. Such 
lack of sympathy, such lack of sensitivity is 
terrible to see it from those who form the 
crutches and becoming more loyal than the 
King. I do not find the treasury benches 
responding. The response is coming from 
the supporting crutches. Anyway after all, it 
is on the crutches they stand. 

I would only like to say t.his much that 
never before except in British times-where 
satyagrahis or the people who participate in 
the democratic movement, treated in this 
manner ... I(nterruptions) 

Mr. Chairman, Somnathji knows very 
well, how much he spoke and how much he 
spoke dl,Jring the last Session. They talk of 
Panchayafi Raj and genuine Panchayati Raj. 
Is genuine Panchayati Raj is that Panchayati 
Raj where Panchayati Presidents are the 
puppets of the State Governments? I won-
der. I would like to have a clarification. What 
are these words 'genuine Panchayati Raj 
vis-a-vis Panchayati Raj? A clarification, I 
think is worth because after all , it is in a 
documenL.I(nterruptions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): For twenty years, there have 
been no elections. 

SHRI P.R. KUMARAMANGALAM: We 
are asking for elections. You are not realis-
ing whatthe Panchayati Raj scheme is. You 
were there in Parliament. It is not that you 
do not know what it was. 

Another unfortunate thing is this. They 
have been speaking from roof-tops about 
waiving 0 loans upto Rs. 10.000. God knows 
how long they are talking about this. In the 
last two elections, they have been able to 
manage. But I would like to know what is this 
scheme. Is it going to be an immediate 
wiping out or is it another attempt to befool 
the people of India? It will be very interesting 
to see how much they will do and what they 
will do. 

Another interesting thing is the manner 
in which they claimed to solve the problem of 
unemployment. After making the usual state-
ments that they will strive to ensure for all 
citizens-this is an extract from the Directive 
Principles of State Policy. it is very clear, 
even the words are common-now they say 
that the Government will introduce a Consti-
tution Amendment to enshrine, the right to 
work, as a fundamental right in the Cor,stitu-
tion. I welcome it. The Congress had asked 
for this to be included, in the last Speech. We 
have requested for an Amendment. We 
welcome it and I fought for it even when I was 
in the treasury benches. Mr. Somnath Chat-
terjee knows about it. I may have failed but I 
fought for it. But the situation is sim~le. I 
would like to know whether it is going to 
come in this Session. Because it does not 
talk of this Session. I would plead with them 
that it is time ultimately that we youths at 
least havethis-thefund<!mental rightto work-
and not the right to laze around. 

Now, I wuuld like to bring to the notice of 
the Government a very important point. The 
Government should make a note of it. I 
understand, quite reliably, that in the Meet-
ing at Cairo from May 31st to June 3rd of the 
Organisation of Islamic States, the JKLF 
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leaderis slated to address. The han. Minis-
ter may note this because, it is very impor-
tant. They are going to raise a demand with 
more than 30 Islamic nations to take up the 
struggle for self-determination in Kashmir 
and not only in Kashmir but also in certain of 
the Republics of the Soviet Union and Af-
ghanistan. They are going to club all of them 
together and are planning to move it in the 
United Nations as a self-determination ap-
peal of the people. One must use all diplo-
matic efforts one has to scuttle this. 

We have supported the Arab world over 
and over again on many fundamental is-
sues, including recognitIOn of Palestine. We 
must use all our talents it ensure that this 
does not happen. If this does happen, it 
would queer the pitch in the international 
arena. T Niay, Pakistan i~ doing almost what 
exactly we did before the Bangladesh War 
took place. They are preparing the ground 
internationally to create an atmosphere al-
lergic to us, which is animus to us. Let us do 
our best in the dtplomatic lines.Let it not be 
just touch and go. Serious efforts are re-
quired on the diplomatic front. 

In Sri Lanka, there IS a very major Issue 
which has happened. There has been a 
mention about the Sri Lanka At'X..urd, and 
hopes and aspirations that the Accord would 
be Implemented. But factually, that has bot 
come :.Ip. On the c:Hltrary, we have reached 
a stage where there is almost total wlpe-out 
of all Tamil militants in the East. Today, there 
isabufferdistnctin Sri Lanka, called Vellore. 
There is a situation where in a Brrtish frigate 
H.M.S. Adeldfle (nterruptions) has stayed 
for three weeks 10 Colombo, and 38 British 
Naval Intel~igence officers have spent over 
four weeks in Trincvmallee which was origi-
nally a British port. Today, at Tnncomallee, 
at Plantation Point as it is called-or Plalntain 
Point, whichever way you may pronounce 
it-it IS very clear that there are over ten 
senior Pakistani military officials posted there, 
training the Sri Lankan Army. 

Another important fact is that every 

single Army camp in Sri Lanka i.e. of Sin-
halese Army. has moved back into it old 
barracks which they had occupied before 
they were caught; and I have myself with me 
informally a Plan of Action-which I can give 
t~e hon. Minister if he wishes-on how to 
wipe out not only just EPRLF but also the 
L TTE. Today, a situation has arisen when 
unless strong diplomatic efforts are taken, it 
is quite possible that we have a situation 
back to 1983, i.e. of Square One. It 'is a 
serious breakdown. 

Lastly, I would make an appeal. Yes; all 
refugee~ are liabilitie~; not necessarily as-
sets. But don't treat all of them as criminals. 
Let them not be thrown from pillar a post, to 
find a place to stay. They may be Tamilians, 
or any others; but the point is that they are 
refugees; they are accepted political refu-
gees. I plead with the Government: please 
give them the respect the refugees deserve. 

I would like to end with something which 
is very close to my constituency, if I can have 
half a minute. Salem Steel was a dream 'of 
every single person (Interruptions) belong-
ing to Salem. Last year, during my Prime 
Minister Rajiv Gandhi's regime, Rs. 450 
crores were sanctioned, allotted ... 

SHRI SOMNA TH CHATTERJEE: Only 
sanctioned 

SHRI P,R. KUMARAMANGALAM: You 
check up the records. What has happened is 
terrible. It was sanctioned for being spent for 
a hot rolling plant for backward Integration of 
Salem Steel. Unfortunately, that has been 
reconsidered. It has been stayed. Now an 
attempt is being made by my friends spe-
cially from Durgapur, to take that hot rolling 
stickle mill, and thereby destroy whatever 
dream there was of having an integrated 
steGI plant in Salem. I would plead both with 
the supporting parties, and specially Basudev 
Acharia Ji-he IS not here-that they may 
kindly be considerate; and I request the 
Government kindly to allow the dream. 

SHRI SOMNATH CHATIERJEE: We 
have not opposed it. 
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SHRI P.R. KUMARAMANGALAM. Mr. 
Mohan Kumaramangalam was one time a 
member of your party. 

SHRI SOMNATH ~HA TTERJEE: That 
IS the misfortune. 

SHRI P.R. KUMAR4\MANGALAM: The 
other point whICh IS very Important IS thIS: the 
airport at Salem has been awaiting Imple-
mentatIOn. I request the Government to take 
It up. Unfortunately, the President's Address 
to both the Houses IS of such a nature that all 
that one can say IS that It IS a repeat of 
platrtudes and mcetles, with a httle addition 
of committees and counCIls I would only 
request thiS let us move from It The country 
has gone IOta a cnsls In Jammu and Ka-
shmlr. It IS likely to go mto a cnsls In the 
Punjab Shn lanka has become a temble 
srtuatlOn And the Nanna Munna Nepal-I 
think my fnend Anf had said It-IS In a situ-
ation where problems are Increasing I think 
we should realtse that It IS no use makIng 
deba1mg points We all should put our heads 
together and solve these national problems 
The Congress WIll always be Wllh'1g 

[ Translation] 

SHRI VAMANRAO MAHADIK (Bom-
bay South Central) Mr Chairman, SIr, today 
we are haVIng a diSCUSSion on the Presl 
dent's Address I nse to welcome the Mallon 
of Thanks on President s Address Today 
the compleXIon of the House has undergone 
a change because the largest Single party 
whICh scored 192 seats IS SItting In the 
oppositIOn whereas the party with a total 
number of 142 seats has formed the Govern-
ment Taking It as our natIOnal duty we have 
gIVen a promise of extending our uncondl 
tlonal support to them DUring the penod of 
last 42 years, the people of thiS country 
found that the party they had voted to power 
with a thumping majority did not take care of 
welfare of the people It IS on that account 
tbat they chose tOi!lect us to rule thiS country 
and to protect It With a sense of collective 
responSib,l,ty The main factor whICh has 
been responSible for thiS change was the 
trust of the people negatively responded by 

the Congress. Today, our enemy is keeping 
an evil eye on thiS country and It is waiting for 
an opportunity to attack to oCcupy a part of It. 
But we will make concerted efforts to face 
our enemy . India IS a land of multiple cultures 
and a welfare State hence she should work 
for the weHare of all the people of thIS coun-
try. On the 9th August. 1942, the great lead-
ers of Congress had assembled to resolve to 
work for the Independence of their country 
and Since we had achieved It. welfare of the 
poorest of the poor should have been the 
POint of prime consideration but for that 
matter, a pened of 42 years has proved 
Inadequate Dunng that perIOd It was only 
once that the people of thIS country dId try a 
change But later on, In view of a few difficul-
ties the public again voted the Congress to 
power at the Centre Now It !s once agatn the 
people have gIven their verdIct against the 
congress and entrusted us with a collectIVe 
responsib,lity to whICh we must poSitIVely 
respond The President s Address has laid 
emphaSIS on secunty of the country and Its 
people No doubt priority should be given to 
It because our enemy IS threatenIng us with 
regard to KashmIr, we must resISt rt Wetook 
a number of steps In respect of Sri Lanka 
TI-Jat country mIght have beon diVided but to 
avert that srtuatlon, w sent our troops there 
and saved that country So In case any 
foreign power tries to diVide a country, our 
troops must go there to challenge and check 
that move With all our night In one way or the 
other by way of negotiatIOn, agreement or 
the way of conflict India shall have to go to 
their rescue However, we must bear In our 
mmd all the thlrgs such as name of the 
country, to whom that country belongs, whICh 
party IS In power, try and who have shed 
their blood for It In the past We Will have to 
bnng all of them together by making all out 
efforts 

A befitting reply WIll flave to be given It 
our enemy, dUring the course of negotIa-
tions the Issue of Kashmir and Punjab, 
wages a war on us DUring the tenure of 
General Zla-ul-Haque as the President of 
Pakistan, there was a secret planning of that 
country to make a stealthy lr.flltratlOn Into 
Kashmir. to develop close relationship With 
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the local residents of the State and gradually 
take over the administrator in that pa~ of the 
country. But ours is a secular State. Hindus 
and Muslims are equal. If Hindus leave their 
native villages to migrate to Jammu, Mus· 
6ms too, in the same way, migrate from 
Jammu to other places. But if an outsider 
infiltrates we should present him. It is our 
bounden duty to fight against them. I remem· 
ber that during our first war with Pakistan, 
our forces fought so bravely that they could 
easily occupy whole of the Kashmir valley. 
But Pandit Jawahar Lal Nehru ordered not to 
proceed further and said that he would face 
the consequences. I don't want to repeat all 
those things. However, today we are facing 
the unfortunate situation. I, therefore would 
like to urge upon the leaders of all the 
political parties that 

[English] 

at any cost even of war, we will have to 
keep Kashmir with us. 

[ Translation] 

There is no other way out except. a war with 
Pakistan. Kashm ir will have to be kept \J nder 
the administrative cOntrol of· India. Our 
friendly gestures towards Pakistan would 
prove detrimental to the interest of our 
people and Government of this country. 
Perhaps you agree with me on this point. 
Recently, a delegation of leaders of all the 
political parties headed by Shri Mufti Mo-
hammad Sayeed visited the valley alongwith 
Shri George Fernandes who has been ap-
pointed as the Minister Incharge of Kashm ir 
affairs. Shri Jagmohan was already there. 
But leaders of all the political parties should 
sit together and review the situation on these 
lines that in case Kashmir slips out of our 
hands, we may lose Punjab also. For the 
solution of these problems, I would like to 
offer a few more suggestions. 

Delhi is the capital city of this count ry but 
there is one more capital of this country we 
call it Oombay that is in Maharashtra. It IS 

also known as the commercial capital of the 
country allover the world. Nothing has been 
mentioned about that city in the Address. 
One of our former ·Prime Minister had given 
an assurance to sanction a sum of As. 100 
crores for improvement in the slums of 
Bombay wbere in about 50 lakh people line 
at present After all, who owns the responsi· 
bility of looking after them? That is the result 
of the political game we have played for the 
last 42 years. But we must find out same 
remedy to solve this problem. That is why all 
of us, irrespective of our association with the 
leftist or rightist ideology, extend our full and 
unconditional support to the news Govern· 
ment. We would like the present Govern-
ment to take care of the welfare of the poor 
and weak~r sanctions of the country and 
share the~ sufferings. They should leave no 
stone unturn~ in this regard. We were 
expecting that at least one such scheme 
would be announced in the President's 
Address for we~are of the poor people of this 
country. so that they may have an adequate 
and proper supply of foodgrains from the 
ration shops to lead a comfortable life. The 
Government should take necessary steps 
for thiS purpose even if they have to bear 
lasses and even if the Government has to 
give subsidy. 

[English] 

MR. CHAIRMAN: The time is limited for 
you. Please wind up. 

[ Translation} 

SHRI VAMANAAO MAHADIK: I have 
spoken only for a little. However, I would not 
like to go against your direction. I would like 
the poor people to avail the facility of ration, 
the Government should make the provision 
in this regard. Had such commitment been 
made in the Address itself. it would have 
been in the interest of the poor people be-
cause food. water, cloth and shelter are the 
four prime and basic necessities of a man. 
During the last 40-42 years, we have heard 
a lot if 20-JX)int prOgramme or 25·point pro· 
gramme or 40-point programme which were 
meant for the welfare of the poor, but we are 
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not aware of the extent of bungling done 10 

the name of these programmes. It was for 
that reason that the earlier government was 
thrown out of power. Now the new Govern-
ment have taken over and rf they too work on 
those very hnes, they too won't stay. Our 
scheme should be framed with the sole 
objective of welfare of the poor people. They, 
should aim at the redressal of grievances of 
these people, others may say whatever they 
like but we are here not to destabhse this 
Government but to encourage them for effi-
cient functicning. We conSider the Govern-
ment as a medium offulfllhng of all our hopes 
and aspirations. The prevIous Government 
has Its links with the affluents The result IS 
that while on one side, there are people who 
own vast stretches of land say 50,1 DO, 200 
or even 500 acres on the other side there are 
people who are starving and cannot afford 
even two square meals Hence, the Govern-
ment should Identify such people who have 
amassed huge wealth dUring the last 40 
years. The other side 01 the picture IS that a 
large number of people have been starving 
for want of employment. So the Government 
should conduct a survey as to how this 
disparity has permeated and who IS respon-
sible for this alarmmg situation and whether 
only the polrtlClans are responsible for rt 
President's Address does bot Indicate as to 
what actIOn IS proposed to be taken by the 
Government against such people. Another 
thing which has not been made clear, IS the 
hne of action of the Government, they pro-
pose to take In respect of the youth to prOVide 
them incentives. PrOVISion of unemployment 
allowance IS no solution to the problem 
Today, they have to face a number of difficul-
ties In employment exchanges Nothing has 
been mentioned about old age pension also 
in the Presidents Address That IS why old 
and helpless persons like me this Govern-
mentcould not have blessings of, ratherthey 
speak ill of them. We Will have to pay atten-
tion to the poorest of the poor and particu-
larly the poor children. Once when Mahatma 
GandhI went to meet King George V, he was 
coverrng hIS body only With a piece of cloth 
George V asked him as to why even he 
although a barrister was not In hiS full dress. 
At this, he replied that the Brrtlsh rule In India 

had turned the Indians poor and they were 
not In a poSition to afford sufficient clothes to 
cover their body. Even today, if you observe 
the posrtlon with regard to average distribu-
tion of cloth, you Will find that even today a 
large number of people live without a cloth 
on their body. We do not find a record on this 
aspect In the President's Address. Our coun-
try can face an attack from outside the coun-
try, but an upnsl ng of the poor in this country 
Will be a difficult situation to deal with. We 
hope that the Government would pay atten-
tion to wards thiS. That IS why we have been 
extending our support and cooperation to 
the present Government 

[Engl!sh] 

SHRI CHinA BASU (Barasat): The 
PreSident has nghtly highlighted the external 
threat to our country flOWing from the devel-
oping cnslS In Jammu & Kashmir. The reality 
on the ground IS that the external forces are 
encouraging terrorism seeking to Intern a-
tlonalrse the Issue and finally to organrse 
IntrUSion across the border At thiS very 
critical Situation of our country, what IS needed 
the most IS the granite-like national unity, 
unfledglng resolve and determination to elimi-
nate the external threat. 

In the morning I did draw the attention of 
the Government and the House to the ag-
gressive attitude of the Prime MInister of 
Pakistan, their aggressive stances and atti-
tude which naturally give rise to the doubt of 
Imminent danger. I am sorry I am constrained 
to mention that when the need of the hour IS 

an all-out unity In the country to defend the 
terntorlallntegrrty of the country, it is unfortu-
nate that vOices are being heard for reiterat-
Ing the abrogation of Article 370 of the 
Constitution of our country. ThiS reiteration 
does not unite the people of India; rather it 
seeks to divide. Therefore,l take this oppor-
tunity to draw the attention 01 this House to 
the Circumstances which are related to this 
article 370, and urge upon them to disabuse 
their minds. Instead of using my own works 
to explain the historical compulSion for ar-
ticle 370 and for its incorporation in the 
Constitution of our country, I prefer to rely on 
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the wise words of the framers of the Consti-
tution. Permit me to quote what was said 
when article 370, as we see it today" was 
moved as article 306 of the Draft Constitu-
tion. Shri Gopalaswami Ayyanger, while 
moving for the incorporation of that article in 
the Constitution, was pleased to remark: 

"Sir, this matter, the matter of this 
particular motion, relates totheJammu 
and Kashmir State. The House is fully 
aware of the fact that that State has 
acceded to the Dominion of India, The 
history of this accession is also well-
known. The accession took place on 
the 26th October, 1947. Since then, 
the State has had a chequered history. 
Conditions are not yet normal in the 
State. The meaning of this accession 
is that at present that State IS a unit of 
a federal State, namely. the Dominion 
of India. This Dominion is getting trans-
formed into a Republic, which will be 
inaugurated onthe 26th January, 1950. 
The Jammu and Kashmir State, there-
fore, has to become a unit of the new 
Republic of India'. 

Sir, I do not further want to quote. Sim-
ply I want to quote another Important para-
graph wherein it is said: 

"As the House is also aware, Instru-
ments of Accession will be a thing of 
the past in the new Constitution. The 
States have been integrated with the 
Federal Republic in such a manner 
that they do not have to accede or 
execute a document of Accession for 
the purpose of becoming units of the 
Republic, but they are mentioned in 
the Constitution itself; and, in the case 
of practically all States other than the 
State of Jammu and Kashmir, their 
constitutions also have been embod-
ied in the Constitution for the whole of 
India. All those other States have 
agreed to integrate themselves In that 
way and accept the Constitution pro-
vided." 

Then it goes on to say. Some hon. 
Member of the Constituent Assembly asked 
why this discrimination, and it was ably 
answered by Gopalaswami Ayyangar. I 
quote: 

'The discrimination is due to the spe-
cial conditions of Kashmir. That par-
ticular State is not yet ripe for this kind 
of integration. It is the hope of every-
body here that in due co~rse even 
Jammu and Kashmir will become ripe 
for the same s9rt of integration as has 
taken place in the case of other States. 
At present it is not possible to achieve 
that integration. There are various 
rElasons why this is not possible now. I 
shall refer again to this a little later.' 

The reason he has said is: 

'The effect of this article is that the 
Jammu and Kashmir State which is 
now a part of India will continue to be a 
part of India, will be a unit of the future 
Federal Republicof India and the Union 
Legislature will get jurisdiction to enact 
laws on matters specified either in the 
Instrument of Accession or by later 
addition With the concurrence of the 
Government of the State. And steps 
have to be take~ for the purpose of 
convening a Constituent Assembly in 
due course which will go into the mat-
ters I have already referred to. When H 
has come to a decision on the different 
matters it will make a recommendation 
to the President who will either abro-
gate article 306A or direct that it shall 
apply with such modifications and 
exceptions as the Constituent Assem-
bly may recommend. That, Sir, is briefly 
a description of the effect of this article, 
and I hope the House will carry it'. 

18.29 hrs 

[SHRI NIRMAL KANTI CHATTERJEE in 
the Chai~ 

Now. herein is explained the historical 
compulsion for incorporation of the article 
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376 of our ConstitutIOn. Now, at thIS stege 
the House also should take note of two very 
historICal facts One IS the Constituent 
Assembly was set up for the State of Jamm u 
and Kashmir which worked tIll 1955 and In 
August 1954 KashmIr's Constituent Assem-
bly approved thiS Article, that IS, Article 370 
whICh was a smequa non for the enforcenent 
of the artICle and the second fact whIch the 
House should bear In mind IS that the root of 
thiS artICle did not he In the Muslim demand 
but In the demand of Dogras and Pundits as 
a reactIOn to the Brrtlsh pohcy Starting as 
late as In 1893 when the British was inviting 
the Muslim Zamlndars and Jaglrdars from 
Punjab to purchase lands In the Valley It 
was Dogras and Pundits who prevaIled upon 
the then Maharaja who had State subject 
notrtlcatlon preventIng the acquIsition of land 
In the Valley by anyone who IS not a subject 
of the State Therefore, unfortunately, today 
the Issue IS being given as a communal 
colounsatlon These are the pOints In my 
mmd which I wanted to place before the hon 
Members m thiS House and I have made 
the-9fforts to quote from the Constituent 
Assembly debate and also to recall these 
two Important hlstoncal facts 

Sir, at present, the Article 370 IS the only 
legal Window through which Government of 
India can extend rts Governance over Jammu 
and Kashmir Sir If thiS whole house or 
anybody In hIs WIsdom wants to scrap the 
Article 370, I want to remind the country 
through th,s House that we shall be Inviting 
a greater disaster Now let us also under 
stand the meaning and Significance of It 
Once It IS scrapped, KashmIr Will revive back 
to Instrument of accession ThiS IS the legal 
poSItion Ifthat IS so, we are really helping the 
external forces to mternatlonahse the Issue 
Thank you very much Mr Chairman I hope 
thiS small Intervention by me and the two his 
of historical facts may be taken note of 

[ Translation] 

SHRIMATIJ JAMUNA (RaJahmundry) 
Sir, thiS IS my malden speech It IS surprtslng 
that men have been advocating the case of 
women to bnng them on the forefront They 

say 'ladles fIrst' everywhere But It IS mere a 
show off and It IS not so In the actual practice 
Today Itself I was meted out that sort of 
behaViour Anyway, It does not matter At 
last, Mr ChaIrman gave me an opportunity 
to speak I would like to thank him for that 

Now, I would hke to speak on the PresI-
dent's Address ThiS Address does not say 
anything about the women In parttcular It 
has not been clarified as to what steps are to 
proposed be taken by the Government for 
the welfare of woman In the last years 
PreSIdent's Address It was sated that the 
Government would take Interest an the wel-
fare of women and give them full protection 
But even after a apan of three months, 
nothing has been done In thiS regard It has 
been stated In the PreSident s Address-

[Engltsh] 

Government IS consldenng legIslation 
to set up a NatIonal CommiSSion on Women" 

[ TransiatlOn1 

The Government have also deCided to ap-
pOint a commiSSion In thiS regard You all 
know that 

[EnglIsh] 

the crrme against women IS increasing now-
a days espeCIally the dowry deaths 

[ Translation] 

Nothing has been stated In regard to the 
dowry deaths Even the number of inCidents 
of attrocltles against women have Increased 
conSiderably No action plan has been 
mooted to solve thiS problem In thiS regard. 
I would like to give an example Recently, I 
have received a letter 

[Engltsh] 

I have received a telegram two days 
back from one Shnmatl Rita Gupta, whose 
marnage was overtm 1978, but who IS bemg 
stili harassed to bnng some more dowry by 
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her in-laws. The police did not do anything 
on her compIaint and a representation was 
made to the hon. Prime Minister and so far 
no action was taken. She was very much 
depressed and I request immediate inter-
vention in this matter and save her. 

I also received a latter from one Mr. 
Gupta of Delhi about this. Like this so many 
atrocities are going on against women. 

Sir, this year has been declared as 
International Women's Year marked to pro-
mote the status of woman by ushering In 
various developmental programmes. It is 
proposed to set up a National Commission 
on Women. But my feeling is that before the 
Commission sees the light of the day, the 
Government of India should declare immedi-
ately the measure that can be taken in the 
field of promoting the welfare of women and 
extend all possible assistance to the States 
to enable them to take up developmental 
schemes meant for the poor and oppressed 
women. 

One more thing. Sometimes if Ithink of 
that, I am very much afraid. That is the most 
important thing. It is most horrifying that 
medical tests known as AminO Gentlcis are 
being conducted on pregnant women to 
detect the sex of the baby yet to be born. 

The motive behind these tests can go 
against women. I .came to know such tests 
were banned in some States on being op-
posed by women organisations while in other 
States they are in force. It is very much 
desirable to have a uniform policy and the 
Government of India should take initiative to 
impose abanthroughoutthe country. There-
fore, I request the Government to take 
immediate action in this regard. Then, I would 
like to brfng to your notice one more thing. I 
am mentioning this because this Govern-
ment had promised that they are gOing to 
give lot of respect to womer) and give special 
protection fo women. Recently, I had been 
to Orissa and Maharashtra for canvassing to 
our party during the Assembly elections. I 

have toured more than 50 villages within two 
days and everywhere I used to draw a lot of 
people not only as a cinema star but also as 
a party worker. Thousands of people have 
attended my meetings. In some pfaces like 
Gunupur, Raigarh, J.K. PaperMills, GU,dari, 
Gopalpur etc., some people disturbed my 
meetings. But I do not know whether they are 
Janata Dal party workers or arranged goon-
das. They have thrown stones against me 
and so many people were hurt including 
ladies. That is why I have my own doubts 
aboutthis Government.lfthey are not able to 
protect a sitting Member of Parliament, how 
can this Government protect a poor lady? I 
am asking only one question. Is this the way 
to conduct elections and telling the people 
that we are conducting elections freely and 
fairly. Nobody need elaborate about the way 
they were conducted in Mahem. r request 
that such unlawful activities should be curbed. 
I hope slncerelythatthis will betaken note of. 
It has been mentioned in the President's 
Address that the problems of ex-servicemen 
will receive full consideration. In this con-
nection, I have received a representation 
from a wife of an ex-serviceman who served 
for a period of 23 years. After retirement, he 
is receiving a meagre pension while a Sube-
dar who worked under him and retired sub-
sequently is receiving more pension. 

He won the case in the law court but still 
the judgement is not being implemented. I 
wrote a letter to the han. Prime Minister of 
India about this case. I request that instruc-
tions be given so that justice is done to the 
poor family. 

I thank you very much forgiving me this 
opportunity. 

SHRI P.C. THOMAS (Muvattupuzha): 
Mr. Chairman, Sir, that is a very good speech 
made by His Excellency, the President be-
cause it is good in colour. But I am doubtful 
that many of the realities have been over- J 

looked. 

I will first draw the attention of the House 
to one aspect where I feel that the concerned 
persons have misled the President which 
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they should not have done. In fact, the Presi-
dent has been told and it is found in his 
Address that after this Government took 
office, for the past three months, there is a 
regular reduction of the prices of essential 
commodities. It is specifically stated that in 
regard to rice and sugar, the price has come 
down and it is coming down. I am afraid, it is 
a wrong statement and I feel, it should not 
have been done. Instead the prices are 
going high and it is a great concern for all of 
us, because the prices of all the essential 
commodities are going up beyond control. 

My second point is, with regard to 
import and export policy. The Government 
has stated that fair price will be ensured. But 
it is unfortunate that after this Government 
came to power, several imports have been 
made to satisfy certain vested Interests. 
especially great business magnates and 
industry. I am referring to the import of rub-
ber. After this Government came to power 
and after the first Address of the President 
wherein it was stated that it would be seen 
that agriculturists would be going to get fair 
price, the Government has imported 10, 000 
tonnes of rubber. This has caused very seri-
ous drawback in the price of rubber as far as 
the cultivators and planters are concerned. 

There is a mention about environment 
protection. It is very good. But I would 
suggest that while protecting the environ-
ment as stated in the Address, due consid-
eration should be given to certain aspects. I 
am referring to many persons in the nation. 
especially in Kerala who are holders of small 
plots of land, who have made the forest area 
into green plantation and who are gOing to 
earn very much for the nation. These per-
sons are now facing a difficult Situation 
because of one provision in the Forest 
Conservation Act. I would c;ubmit that unless 
some amendment is brought by this Govern-
ment, it will be very difficult as far as the large 
number of agriculturists who are in posses-
sion of that land for a very long time, are 
concerned. They should be given registra-
tion on the land which they possess, as they 
are cultivating that land for a very long pe-
riod, for many years. The Government of 

Kerala has taken a decision that persons of 
such nature, who are in possession of such 
land as small holders, prior to 1.1.19n, will 
be given registration. But they are unable to 
do so because of the provisions in the Forest 
Conservation Act. I plead with the Govern-
ment that some action must be taken by 
them in this respect. 

Another point is about drinking water. A 
mention was made in the Address about 
irrigation. 

But I would think that a very serious 
problem that IS going to be faced by the 
people of India in the coming few months, 
especially I am referring to Kerala and, 
especially of my Constituency is that the 
difficulty is that usually the summer comes 
by April and the Government are taking 
action for giving drinking water facilities by 
that month. But the whole Kerala and many 
parts of India have become dry even in 
January. Urgent action is necessary in this 
respect. In fact, the Government has been 
moved and J am told the Government of 
Kerala have been given funds from the Centre 
but those funds have not been utilised. Drink-
ing water problem is going to be a very very 
acute problem. 

I may draw the attention of the House to 
another point. 

MR. CHAIRMAN: How many new points 
have you got? 

SHRI P.C. THOMAS: I am taking upthe 
pOints. I am not going to elaborate them. 

MR. CHAIRMAN :How many? 

SHRI P.C. THOMAS: Four more. 

MR. CHAIRMAN: You cannot get so 
much time. Kindly select them because we 
have so many other speakers. 

SHRI P.C. THOMAS: I limit to three 
points. I leave one point. 
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A Bill is being brought regarding con-
verted Buddhists but there are similarly af-
fected other persons also. 

Just because they believe in one relig-
ion and just because they have converted to 
that religion, for example Christianity, many 
persons who are entitled to the benefit of 
Scheduled Castes are not getting it only 
because they are converted to that religion. 
In secular India, this is not permissible. So, 
my submission in the present Bill is that the 
Government should take the initiative to bring 
a change including certain other classes 
especially the Christians. 

Another point regarding environment. 
Shrimati Maneka Gandhi is the Minister. She 
is very much interested in environment. In 
fact, when she came to Kera!a last time, 
there was some difficulty with the planting of 
a tree, because the environment is not good 
enough for the tree to grow, she refused to 
plant the tree. That is good. But I would like 
to bring to the notice of this Government one 
aspect. Several factories are there in India. 
I can show some examples also. The efflu-
ents of these factories are causing lot of 
difficulties to the farmers. For example, FACT 
is a big factory in Kerala. There IS a Cochin 
Division. From there, the effluents are just 
sent to Chitrapura river. On the banks of the 
river, which is quite near to the factory, there 
are about 2,000 acres of land which have 
become uncultivable for the past several 
years. 

I would draw the attention of the han. 
Minister as well as the House to this and 
request that some action should be taken. I 
have a suggestion in this respect. Either the 
lands may be acquired. It is not diffICult as tar 
as the factory is concerned, that is neces-
sary also. Secondly, I can also suggest that 
at least one person from one family haVing 
those portions of land must be given employ-
ment in such concerned factOries. 

MA. CHAIRMAN: Please give the facts. 
Oon't give examples. 

SHRI P .C. THOMAS : 1 am thankful to 
you for allowing me to put my last points: My 
last point is with regard to Jammu & Kashmir. 
In this connection, I have this point that now 
the President mentioned about the freedom 
of the press. There is so much of hue and cry 
with regard to this aspect. But, after this 
Government came I came to know that there 
are many instances where the press has 
been manhandled like any1hing. We have an 
instance of even the Chief Minister going to 
the extent of bullying a press man. Such 
types' of instances are there and the Presi-
dent has stated that there should be freedom 
of press. 

Fina"y I would like to submit that the 
Government should take a very serious note 
of these things. They should take immediate 
action to see that freedom of the Press is not 
only just spoken of but it is actually given and 
well entertained. That is all I wanted to say. 

SHRI A.N. SINGH DEO (Aska): Mr. 
Chairman, Sir, I rise to thank the President 
and Support the Motion. I thank the Presi-
dent for his having addressed both the 
Houses of Parliament. Before I go on to my 
speech I would like to point out to our han. 
lady Member of Parliament from the other 
side that she has blamed this Government 
for some trouble that was created in her 
meetings. But she should have realised that 
in February the Government in Orissa was 
the Congress Government. It is only on the 
5th of March that the Janata Dal Govern-
ment came to power. 

SHRI Y.S. RAJASEKHAR REDDY 
(Cuddapah): She did not blame the Govern-
ment. 

SHRI A.N. SINGH DEO; No, she has 
said that. She definitely said that when this 
Government has come to power, it should 
have seen to it that a VIP should br treateo 
properly. So, it is up to that Government in 
Orissa to have seen to it. 

SHRI Y.S. RAJASEKHAR REDDY 
What she mentioned was that the attitude of 
the people should change. That is all. 
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SHAI A.N. SINGH oEO: Please check 
up the proceedings. Anyway, it is a little bit of 
slip of fads. But I just want to correct the 
record. In February, when she was touring 
Orissa. it was the Congress Government 
which was in power there. Obviously when 
the Congress Government was in power 
these things happened. So, she cannot blame 
the present Government for that. 

Sir, when we hear our friends on the 
opposite side, we always hear one thing. 
They always call this Government as a 
minority Government. Someone called this 
as a coalition Government. One friend called 
it a hybrid. I do not want to use vulgar term. 
There is a more vulgar term for hybrid Gov-
ernment. I do not want to mention it. Proba-
bly she has meant that. They always call this 
Government as a minority Government and 
so many other things they use. I want to bring 
it to your notice that this Government has 
been nominated by the President. Our Prime 
Minister has been inVited by the PreSident to 
form the Government knOWing well that this 
is a majority Government. Our friends from 
the opposite side are sitting here. They are 
participating in this House knOWing full well 
that it is not a minority Government but a 
majority Government. I would also like to say 
that if they have got the guts, instead of 
calling every time it is a minority Government 
why don't they bring in a No Confidence 
Motion and throw out this minOrity Govern-
ment. Do they have the guts to dothat? They 
always go on harping on the same stnngs 
that this is a minority Government, coalition 
Government etc. They don't have the guts. I 
challenge them that when the Motion on the 
President's Address is put to vote, let them 
call for a division and see whether it is a 
minority Government or a majority Govern-
ment. Let them test it on the floor of the 
House instead of harping on the same strings, 
which are not facts. Then, they talk of 
crutches. Do they have the guts to remove 
the crutches they have the power. Why shou Id 
they say like that? Both the BJP and the 
Leftists have already said that they support 
this Government. When they support thiS 
Government there is no question at calling 
them crutches. 

Sir, I would also like to bring facts here 
that it is the Congress Government which 
had full majority not once but twice. They got 
three-fourths majority. In 1971, Smt. Indira 
Gandhi got a three-fourths majority. What 
did they give to this country? They gave 
emergency where the whole Parliament was 
reduced to a farce, where the Constitution 
was amended to bring dictatorship in the 
country. The whole institution of judiciary 
and the democratic Government did then. 
That is what the majority Government gave 
to this country. They had got another major-
ity In 198L1-a big majority, much bigger than 
what Smt. Indira Gandhi had got. What had 
that majority Government done? The whole 
country faced this corruption for five years. 

19 hrs. 

It is the dereliction of democratic right; dere-
liction of the President itself. MI. Zail Singh is 
an example for that. Where no one bothered 
about the parliamentar~ practice; no one 
bothered aboutthe Parliament, no-one both-
ered about the President . T~lat is the maJor-
ity they want. That is the majority they want 
so that they can ride rough-shod over this 
country. They want to ride rough-shod ov~r 
th!s democratic system. They want to ride 
rough-shod over our system. When they talk 
of minority Government, they should know 
what type of majority Government they gave 
to thiS country. People have thrown you out. 
People have thrown you out because of the 
brute majority. You have used this majority 
to ride rough-shod over this country, over 
these people and over this nation. That is 
why, they have thrown you out. 

I want to bring to your notice that minor-
ity Government is not a sin. It happened in 
history also. When the British were facing 
Hitler just at the beginning of the Second 
World War. they had the coalition Gover.fl-
ment. The British people brought coalition 
Government and they could face the Hitler. 
So, there is a crisis worst than what was in 
Europe, what was in early 20th century. This 
cnsis was created by our friends on the other 
Side. Now they talk of mmority Govarnmei,t. 
people want a consensus Government now. 
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They do not want majority. They want things 
to be done in a more rational manner, in a 
more democratic manner, in a manner which 
people will accept, where every opinion must 
be taken up. That is a mandate of the people. 

The Janata Oal, the BJP and the leftists 
are going to fulfil that mandate what the 
people have given us. No matter, whether 
they call us minority Government or not. I 
would like to tell my friends not to talk of this 
minority, minority every Hme. We have come 
out of this crisis, through the silent resolu-
tion. That is why, they are so anxious, they 
are so frightened for everything they have 
done, over five or ten years which will come 
out in the open. Now all that corruption will be 
exposed to the nation. Now, they still think 
that they are in the majority or they have got 
the votes of the people. I will give you an 
example. What has happened in Orissa in 
the last election-both in the Parliament and 
also in the Assembly election? In the 1984 
elections, the Congress won, out of 21 seats 
in Orissa. 20 seats. What is the result now? 
The Janata Oal and the associate Members 
have won 18 seats and they have won only 
three seats. They were rejected by the people. 
What happened in the Assembly electIons? 
In 1985 elections you had got 117 seats. 
Where are those 117 MLAs? They are th rown 
in the Bay of Bengal. And you have won only 
ten seats where you do not even have an 
leader of opposition. That is the case in 
Orissa. The same is the case in U . .P. and 
Bihar. Now we have a strong Government 
with Shri Biju Patnaik as our leader. Shri Biju 
Patnaik is a leader has led this Janata Dal to 
victory along .with the associate partIes, not 
only in the Parliament elections but also in 
the Assembly elections. Why has it hap-
pened? I would like to point out that in every 
elections the Prime Minister used to go to 
Orissa to declare that they would have sec-
ond steel plant. In 1980 elections, Shrimati 
Indira Gandhi went to Orissa and declared in 
front of the masses that they would have the 
second steel plant. 

She wrote in banners that this is the 

present of Indira Gandhi to Orissa; but there 
was no steel plant. She said this on the 
condition that they should vote for the Con-
gress and the people of Orissa voted for 20 
Members of Parliament and 117 Members of 
Legislative Assembly. 

Again in 1984 when. the elections came, 
the then Prime Minister went to Orissa and 
again said that there will be a steel plant in 
Orissa and the people again voted for the 
Congress. But nothing happened and no 
steel plant came. Now we expect our Gov-
ernment, our Shri Biju Patnaik to have the 
steel plant in Orissa. We are going to have it 
now. 

SHRI KALPA NATH RA1: you will not 
have It. 

SHRI A.N.SINGH OED: You will see 
whether we will have it or not. (klterruptions) 

We have been hearing about the Ka-
shmir problem for two days. Whenever 
anyone speaks from that side, he talks of 
Kashmir problem. I agree this is a problem of 
the biggest magnitude. But I am reminded of 
a story. A patient is dying and we get a lot of 
doctors to come and examine him. They 
could not diagnose the disease. But our 
friend doctors get around the patient and 
they see a nurse who was with them earlier 
and who is not with them now. So they said 
this nurse is there and that is why the disease 
is there ancfshe must be removed first. They 
cannot diagnose the disease and they say 
thisl They have no suggestion to say what 
the disease is. They are always harping on 
the Governor Jagmohan..lf they have consti-
pation probably Jagmohan is responsible for 
that? 

What did the Leader of the Opposition 
say? 'We will give this Government our 
constructive support". Is this the construc-
tive. support? When Kashmir is burning you 
go there and the first statement you make is, 
why did not the Governor come to the Air-
port, why such and such a person is not 
sitting on the left side and such and such a 
person on the rign! side. Is this constructive 
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criticism? When the Kashmir is burning you 
talk of who is sitting on the left and who is 
sitting on the right! (Interruptions) 

SHRI A. CHARLES: You know the past 
history of Shri Jagmohan. He was Installed 
there just to topple the Farooq Ministry. 
( Interruptions) 

SHRI A.N. SINGH DEO: Because you 
cannot diagnose the disease, you are blam-
ing the nurse. 

They have criticised whateverthe.Janata 
Dal has done. 

AN HON. MEMBER: They have not 
done anything. 

SHRI A.N. SINGH DEO: We know what 
you have done. They say that the Indian 
National Congress has done everything. May 
1 ask one question? Where is the Indian 
National Congress? Why IS the (I) attached 
to it? Is this the Indian National Congress 
with the (I) after that? I remember, in my 
young days they had a symbol of 'Two bul-
locks'. Where is that 'Two bullocks' symbol 
now? Where is the 'Cow and Calf' symbol 
now? Now they have a 'Hand' which is also 
a cut-off hand! If you see that hand it does not 
have any bhagya rekha. If you see the 
poster of 'Hand', it des not have the bhagya 
rekha and that is why they have been 
overthrown by the people. 

[ Translation] 

The poster published does ,lot have 
'bhagya rekha'. 

[English] 

Now they talk of Indian National 
Congress with the (I). We respect Ma-
hatma Gandhi. He is the father of the 
nation. But do they have the guts to talk of 
Mahatma Gandhi? In Orissa we call them 
the brandy congress and not the Gandhi 
Congress. 

"Expunged as ordered by the Chair. 

Every MLA in Orissa had ten liquor 
shops. So, it is called brandy congress. 
( Interruptions) 

Mr. Chairman, Sir, we should realise 
what the Government now, is doing. The 
Government is trying its best to do good for 
the people. You go to Punjab and see it for 
yourself. Did Shri Rajiv Gandhi and Shrimati 
Indira Gandhi have the guts to go in the 
streets of Punjab in open jeeps? (Interrup-
tions) 

MR. CHAIRMAN: SHRI KALP NATH 
RAI. Please listen to me. You have got 
seven speakers from your side to speak. If 
you interrupt, their chances will be zero. 

SHRI A.N. SINGH DEO : The present 
Government is doing good for the people. 
But the opposrtion accuses that Committees 
are set u~rganisations are set-up enquiry 
commIttees are set-up. You have upset 
everything and so we have to set up every-
thing. You have upset the whole country. 
One han. Member-I do not know his name, 
he is not here now-was talking about upsets. 
We are setting up because you have upset 
everything. (Interruptions) That is why we 
are setting up everything anew. (Interrup-
tions) 

SHRI KALP NATH RAJ 
........................... There are CBI cases against 
him. (Interruptions) 

SHRI A.N. SINGH DEO : We will ap-
point hundred Fairfax type enquiries, so that 
they will catch hold of ................ like you. It 
is no where said that it is anti-national. (Inter-
ruptions) You have thrown out our Prime 
Minister. It is our Prime Minister who brought 
the credibility. (interruptions) That is why the 
w~ole nation has voted for him. They wanted 
him to be the Prime Minister so that he will 
catch hold of.. .... ** ...... like you and then 
teach you a lesson. That is why he has got 
the mandate from the people. 

Mr. Chairman, Sir, I would like to bring 
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out a faw other things also. We are taking 
steps at the top level. But unfortunately, the 
system that is in existence from the British 
times needs to be changed -the admanistra-
tive system, the bureaucratic system and the 
police system. The paople have to be taught. 
at the thana. the block. the te"'sil and other 
lavels, where the real oroblem lies. We mus.t 
now tak9 some steps to modify those things. 
We have n01 started approdCl-aing them. But 
we have taken s: 4jS at the top levei J w~~ld 
say that ever t: Snminal Procedure Code 
must Oe changed, because poiice are u'::'lng 
them for haraS5!flg the peoplE.. It is a VPrY 

common knowlt'<lge that It two c>oopl(, fight 
with each othe p anc come to poiice. they 'J\;11 
take complaints frum both ~Ides, tile I IRs, 
take money from both sides, and fl:lall:,f 
harass both of them. That is v"h."3.t is nCipper: 
ing. H ourfriends In thE: cppos:t:C'1 say t'l's, 1 
will agree with them. But th~v did not Go 
anything to rectify therr. 

Now, what IS hal='penmg In ~he Supply 
Department? In our State what IS the POSI-

tion? Every congressman was a supply 
dealer. He used to stocK sugar and rice and 
sell them in the black-market. (InterruptIOns) 

SHRI T. BASHEER(Chlraymkll)' Mr. 
Chairman, Sir, Are you gomg to allow this to 
go on record? He is making an allegation. 
This is bad. (Interruptions) 

SHRI A. CHARLES (Trivandrum): Mr. 
Chairman, Sir, this should not form part of 
the record. There IS an allegation that every 
congressman collect rice and sugar and sell 
them in the black-market. It IS a disgrace. We 
have strong objection to thiS. (Interruptions) 

MR. CHAIRMAN: Please sit down. 
(lnte"uptions) 

MR. CHAIRMAN: In genera!, charges 
can be maoe, 'mean, they can be discussed 
here. But there was a reference to the Chief 
Minister of Orissa. That should be expunged. 
Such references should not be there. (Inter-
ruptions) 

SHRI A.N. SINGH DEO : Now, I want to 
say a few words about the Kashmir problem. 
YOl:J must realise that Pakistanis are defi-
nitely indulging in nefarious activities in that 
State. It is their direct involvement into the 
affairs of our country. We thought that when 
Mrs. Bhutto came to power, she would be-
have like any other elected leader in a 
democracy. But unfortunately that lady has 
followed the policies of herfather, Mr. Bhutto, 
who said that Pakistan would fight with India 
for 1,000 years. We must be very careful of 
the piesent Prime Minister of Pakistan who 
is his daughter. OUf Prime Minister should 
n€tvar heSitate to tell her in no uncertain 
terms that if she interieres in the affairs of 
India, we will march against Pakistan and 
teach a lesson to that country. With these 
words, I conclude supporting the m01ion of 
thanks to the President. 

MR CHAIRMAN: Now, I will call the 
Members from the Opposite side. There- is a 
10'"'9 list. I havEl Deen requested that they 
should be calied with an assurance that not 
more than five minutes would be taken by 
the young Members. Please remember that. 
Now, Shri Ramesh Chennithala. 

SHRI RAMESH CHENNITHALA (Kot-
tayam): Mr. Chairman, Sir, 'in this Presi-
dent's Address, I could not find anything new 
and concrete. It does not give any indication 
about the Governments performance. Actu-
ally, this Government IS a symbol of non-
performance. There is a total confusion 
prevailing In the Government, and the ad-
ministrative set-up is not moving. They have 
no poliCies. No programmes have been for-
mulated as yet. Hundred days are over. 
One-point programme of the Janata Dal is to 
CritiCise Mr. RaJiv Gandhi and the previous 
Government. For how many days can these 
people go on like this? They have given a lot 
of promises to the people of India. Their 
electoral promises are here. During the last 
hundred days, they have been blaming the 
prevIous Government. But how long will you 
go on like this? ThiS is the question. 

We are hearing colourlul speeches of 
the Prime Minister. We are hearing colourful 
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speeches of the Ministers. But no result is 
produced. No programmes or policies have 
been announced as yet. My colleagues have 
rightly pointed out that this Government is 
interested only in formulating committees. 

In this Address, there is a mel'Jtion about 
the education policy which was formulated 
by the previous Government. What is its 
approach towards the new education policy 
approved by this Parliament, has not been 
mentioned. 

We are all aware of the major 
problem-unemployment-confronting the 
nation. The previous Government had taken 
a lot of measures, like Jawahar Rozgar 
Yojana, to eradicate unemployment. In the 
President's Address, it is mentioned that the 
Constitution of India is going to be amended 
in regard to right to work.lt is good. But 
simply by amending the Constitution, can we 
eradicate unemployment in India? Is there 
any programme? Is there any policy? ThiS 
problem cannot be solved simply by amend-
ing the Constitution of India by incorporating 
the right to work in the fundamental rights. 

The problems of the people of India 
cannot be solved by these rosy, colourful 
and emotional speeches. Is there any con-
structive approach from the Government? 
We are watching them very closely for the 
last 100 days. I could not find any Single 
constructive approach from the Govemment. 
What about terrorism? This House discussed 
the situation in Jammu and Kashmir for two 
days. What is the attitude of the Government 
towards terrorism? The situation in Jammu 
and Kashmir is.very worse. Law and order 
has been disturbed Divisive and communal 
forces are very active there. Is there any firm 
action taken by the Government? Without 
any firm action, can we suppress the com-
munal and divisive forces? This is showing 
the weakness of the GOvernment. If the 
Government is strong enough, they can stop 
these activities of terrorists and communal 
forces. But the Government is weak and it 
showed its weakness by releasing five ter-
rorists in Jammu and Kashmir. If this Situ-
ation continues, this will encourage the 

communal and divisive forces in other parts 
of the country also. Then, it will be a disaster 
for the nation. They are 'preaching value-
based politics. Are they practising the value-
based politics preached by our hon. Prime 
Minister? Democracy was assassinated in 
Meham. We are hearing the different opin-
ions of the Ruling Party regarding this. They 
are not ashamed of Meilam incident. Jammu 
and Kashmir Assembly was dissolved. Is it 
the value-based politics which is preached 
by the Prime Minister? Government is de-
stroying the secular character of our country. 
This is the charge which I want to make 
against them. Government is promoting the 
majorrty fundamentalism which is a danger 
for our country. Minorities in this country are 
feeling insecure. In a Press Conference, the 
Deputy Prime Minister Mr. Devi Lal said that 
the Christians in this country must go to 
Europe and America. It had come in the 
papers. (Interruptions) 

SEVERAL HON. MEMBERS: No. 

SHRI RAMESH CHENNITHALA: It has 
not been denied yet. If the Deputy Prime 
Minister is denying it, I am ready to withdraw 
my statement. I myseU read in the papers 
that the Deputy Prime Minister of India had 
said that the Christians must go to Europe 
and America. Is this Government protecting 
the interests of the minorities? And the BJP 
is demanding the scrapping of Article 370 of 
the Constitution. It has been rightly pointed 
out by Mr. Chitta Basu that it will damage the 
secular image of India. The majority is think-
ing about their own security. This is the 
unfortunate part which we can see in the 
Indian political scenario. The BJP and the 
Shiv Sena are speaking only about the 
majority section and its insecurity in this 
country. If so, who will protect the minorities? 
Minorities are feeling though they are left out 
and insecure. The duty of the majority com-
munity is to protect the minority communi-
ties. Only then, secularism will flourish in 
India. I am very proud to say that the Con-
gress has always been protecting the inter-
ests of all communities. The BJP, joining 
hands with Shiv Sena and Vishwa Hindu 
Parishad, is preaching the majority funda-
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mentalism openly. Is the Government pro-
tecting the rights of the minorities? It is the 
duty of every Government to give confi-
dence to the minorities of this country. In this 
situation, I want to know the stand of our han. 
Prime Minister and the Left Parties in this 
regard. 

MR. CHAIRMAN: Do you also want to 
protect the interests of your colleagues from 
your side? 

SHR\ RAMESH CHENNlTHALA: DefI-
nitely Sir. , am a responsib\e Member and I 
will definitely protect the interests of my 
colleagues. 

I want to know the stand of the Left 
Parties and also the stand of the Prime 
Minister, Mr. V.P. Singh. I want to ask a 
question whether he is promoting the maJor-
ity fundamentalism by destroying the fabric 
of secular of India. 

In the streets of Kerala, the CPI (M) 
workers are butchered by the RSS cadres. 
Here, they are joining hands. Now, I want to 
know from the CPI (M) benches, wi"ether 
they are promoting the majority fundamen-
talism. If so, you have to repent one day. 
Now, the majority fundamentalism is flour-
ishing in the country. The minorities are 
feeling insecure. Mr. Somnath Chatterjee 
was very happy when he was delivering his 
speech. Hesaid: "The Congress is defeated:' 
eM course, Congress is defeated in the Par-
liamentary election and in some of the As-
sembly elections. We are accepting it. But, 
who won the elections? Are you happy about 
the BJP's victory. The CPI (M) people must 
tell the people why Mr. Namboodripad was 
silenced'by your party. He was preaching 
communalism for the last so many years. 
Now, he is silenced by your party. 

Under the leadership 01 Shri Rajiv 
Gandhi, the Congress will fight against 
these divisive forces. The Congress is here. 
The Congress will be here. One of the lead-
ers from the Left Parties, during the discus-

sion on the Jammu and Kashmir, said, 
Congress will not remain for ever, the Con- , ' 
gress is destroyed. But under the Leader-
ship of Shri Rajiv Gandhi, the Congress is 
here and it will continue to be here. We will 
fight againstthecommunal and divisive forces 
and we will promote the interests of t l-is great 
nation. 

SHRI A.N. SINGH DEO : The hon. 
Member has just mentioned that the Deputy 
Prime Minister had said that all Christians 
should go to Europe. This is a wrong state-
ment. , would request the Chairman to verity 
it and expunge it, if it is there in the record. 
Otherwise, all such statements will be per-
manently there in the record. 

SHRI RAMESH CHENNITHALA: I have 
seen it in the newspaper. 

SHRI SRIKA.NTA JENA (Cuttak) :This 
is a planted story of the Congress people. He 
has never said so. 

SHRI RAMESH CHENNITHALA: But 
till now, the Deputy Prime Minister has not 
denied the newspaper report. (Interruptions) 

SHRI SAIKANTA JENA: This is a totally 
planted story of the Congress people. 

( Interruptions) 

MR. CHAIRMAN: Please remember that 
there are other speakers from the major 
parties also. So, please don't go beyond five 
minutes. I will have to be very strict and call 
the next speaker at the end of five minutes. 

[ Translation} 

SHRI RAMESHWAR PRASAD (Arah): 
Mr. Chairman, Sir, I have heard.he hon. 
President's Address and also the views of 
the different hon. Members on the same. 
According to some hon. Members. the 
Congress Government has done a lot for the 
development of the country during the last 
40 years. Definitely, there has been devel-
opment. But where has been that develop-
ment? In fact, that development has mufti-
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plied the assets of T atas and Birlas whereas 
the villager and agricultural labourers are 
still working on daily wages of Rs. 3 to Rs. 5 
and one kilogram of foodgrains. Women are 
exploited and humiliated and they cannot 
afford even two square meals. It is in this 
ratio that this country has developed. Even 
more the repol1 of the Auditor-General has 
revealed that the amount of D.A. paid to the 
subordinate staff has been slashed whereas 
the amount payable to the high ups has 
registered a higher increase. The President's 
Address also seems to be carrying the im-
pact of the congress which ruled the country 
during the last 40 years. It does not have any 
proposals for the alleviation of poverty in 
rural areas, for solving the problems of the 
workers and for increasing agricultural pro-
duction.ln the recent elections particularly in 
Bihar and in Meham in Haryana, where a lot 
of violence took place, the democracy and 
the people's aspirations were totally crushed 
by the unholy alliance of the money power 
and the administration. The President's 
Address also does not speak of the way the 
Government proposes to adopt to avert such 
a situation. However, I welcome the Govern-
ment's resolution seeking the participation 
of workers in the management, but It lacks in 
the expression of their concern regarding 
the all round development and welfare of the 
labourers. System of child labour and inhu-
man exploitation of women still continues. 
The President's Address does not contain 
any proposal to check the exploitatIon of 
women. Also, nothing has been said in the 
President's Address about those one and 
fifty lakh factories, which are lying either sick 
or closed. The Address does not contai n any 
resolve to remove the backwardness of Bihar. 
The steps to be taken for the industrial devel-
opment of that State should have been 
mentioned in it. Besides, no mention has 
been made about the concrete steps to be 
taken to bring an end to the menace of 
widespread feudal exploitation, atrocities and 
suppression in Bihar. One of the important 
issues tor the development of Bihar is to 
make the Dalmia Nagar Industrial Complex 
operational. Justice should also be done 
with Bihar regarding the sharing of water of 
Sam Canal. Arah-Sasaram railway line and 

Fatuah-Islampur railway line which were in 
operation since the British period, are lying 
closed. The President's Address should have 
contained steps to get these lines re--oper-
ated. For the promotion of tourism in Bihar, 
provision of train facilities between Rajgir 
and Bodhgaya and in North Bihar should 
have also been mentioned in the Address. 
The issue of political prisoners is also of 
great significance, particularly in respect of 
Andhra Pradesh, Bihar and Punjab. The 
new Government shoyld have mentioned 
the step to be taken by them to rectify the 
mistakes of the previous Government. The 
multinational companies have penetrated 
into the non-priority sector. Pepsi Cola is one 
such concrete example of it. Money is being 
deposited in foreign countries by the big 
people of this country. Instead, it should be 
utilised for the development of this country. 

The President's Address does not speak 
of the wrong policies of the previous Govern-
ment which have been mainly responsible 
for the creation of Kashmir problem. h is 
necessary that we should admit our previous 
mistakes without any reservation and make 
an honest resolution to rectify them and 
solve the problem. The President's Address 
should have also contained guarantee of 
social and cultural identity and economic 
and political rights of the people of Kashmir. 
It should have contained a firm resolve to 
retain Article 370 of the Constitution in re-
spect of Kashmir. 

A mention should have also be made in 
the Address about the formation of an anti-
riot special force to check the menace of 
communal riots and with a greater participa-
tion of the minorities and the downtrodden in 
it. An anti,riot vo\unteer force shou\d be 
constituted with the active participation at 
left-democratic and secular organisations 
and work under the supervisions of Govern-
ments. 

The provision of a precise, concrete and 
effective plan should alsq have been in-
cluded in it for improving our relations with 
the neighbouring countries. The President's 
Address is silent on the issue of violation of 
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human rights in Nepal which is our neigh-
bouring country, insprte of the fact that both 
India and Nepal are the signatories to the 
Geneva Charter on human rights. Hence, 
the Address should reflect the concern of 
India about such a state of affairs in Nepal. 

With these words, I conclude. 

[English] 

SHRI RAJ MANGAL PANDE (Deoria): 
Will this debate be over by 8 0, clock? 

MR. CHAIRMAN: That is how we have 
decided unless you choose to sit upto 9 O. 
clock. 

[ Translation] 

KUMAR I UMA SHARATI (Khujuraho): 
Mr. Chairman. Sir, I am grateful to you for 
giving me the time to speak on the Motion of 
Thanks on the President's Address. ThIS IS 

my maiden speech in the House. The people 
of my constituency has elected me with the 
expectation that I will represent them and 
give an expression to the sentiments of the 
people of Bundelkhund region In the House 
whenever' get an opportunity for the same. 

Though my saffron clothes give an 
impression to the people that I Will speak 
particularly on religion or on God. In the 
beginning. when I entered this House. some 
han. Members thought that I might start 
Akhand-Kirtan in the House. But later on, I 
had to dispel all their doubts. No doubt, I am 
a devotee of the lord and if necessary, I may 
make a mention of the same, but primarily, 
as I am a farmer's daughter, I am here to 
voice the grievances of the farmers and 
particularly the gnevances of the farmers of 
Bundelkhund region. 

The President's Address is really mean-
ingful, explicit and well knit and it has evoked 
a lot of1expectations. Jt also kindles a ray of 
hope with the mention of steps proposed to 
be taken for the solution of the problem of 

Jammu-Kashmir which like the problem of 
Punjab we have inherited from the Congress 
Government. 

The steps so far taken to solve the 
Kashmir problem have been in the right 
direction. But one thing is certain that as and 
when any step is taken to find a permanent 
solution to the Kashmir problem, Article 370 
will have to be taken into consideration. 
When Article 370 was placed before the 
Constituent Assembly by Shri Gopal Swami 
Iyenger. Hazrat Muani Saheb, an hon'ble 
Member of the said Assembly had raised his 
voice against the proposal and had said that 
by introducing Article 370 a kind of discrimi-
nation was being done against the State. 
Over the last few years our friends from the 
Congress created such a psyche that as and 
whenever it is proposed to abrogate Article 
370, a feeling is developed that discrimina-
tion is being done against the State. With the 
passage of time Article 370 has assumed 
great importance. I understand that under 
the prevailing circumstances as and when 
the question of abrogating of Article 370 is 
taken uP. people think that a problem like 
that of the Ram Janambhoomi and Babri 
MasJld has germinated. Some people, espe-
Cially our colleagues of the Congress Party 
have time and again spread these misgiv-
Ings among people. But one thing is certain 
that due to the operation of Article 370 in 
Kashmir. the people of Kashmir have devel-
oped a feeling over the years that their case 
stili remains unsolved. This phenomenon 
encouraged the secessionist elements in 
Kashm ir to give weightage to the issue suit-
ing to their needs and exploit the situation. 
Hence, I would like to say that as long asdue 
thought is not given to the Kashmir problem, 
there can be no permanent solution. It re-
qUires total allegiance and courage. I am 
fully confident that due thought will be given 
with regard to abrogation of Article 370 and 
efforts will be made to find out a permanent 
solution. As I am speaking for the first time. 
it is possible that I might commit mistakes. 
Hence I would require the able guidance of 
my senior and experienced colleagues sit-
ting on the other side. This is what I thought 
at the time of entering the Lok Sabha. Be-
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cause, we are quite young and lack legisla-
tive experience, we had expected that being 
the senior and experienced persons they will 
share their knowledge and experience with 
us so that we could playa meaningful role. 
But on the contrary, when I look to their 
behaviour I 1eel that it is not we, but the 
Members of the Congress Party should be 
asked to undergo refreshers' course. This 
feeling in my mind gained ground when I 
heard Shri Vasant Sathe and Shri Kalp Nath 
Rai using derogatory language. They were 
sitting on the treasury benches for a pretty 
long time. It is their misfortune that these 
days they are sitting in the opposition. So 
they should learn the decorum to be main-
tained while sittinq in the opposition. 

In the course of his Address, the Presi-
dent has made a mention of the steps being 
taken by the Government to solve the Ram 
Janambhoomi problem. The steps proposed 
are, no doubt, commendable, but I feel that 
a solution to the problem should be found out 
at the earliest. During the last 4-5 years they 
have made the issue more complicated. It is 
just like the rider riding a camel or an ele-
phant makes a wound on the animal's back 
and beat, the animal at the wound when he 
want, to make him run fast. The Congress (I) 
also left the Ram Janambhoomi issue as a 
wound so that they could exploit the situation 
as and when required. I feel that whatever 
steps will be taken in solving the Ram Jan-
ambhoomi issue, these will t?e examplary for 
the future generation. I want that this issue 
should be solved on the same line as Sardar 
Vallavbhai Patel solved the Somnath Temple 
problem. I am hopeful that our honest. sin-
cere and capable Prime Minister will take 
suitable steps in this regard. Just now Shri 
Kalp Nath Rai was telling that the present 
Prime Minister used to call Rajiv Gandhi as 
a jewel, a diamond and what not. In day to 
day life we fall victim to s(? many misgivings. 
if by mistake the Prime Minister had said that 
somebody was a diamond, and later de-
serted him, he did not do any wrong. When 
one comes to know that the coin he consid-
ers to be diamond, is a fake coin, he has to 
throw it away. How long he will keep it in safe 
custody. The han. Member made a second 

charge against the Prime Minister. At that 
moment I thought of speaking against such 
a remark, but had to keep quite as I am new 
to this House. (Interruptions) I am not going 
to yield to your pressure. His charge was that 
there was a time when Shri Vishwanath 
Pratap Singh called the Congress (I), the 
Pandavas and the opposition as Kauravas 
and this was the reason he took the side of 
the Congress (I) . The fact is that attimes we 
are guided by some misgivings. Similarly. 
when Shri Singh came to know that the 
Congress (I) party is the real Kauravas. he 
was disillusioned and he left the party. It was 
a good thing what he did. Because he is 
honest and moralist. He viewed RajivGandhi 
as a garland studded with diamond. When 
he came to know that Rajiv Gandhi is a fake 
diamond, he disassociated with him. I am 
hopeful that our honest and moralist Prime 
Minister. ~hri Vishwanath Pratap SiRgh will 
take steps to find a solution to the construc-
tion of the temple at the birth place of Lord 
Rama with the same courage as Sardar 
Patel had constructed the Somnath temple. 
Though it was decided by the Vishwa Hindu 
Parishad to stat construction of the temple 
on 14 February, it was postponed. This is 
what we learnt from the life of Lord Rama 
lord Ram a spent 14 long years in exile inthe 
forests in view of the situation then prevailing 
in Ayodhya. He thought it proper to go to the 
forests at that time. Several of our colleagues 
from the Congress (I) party are critical of the 
fact as to why the foundation laying was not 
postponed on 9 November whereas the 
construction of temple from 14 February was 
postponed. The Congressmen who wished 
to postpone the foundation laying on 9 
November had an ulterior motives in their 
minds. They had a desire to linger on the 
problem. But the organisations involved in 
the constructions of temple are very respon-
sible and patriotic. When the Prime Minister 
made an appeal to think about the prevailing 
critical situation in the country. the Vishwa 
Hindu Parishad and the Rashtriya Swayam 
Sevak Sangh responded to his call. They 
accorded priority to country's interests over 
religious sentiments and agreed to change 
the date of construction from 14 February. It 

. does not mean that we have totally changed 
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our stand in the matter of construction of the 
temple. There can be no other thought than 
to construct the temple. Construction of 
temple is its permanent solution. If some 
other measure than to construct the temple 
is taken, it will be a temporary measure and 
not the permanent solution to the problem. 

One thing that I would like to submit is 
that the Ram Janambhoomi issue has been 
given a communal touch. Whosoever this 
mistake might be, it is very painful. The Ram 
Janambhoomi issue is on no account a 
communal one. It is an issue concerning the 
self-pride, the dignity and the identIty of the 
nation. How the country is to be recognised. 
Should this country be recognised by the 
name of a foreign invader, Babar's name or 
by Lord Ram's name. Even today crores of 
people in the country are influenced by the 
character of Lord Ram I, therefore, call upon 
the people of my country to view the Ram 
Janambhoomi issue not from a communal 
angle but from an historical and national 
angle. If Lord Ram's name is communal how 
is it that these people sang their favourite 
song "Ishwartero name, Allah tero nam," at 
the Samadhi of Mahatma Gandhi. rhey are 
the people who did not find any difference 
between Ram and Rahim. It may also please 
be noted that "He Ram" has been inscribed 
on the Samadhi of Mahatma Gandhi. It 
denotes that the Ram Janambhoomi issue is 
on no account a communal issue. I am, 
therefore. confident that the solution will be 
in the right direction and Shri Ram Temple 
will be constructed a1 the site ot Ram Jan-
ambhoomi. 

Mr. Chairman, Sir, I have already sub-
m.itted that I am a devotee of God as well as 
a <laughter of a farmer. A great injustice is 
being done to the farmers of Madhya 
Pradesh, especially in Bundelkhand. There 
are no means of irrigation in that region. The 
villagers experience all sorts of d~ficulties. 
Exploitation of rural population has been 
continuing since the time of Britishers and. 
even before that by the'Rajas'. When the 

Britishers left, the feudalistic elements took 
over and they started exploiting and harass-
ing the farmers in many ways upto this day. 
People of Bundelkhand particularly living in 
villages are facing three type of difficulties. 
First, they have to face those feudalistic 
elements who have not forgotten so far that 
they had been kings of the area at some 
point of time. Second are the local officials. 
Even a patwari thinks himself to be a collec-
tor and a constable of a police station thinks 
himself to be an S.P. when they go to a 
village in Bundelkhand. The third difficuky is 
a Cong ress age nt who sucks the blood of the 
farmers like a leech. He acts as a broker for 
officers, legislations and even the Members 
of Parliament and exploits the people of 
villages. A very interesting thing happened 
In the recent Lok Sabha elections held in 
1989. An interesting illusion of the people 
was shattered. So far priests and Maulavis 
were deceiving the people in the name of 
religion for their selfish interests. They had 
ingrained in the minds of the people, particu-
larly the rural folk that the root cause of their 
sufferings and injustice that they were faCing 
was the result of their past deeds (Karma). 
But dUring the 1989 elections the country's 
voter came to know that the exploitation, 
injustice and suppression which they were 
facing was not the result of their past deeds 
but the result of casting their vote wrongly. 
That is the reason why he had to suffer. It 
was for the first time that the Indian elector-
ate recognised their power. They brought 
about this change but still much remains to 
be done for the people of Bundelkhand, 
without which they will not feel the essence 
of Freedom. 6-7 districts in the region do not 
have even railway lines. People face lot of 
difficulty because of lack of transportation 
facilities. There is no industry in the ar_ea. 
Absence of industry is the greatest problem. 
As there are no railway lines there is no 
industry and people are facing lot of hard-
ships. A proposal of laying Lalitpur-Singrauli 
railway line was formulated between 1977 
and 1980. But nobody knows what hap-
pened to that proposal. Had that railway line 
been constructed there, the area would have 
witnessed a sea change. Neither a Govern-
ment industrial unit nor any private industry 
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has come upthere in the aflsence of railway 
lines. -

It has been mentioned in the Presi-
dent's Address that efforts woutd be made to 
provide equa1 rights to wotnen. I would like to 
submit that illitera1e wom;n living in villages 
do not even have an i$a that they have 
same rights. I would likelo draw your atten-
tion to their plight. When they go to find work 
they are discriminated upon and exploited. 
The wives of farmers and labourers do twice 
the work of their husbands: I do not know 
much about other places but the wives, 
daughters and sisters of the farmers of 
Bundelkhand live the worst life. They never 
go to bed before their husband and never get 
up after their husband rises. They serve the 
meal to other members of the family first and 
then eat the left over if there is any otherwise 
they drink a glass of water and go to bed. 
This is the plight of women there. On the one 
hand we talk of providing them equal rights 
but on the other hand their plight is deteno-
rating. 

So far as the question of educated 
women is concerned, I would like to submit 
that 25% women are educated in the country 
whereas in Madhya Pradesh their percent-
age is about 15 per cent or even less than 
that. Now if women are not educated, how 
will they come to Know about their nght of 
equality. There are no schools in villages at 
present. There are no schools for them in 
villages. In Chattarpurdistrictof Bundelkhand 
there is neither a school nor an Inter College 
within a radius of 15-20 kms. Boys can go to 
far of cities for education where they can hire 
a room on rent but how can women go to 
study there. 

The working of post offices is worst 
there. " a letter is sent informing about the 
serious illness of a person, it reaches the 
addressee when 'Terahvi' (Thirteenth day 
after the death) is being performed. When 
the addressee goes tliere to enquire about 
the welfare of the sick, he participates in the 
'Bhoj.ceremony' (community lunch) which is 
organised on the 'Terahvi' of that person. 
This is the condition of the post offices and 

roads there. Bundelkhand is not only my 
constituency but other areas and districts 
also fall under it. So far people of these areas 
were living in darkness. Now I hope that 
efforts would be made for the development 
of that area. Schools and hospitals will be 
opened there and roads would be con-
struded there. The people of the area would 
enjoy a new type of freedom. 

Besides this, providing remunerative 
prices to the farmers ior their produce has 
also been mentioned in the President's 
Address. The farmer has to toil day and night 
in the field and so does his wife and children. 
He has to mortgage even his land and then 
he is able to produce the crop. I think all 
these things would be borne in mind when 
we diSCUSS the question of providing remu-
nerative prices to farmers. In fact, due to 
illiteracy, the farmer is not aware of his rights 
and consequently he has to suffer. I am sure 
that with the opening of schools, education 
will spread in villages. The women and farm-
ers of the country will be benefited.-The 
farmers will definitely move towards prog-
ress and prosperity with the new Govern-
ment. 

Along with this, the point about Mandai 
Commission report has also been mentioned. 
There has been a long standing demand to 
Implement it. I hope that efforts will be made 
to implement it effectively so that the people 
who are actually backward and are in a 
pitiable condition will be benefited. 

The new Government is only 100 days 
old. The steps which have been taken by the 
new Government during these 100 days are 
really effective. The masses have heaved a 
sigh of relief. 

Besides I have full faith thatthisGovern-
ment will successfully deal with corruption 
which is deep rooted in our system. Our 
former Prime Minister and the present leader 
of the opposition Shri Rajiv Gandhi used to 
say that if Rs. 100 are sent from Delhi as an 
assistance to vinages, by the time it reaches 
the villages only Rs. 15 are left. This is what 
he used to say himself. All this happened 
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with the knowledge of that Government. I 
feel that corruption and brokers have also 
been a cause for their party's defeat. The 
people felt that if Rs. 1 00 become Rs. 15 by 
the time it reaches the village and the Gov-
ernment is helpless why not give an oppor-
tunity to another party to form a Government 
which would be more effective. We should 
have such Prime Minister who could at least 
check Rs. 100 from becoming Rs. 15 by the 
time it reached the villages and thus eradi-
cate this corruption. I believe that there are 
many such schemes which could not be 
completed due to corruption. I have been in 
politics for the last 5 years only and I do not 
have much experience of politics. but what-
ever I have observed during my visits to 
Bundelkhand, I feel that many problems of 
villages can be solved if these schemes are 
implemented properly and effectively. Only 
thing which needs to be checked effectively 
is corruption which has increased over the 
years. The Congress could not effectively 
deal with it because as it is said in Kathopan-
ished. 

'Andhenaiva Neeyamana Yathaandha' 

A blind cannot show the way to others. 
So they failed in checking corruption. Butour 
Prime Minister came out of that checking 
atmosphere of corruptIon as he did not like it. 
! believe that he would take effective steps in 
checking corruption and improving the work-
ing of administration. I hope that he would 
come down with a heavy hand on those 
people who indulged in corruption, took bribes 
and created hurdles in implementing the 
schemes for the farmers, poor, Scheduled 
Castes and Scheduled Tribes. 

J am grateful to you for granting me an 
opportunity to speak. I must have made 
thousands of mistakes because I have no 
experience of debating. 'want to be excused 
for that and I support the Motion of Thanks on 
the President's Address. With these words, 
, conclude. 

[Eng/ish] 

MR. CHAIRMAN: Mr. Banatwalla, will 
you be able to finish your speech by 8 0, 
clock? 

SHR'I G.M. BANATWALLA(Ponnani): 
How can I say even before starting to speak? 
If I am not able to finish by 8 O'clock, I will 
continue tomorrow. That has been the pro-
cedure. 

MR. CHAIRMAN: That much of time 
cannot be allowed. 

SHRI G.M. BANATWALLA: In protest I 
will not speak. I have not yet started. I do not 
know how much ground I will cover in the 
matter of two minutes. Before I begin I am not 
in a posnion to tell you how much time I will 
take. (Interruptions) 

MR. CHAIRMAN: You can be afforded 
only five minutes of time. You can speak 
now. 

SHRI G.M. BANAlWALLA: I thank you 
very much for this type of directions and 
instructions that a party like mine is getting 
from you. 

MR. CHAIRMAN: It is unavoidable. 

SHRI G.M. BANATWALLA: It is unfair 
on your part. 

MR. CHAIRMAN: It is the Committee 
which decided this. 

SHRJ G.M. BANATWALLA: You have 
taken two minutes in arguing with me. Let me 
start now. I will be on my legs. 

I will continue tomorrow. Whoever is in 
the Chair will decide. 

20.00 hrs. 

MR. CHAIRMAN: J am sorry, that can-
not be done. (Interruptions) j 
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SHAI G.M. BANATWALLA: You are 
deciding once for all. You are not permitting 
me to continue tomorrow. That is not a 
proper procedure, Sir. 

MR. CHAIRMAN: Thank you very much, 
I Jearn from you. Right now, if you want to 
speak, you can get five minutes' time. 

SHRI G.M. BANATWALLA: It is not 
your wish that I speak. That is the situation. 
That is how you are treating me. I protest 
against that. 

MR. CHAIRMAN: It is the House which 
has decided that way. 

SHRI G.M. BANATWALLA: I will con-

tinue tomorrow. You may adjourn the House 
at any time that you like. 

SHRI HAAISH RAWAT: You cannot 
ration it like this, Sir. (Interruptions) 

MR. CHAIRMAN: I have requested him 
to speak. What do you mean? There is so 
much time. You. tell him. (Interruptions) 

MR. CHAIRMAN : The House stands 
adjourned till 11 A.M. tomorrow. 

20.01 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Friday, March 16, 
1990lPhalguna 25, 1911 (Saka) 
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